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LOK SABHA

Thrusday, December 8, 1985/Agra-
hayana 18, 1887 (Saka)—contd.

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER 1y the
ORAL ANSWERS TO QUESTIONS

Chair]

Accumulation of Wealth by Dr. T.
Salfeddin

e
*744. Shri Kapur Singh:
Shri Solanki:
Shrl P, K. Deo:
Shri Narasimha Reddy:

Will the Minister of Filnance be
pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to a news-
item published in the March of the
Nation, Weekly, dated the 19th Sepr
tember, 1965, page 4 to the effect that
Dr. T. Saifuddin, head priest of the
Dawopodi Bohras, hag accumulated by
unlawful means huge wealth;

(b) if so, whether Government
have investigated into this affair; and

(e) if so, the details thereof?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahm): (a) Yes, Sir.

(b) and (c). Investigations are in
progress.

Shri Kapur Singh: Now that Dr.
T. Saifuddm is no more amongst us,
it is only under the compulsion of a
public duty that I ask this supple-
mentary.

1 want to know whether therc is
eviderwee that this priestly family
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indulged in export of wealth in con-
travention of foreign exchange laws.

The Ministe; of Planning (Shri B.
R. Bhagat): These matters are all un-
der investigation. We cannot say de-
finitely unless the nvestigation is
complete.

Shri Kapur Singh: Is it within the
knowledge of the Governmeni that a
huge proportion of the wealth of this
family is  invested outside the
country, und if so, may I know whe-
ther this wealth is being subjected
to the proper laws of taxation and
estate duty of this country?

The Minister of Finance (Shri T. T.
Krishnamacharl): The  position is
that some allegations have been
made and are being mvestigoted. 1
cannot say anything more  until 1
ret the investigation report

Shri Joachim Alva: There is consi-
deruble accumulation of wealth by
His Highness the Aga Khan as well
as by His Holiness the Chief Priest
of the Bohra community,

Mr, Speaker; We would not travel
beyond this Question

Shri Joachim Alva: May 1 know
whether Government have got a uni-
form poliey with regard to accumu-
lntion of wecalth in regard to taxa-
tion? Somctimes there  have been
coses where thers has been tax eva-
sion. 1 need not refer to the cases

Shri T, T Krishnamachari: If any
information is forthcoming naturally
we pursuc it. If the information
proves fruitful, then the law takes
its own course

Shri Bhagwat Jha Azad: Is i with-
in the knowledge of the Government
that the head of the Bohra commu-
nity, who gets B per cent compul-
sorily of every Bohre's income as
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religious tax, is investing a large
part of his money not in this country,
but outside, and may 1 know whe-
ther this wealth has been taken into
consideration?

Bhri T. T. Krishnamachari: As I
said, the investigations are in pro-
gress. So far as my knowledge is
concerned, it does not extend to that
extent. 1 would await the investiga-
tion report.

ot fadrae g . wdl s
welt ot 7 g & T s w0 o v
B & st s g e g & qg A
wr§ w1 1 § W or W w5 e
&1 7Y o g 7

Y wo Te WM : Tg TTFH daw
frmaz s @

oft gwarw feg: wafs wra ®
ns¥a ¥, TAgAr W § A To Ao
gAwT w9 AT & &Y § 97 98 gAY
wre ¥ A4 A€ R, WA Mg WL q0
¥ X gav gAwn Ha v g

oI AR 3 0T 0 g
BY TR} ) UR EA OTUEI TE 8 | OF WO
mrmg e Qe e A A

ot awrare fay e gwzst w%
foram & we gwsr wTA Rarr

oW AERy  gEs 2l fam
B, Ao gasT

oft T fag o & S WA @
fr yvww 2o wa aF ag w7 fam
wrge 7

WEIW WY - A Al g 4w
=T |

Shri Harl Vishnu EKamath: Is it
not s fact that the Enforcement
Branch or some other investigating
agency of either the Home Ministry
or the Finance Ministry raided the
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business premises or the residential
premises of the person mentioned
here last February and submitted a
report to the Home Ministry making
out a case for prosecution, and is it
not a fact that the matter was not
pursued further, if not hushed up,
awing to ulterior considerations of a
communal character which are out
of place in a secular State?

Shri T. T. Krishnamachari: As 1
said, I am nol in a position to answer
the question. I will have to verify
:?e facts before 1 say anything about

&Y gOH WE Y ; wET REIRT
FAwz g fw a=g @ g & s
wigar g i wro §33gA a1 faamm aw
& 4 fra-fiF 21 7 & W7 34% afrme
¥ fer-fem suferdi & o 7 3 Wi
feam-feaa & 7 gak feam gram &
AT ¢ T W LA /T QAT A7 qr™ Yoo
7 ¢? afz qf, &t ¥7 % N qmq
st ?

&Y Mo e WA : 7T FTAT FT AT
& 7 &, F-A1 fwemd mE @, 39 54
£ xrx £ & FrnE e wm,
qg &g a1 qfrwa

o} geR W FYAT C OF @, O
|TH, TS FHT 7 A NGT A |

WOR WEIAT : HT AATC R A
azAEE A & A RT aam @ )

Shrimati Savitri Nigam: May I
know when this fact was brought to
the notice of the government and
why the government has allowed the
accumulation of these big sums with-
out realising proper taxes so far?

ol Wo To WA : (ARl GIT |8
faaeaT, 1965 &1 OF w7 H, 0%
FredT 7 frwdr 41, sa% a7 7
Shrimati Vimla Deshmuokh: Is  the

Government aware that Dr. Saifuddin
has taken Rs. 18,000 pugree for letting
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out a small room in one of the build-
imgs belonging to the trust?

Mr. Speaker: That we cannot ask.

Shri D, C. Sharma: Since this
accumulation has been going on
from generation to generation may I
know if the government will look
into the accounts of this family not
only for the current year but for all
the years that have preceded so that
they could find out how much of
unaccounted money there is in the
coffers of this gentleman?

Bhri T. T. Krishnamachari: As I
said before, some investigations are
in progress. Many complaints that
have been received are of a very
general nature, and if after investi-
gations we find some more detail this
will be gone into.

Mr. Bpeaker: These questions will

also be known to the investigation
authorities,
wgermlte wfafe e shrior
+
*745. ot fagdvre gam :
ot
o fagfen firss :
%! Ao No AW :
o) fte wo vt :

w1 faw "= ag @ A g
ﬁﬂfv:

(%) ¥ gy afafa & o
w1y fagy granft wvd gfrrey o
g avx g v fam

(w) ofz @, @1 3a%1 q80 a0
;AR

(m) afz 7y, o1 wwefoe faee
S g ?

dran g8t (St wo Te WM ) :
(%) o, 7

(w) =g warw dar t ft g
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(T % ag g awTeT g0
w1 ¢ fwed 39z aiwst o aiw-
qrae wei qxdr @, gafau wfefx
o1 % 9T &7 70 Al FT asr R

) fedmt g ; faedr waw aa
§ ¥ ¥ A% § 69 00 W0 §,
¥ WA & g qae qux @ f fx
HORTT 9T 93§ A ¥ T W
w® ¥ foralt aog & foole w1 qero wm
gwrfera AfY fear e & 1 & o
T f e ag vt awaw i ?

o) We Weo W : AT AKY, HAA W
ke v warer At sz

o fadere swme © gw wfafe @
frafer 1960 & gf €1 1 37 ww g
wu™ w1 ot A g w91 f5 =T
wrg & %t qfg gt § sewr faeror ewm
7 ¥ afy w1 & | IA% I wORTT A
FAgdr wfve w syt £ o fow
* foiE o8 72 § 929 9 ot o
g & 1 38 Fg ¥ ag e mar g
fe v am ¥ g2g ¥ fag w1 A
aff & fr orfee dtr & gwifosrc agm
ar o § 1 3 fegfe & o @@
grwew & wn ww Isr2 am ot f farew
qeTfurwTe qaTa g1 17 v w7 faeor
Lol N TR

o} Wo Yo Waw : X a% wiiAw
qreet ¥ gErfueTT &1 qare §, wHm
¥ o orfes we 1 & o 99 Foe
gt goeTT fawrt woft | wgt a% xW
afafa it freid v garw &, & mfm
wxegi ¥ "l & owama o 6
s7E1 § YO o g A9t w1 g
ara qard W & ) gg of) i ww d fE
Hrfefar o feme @
o & v ax &1t afwd fod @
e | #feT g7 W ag g
g & fr xa ara & e aw oy fod
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adt =t amr | F92T F qdemdd 7 gAdl
w#&t fefd z4 i wAT AT wifge
Lig

Sh:i D, C. Sharma:
where the bottleneck lies for the
production of this report—in the
premises of the statistical ministry or
the finance ministry or is il in the
court of Prof, Mahalanobis and the
other members who do not find any
time to attend to this very urgen!
and important work?

May I know

The Minister of Finance (Shri T. T,
Krishnamachari): The answer came
before. T knew this has been agitat-
ing the hon. Members' minds on pre-
vious occasions. [ had requested my
chief economic adviser to go and see
the Chairman and have a talk with
him. It seems that there is no uni-
formity of views among various
members, In fact the Chairman said
that if each one of them could sub-
mit a scparate report, some of them
could do it but they are trying to
reconcile and this question of recon-
ciling and producing a report is tak-

ing time, In order to avoid more
questions being asked, T  pgot  this
information by getting wmy chief
economic adviser to see the Chair-
man. This is all that T could say.

T cannot say anything more. It s
for the Committec Members to pro-
duce the report, and if they could not
agree, and if they want time, 1 am
helpless,

o} TS ATy Ry T WEY
F arrerdt ¥ oz & fr ga shdza f
A ga s A TR e ddof e
& ag qoer TH w1 o § i a0
derar s 97 10 & 15 wfwr o
aigs frar st & afe s
frafa & = #Y wrdr 7 WA ¥ wgv
falr s @ arw s #Y fegfy
s ?

oI Wo o wma : WY AF, §7 TA7
@ A g
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ot mfetma © T g oA
qAH FEW § A0 F A7 ET § M@
% agT wwrArar &, A et s
& v ag ofaer @ fa 2z o W
T qF ANG FAEATFT | QAT g F
Fafq ST TATE R TE W " w
ary § §@ arw g A & A1 Toere fy
wré ota o awdt & o am adr e
AT TR aga ser wrEdr §,
weer fagwi & @A wX 3, gafar A
T FHEr ¥1 f0E 1 wedl 33 W awd
e

werw Wy ;- fas fowd feer o
e fugr Frd——whether it is much

too easy to submit this report, to
attend to this work.

&t Wo To Ww . 71 wast fawear
& It faer st A1 & aema & 1 34k
are & Fifers 4 w0 €Y & 1 5% wET”
a7 71§ fawwa AdY

Shri Indrajit Gupta: In so far us
the first part of the Mahalanobis
Commiftee report has already given
vonclusive evidence tha! the nature
and distribution  of the national
income is very inequitable, may 1
know what steps, if any, Government
intends 1o take in the Fourth Plan tu
correel this imbalance?

Shri T. T. Krishnamachari: Every
budge! that i= being introduced
before this House has that objective

Tax on Immovable Urban Property
+
*746. Shrl P. R. Chakravertl:
Shrl K. N. Tiwary:

Will the Minister of Finance be
pleased to state:

ta) whether his Ministry and the
Finonce Commission have suggested
to the State Governments to tax im-
movable urban property; ang

(b) if so, the States which have
intimated their readiness to  under-
take this proposal in the near future?
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The Minister of Planning
B. R. Bhagat): (a) No, Sir,

(Bhri

(b) Does not arise.

Shri P. R. Chakraverti: Keeping in
view the fact that due to influx of dis-
placed persons from East Pakistan
and aiso West Pakistan the prices of
land in the city of Calcutta und Delhi
have mounted at least flve times,
may 1 know whether Government
proposes to impost & tax to ‘take
away the unearned income?

Shri B. R. Bhagat: So far as the
Central budget is concerned, the
Finance Ministry in the last budget
blready levied a  wealth-tax on
urban property, As this relates to a
State subject, the Planning Commis-
sion has asked the State Govern-
ments 1o lake some  steps in  this
matter

Shri P. K. Chakraverti: May I
know whether Government have
vonsidered the effectiveness of  the
equalisation of burdens tax that has
been imposed in West Germany after
the influx of 13 million refugees to
see that the privileged man is made
to share with the nom-privileged?

The Minister of Finance (Shri T. T,
Krishnamacharl): I tuke this infor.
mation from the hon, Member,

Shrimati Renu Chakravartty: In
view of the fact that hardly anything
has been done by Government to see
that there is no high jump with
regard to the prices of wrban pro-
perty, why is it that some checks at
least are not considered?

Shri T. T. Krishnamachari: | could
not understand the latter part of the
question,

Shrimati Renu Chakravartty: The
price of real estate is going wup by
leaps and bounds, and nothing has
been done to check this. May I know
why Governmenl does not consider
the question of any tax or any mea-
sure in order to keep some check
om the prices of reai estate and
immovable groperues m me cmibs?

Shri T. T. Krishnamachari: Checks
by way of taxation are there; there
is & tax on capital gains: there is
also now an additional tax on urban
property, The question of taxation
in the States is a matter  which
bristles with n certain  amount of
legal diliculties, and the matter is
under cxamination, It is not gquite
so easy for Government to issue a
hukam and stop this rise in prices,
because many of thesc acts for the
vise in prices are done under the
table

Y wo Ao fwnd : w1 wEIRT 7
wg1 e cdfan siv 7 790 g
Fwgr ¢ oWl FEET A vEA N9
¥ fr Piaq, wvay oo ¥, ww Ay
Feew qmél, o 97 2¢w TOar Wy
A Fm ga7r & fE T FORT A
A T &1 oag saw TR fam
% Fwad wrvor ag §77 W AR agE B Y

ot o To Wirw : frgm awz & fas
g1 A G GE} 97 geq fan T
¢ | fo7 a1 45 Ty, A 9w WY
w1 & wgr war ¢ fw ap goaa qiadt
n sgran v maa g0 @17 5w 97
dqm =T | T qr /IO @A (e w1
AR

ot wrrkw fey fageelt - a2 a1
ATEIT 1 VG ATE wTAW R fe omi
fwata g o €1 qted & fd wer
o A ¥ AT g 97 &7 faa s B
wfiea wzdi ® agyrA ok v aeafern
# 57 97 ATV FT AT AL ¢, TEET AT
w179y 3 | wrwaT 9 gad faeeAr 7

W AR - gAT AT A qeT
AT WA ATEm T A

oY e o WM : Wi HTFW
w1 w1 f fammri & gzr Amd qv Lew
frrar e ¥ o Faepmr il
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«ft wrire Ty fegrl : 77 faega
ae g A FTEATE

TR WY AR T A
oY wriw fag fagra - o gt

WS WER A9 FET AT &
wigh fs a7 o7ff ot 2em Aft faar
srar Ay E a7 347 faar s g

ot farsrr qeamae - 391 wORTT Ak
EaRwr w1 a1 FEO SOTE AN W R
fxad feqr wgdr wwm mfaw & qw
o% ¥ 31T /WA A @ o ?

it wo To WA : GAT ®1f IqT
A g e R

ot wrefrore qqov ;o el &
art § gowcewrwrg fafra g faadt g
v fETd €7 wrEgAT aR Aoy e
wrargT 20 g A wa TrRTr d &
AT wigan g & wur od ww oaw ¥
Ay gorre Fr F7) GrHAT a9 o
oY § faed ag wammam g7 f W
e &7 wragdt & vt & wrf fafeeer
afe a1 @y ?

off Wo Tho WWA : U §F &, lrF
wra At deq 2o wan w7 g @ 1 g AT
ot ar T W TIg /O 31T
2w W wT a1 gEE IAqE A ogEk
qUTAAT A w1 KWW FroATANT |
#fwq ag w7 GUR W@ /A AT g
#RAT & AT OF AT A H A

Bhri Hari Vishnu Kamath: On a
point of order, Sir. Rule 41 applies to
questions. I hope it applies to
answers of ministers also equally. If
1 heard the senior Minister aright,
he said something is done "“under the
table”., So far as I am aware, when
any reference is made to the table in
this House, it means the Table of
the House always, unless otherwise
specified. Did he mean the Table
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of the House or some other table
the Minister's table or some other
table? That should be clarified. It
is a reflection on the Table of the
House.

Mr. Speaker: The
clear that it is the
House.

implication is
Table of the

Shri Harl Vishnu Eamath: Then
it is very serious, because he said
these transacltions were dome under
the table.

Shri Kapur Singh rose—

Mr. Speaker: Now another expert
in English has stood up,

Shri Harl Vishnu Kamath:
not talking of the English . . .

I am

Mr. Speaker: So far as I could
comprehend him and  understand
him, he meant that they are not in
the open and they are done secretly.
If it is on the table, everybody could
see. If it is under the table, it is
secret,

Shri Harl Vishnu Kamath: That
should be specified, whether it is the
minister's table or some other table.

oY gerdirare wrww - [T E AW
woAr wight F far T w oww
st & varer wra @ sgife mpai A
sgra & sgrar wgfe & et & 1 A A
wEdl ® sgiEr ® osmE fA wmA o6
wiferw gt & 1 yufed @m daw
a@ wrm wman fome weTl ofr aTw
1T T WTAT FH F AW T

weow mea ;a7 WAz & ) aw
Wage g
Some hon. Members rose—

Mr. Speaker: Next Question. Noth-
ing is coming out; why should 1
delay it?
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-

Monopolies Commission

+

*749. Shri Mobammad Ellas:
Shri Yashpal Singh:
Shri R, S. Pandey:
Shri Rajeshwar Patel:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri P, C. Borooah:
Shri Sidheshwar Prasad:
Shri Ram Harkh Yadav:

Wi!l the Minister of Finance be
pleased to slate:

(a) whether the Monopolies Com-
mission have submitted their report
to Government;

(br i so, the main reccommenda-

tions thereol; and

(¢)  whether Government
accepted their recommendations?

have

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). Yes.
Cupies of the report of the Commis-
sion were placed on the Table of
the Iiouse on the Bth December,
1965.

® (c) The report is now under the

consideration of Government,

ot agare fag © g9d ' ag fas fro
wrat 3 fe 675 tifafzwa o wedfra
A ATHIILIC R WA A A widg
TEF w5 AT 6 F AT G ?

wqt@o To wra 72 g2 ama
qITF A7 W wewiT & Y | 3a g
faarz feqr saqm

weR wEEm - wiiE mEL & fag
AT gy qramfae # a7 ?

Y anaw fag - w7 A IH.Z 6

ara & (7% F77 17 F1 e A g
9T 99T 1 sTam, !

W&o To WA a7 71 §4. M7
wfard i azaar wfiaafgs & &

£9 9T $8 wgar gieT § fv w3 aw
gl s |

wt quure feg ;a9 fewifort &
AU wAAT §

ot i zifeay ;e sAT
FAME, F7.07 & waia aivgi g ?

& o o W : ag A1 fogrd F

g1

ot fag gam AW, IT OFT-
fawrT wrd 41 A (e nan 0 Sw
g qar wgr A qr fe g g7
geFIr A I A, , 57 av Wi famy
fwar w.an afes ga foaiE & wgr man
¢ marfamr s awr A 4 1
ai & qg mam wga g fv s g
srgam § owifusir o famT w13 &
faq s &€ wor afafa aman
T A AL XA a7

The Minister of Finance (S8hrl T. T.
Krishnamachari): It is a suggestion
for action. I think the appropriate
Ministry might consider it.

Mr. Speaker: The hon. Member
wanis to know whether the mono-
poly in the paper industry also would
be broken, and, if that is the idea,
he also wamts to know how long it
would take to enforce it.

Bhri T. T. Krishnamacharl: The
Government have not applied their
mind to it. Tt is a suggestion for
action, snd they might consider the
suggestion,

Shri Shashi Ranjan: Newspaper
Industry and not paper industry.

Mr. Speaker: Yes, yes, newspaper
industry._

Shrimatli Renu Chakravartty: In
view of the fact that an excellent
dissenting note has been given by
Shri R. C. Dutt, will the Government
be comsidering this minority report as
it was done in the case of the report
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uf the Bonus Commission where the
minority really prevailed over the
majority?

Shri T. T. Krishnamachari: Well,
cvery part of the report, whether
that of the minority or majority,

will be tuken into consideration. 1
do not see why the analogy of any
other Commission's report should be
imported into it

Shri Kapur Singh: This report of
the Monopoly Commission discloses a
conspicuous and disturbing disparity
between the investments of Tatas and
Birlas in the corporate sector. Do
the Ruling Party propose to take any
uction to equalise this investmenl?

Shrl T. T. Krishnamacharl: The
Ruling Party can take no action. The
Government will  take appropriate
action on a study of the report.

Shri Indrajit Gupta: Sir, the hon.
Member should not plead the cause
of elther Tatas or Birlas

Mr, Speaker: Because he
the cause of both I did
objection,

Shri Kapur Singh: Sir, [ am plead-
ing the cause of the under-dog.

pleads
not take

Shrl Warlor; May | know by what
time¢ Government expects to finalise
the consideration of the report and
take some steps in this matter?

Shri T. T. Krishnamacharl: I can-
not say. The study ronges over a
very wide fleld. I think the Govern-
ment will have to consider it fully.
1 do not know what time it will tuke,
because Government is o huge big
machinery and it is very difficult to
say now what time it will take.

Shrimati Ramdulari Sinha: May I
know whether it is a fact that the
concentration of economic power has
led to misdirection in investment; if
s0, whelher there is any proposal to
ncutralise the harmful effects of
such investment?

Sad T T Krishnamacharl: Any
decision that is taken by Government
should probably be by means of set-
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ting up an  authority for the pur-
pose~—that is my thinking, not Gove-

crnment's—and  that authority  will
have to deal with these matters.

Shri A. P. Sharma: One of the
features of the Report is that the

accumulation of money in the hands
of a [ew people has also been a dis-
turbing effect on the politics of the
country, Will the Government consi-
der that also?

Shrimatli Renu Chakravartty: That
is the most important thing.

Shrl T. T. Krishnamacharl: As [
said, naturally, Government will
take all these matters into considera-
tivn—the question of the implemen-

tation of it or the agency for that
purpose.
Shri Joachim Alva: Government

has had considerable material before

it wll these years. Apart from that,
one report is already before them.
The Monopoly Commission's Report

and the first part of the Mahlanobis
Report wre before the House and
Government has not moved even half
as much as the United States of
America in regard 10 anti-Trust law.
May I know what they propose to
do immediately or would they wait
for another flve years for implement-
ing those recommendations?

Shri T. T. Krishnamachari: All
truths are eternal and 1 am afraid,
somelimes I and the hon. Member do
not recognise these truths.

s} e Wy w19 T §
Far # mwifae i ey am el
&i goien WY, AT H sA wrgam g
39 THTAT & 50T § W e 6
A s ANATM AT AT s i d
9% wAsT § moafamT ¥ ?

! wo e WA : M TH g
¥ g% @ & o fad=m s
RIAATT #2%7 I88 woA1 faowd fawe
v ¥
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ot N W AW WY WA
FATET |

werR wgw o fwT A1 ag wifg-
fraa g1 sy o

Shri Shinkre: One of the main
questions that had been submitted to
this Commission is whether the
institution of managing agéncies
should be done away with or other-
wise. In this context I want to know
from the hon. Minister whether there
is reason to believe that because the
majority opinion prevailed in the
sense that just now there is no case
for abolishing managing agencies, the
Government prompted themselves to
be very quick to present this report
in Parliament,

Shri T. T. Krishnamachari: If there
is some underlying meaning, I am
not able to comprehend it, but J
think there is one post-script to the
Report that one of the members has
not expressed his opinion on manag-
ing agencies because he is the chair-
man of a committee which is now
examining this question of managing
agencies.

ot gen wrr wowra: & g WAt
Frgat # fir g frotd sl 2y o
WA € & FTwrey §, A Avw fow o
sq17 ¥ Ty ¢0 werw waza, & wrq A
ag s wngat g e, wir fY og qan-
sjrakfgaag, e vy g
1 Tt o7 w4 FT wFT & wqw 7

oo Wi : Tg A IR R ware
feqr | xw 7w a1 fafrzs Arge @
ware foar A g

o gOR W FYOT | IF K 6T
watA § )

wew mgea o A & sara & dwT
§ fo Wt e cam

Shri P. R, Chakraverti: While
appreciating the readiness of the
Government 1p appoint this Monopo-
lies Commission to relieve the peo-
ple of the burden of the big con-
cerns, may 1 know whether in the
context of the minority and majority
repurts, which have appeared yes-
terday, Government will try (o ex.
pedite its deeision?

Shri B, R. Bhagat: At this stage we
cannot say anything definite about
the timing of it

Mr. Speaker: Would they delay it?

Shri B. R. Bhagat: Nou; about the
timing we cannot say.

Mr, Speaker: Such questions only
require this answer, namely, “Yes; we
will try to do that” That is all.

ot armft © ag wioRt a gATr
wrfgd a1

weaw Wy AT ag w1 oA &
oz aite faat ot gt A aar aifye
a1 | &7 A o wEw  mei d
*1 | Tt wgat § fe et e el Y
araeft at IR wgl fe 2w

Shri Bhagwat Jha Asxad: They are
already doing it. The only thing s
that sometimes they do not say that.

o' Twdww aww o gwtfawrT
wrat & gfadew & fewrget § fe oo
sfeesT w10z g4 4 sarar § T H
w51 9T fe faremt w1 ar &Y s
w1 &, ¢l a7 & wifeT xf w1 o gut
/T %1 & WY W K | rus O
st w1 forr ar faerfon mft o mil
a1 & wovTe A ST arget § e e
e o ¥ "ffew ad ¥ A
Aifo g ?

ol We Te m:ﬁwﬂwﬁt
#rfer § Y7 1 aorz A arfersdt T & 39
# w1 fare et w3, AT W
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Shri D. C. Bharma: May I know
whether the final word on the con-
sideration of the report rests wil
the Finance Ministry or some other
Ministries of the Government of
India are also likely to be consulted,
and if the later is the case, what are
those Ministries?

Shri T. T. Krishnamacharl: This is
a matter of economic policy with
whi.h the Government as u whole is
concerned. There are several Minis-
tries which are dealing with econo-
mic matters, The dcecision, whatever
it is, or the sets of dccisions would
have to be taken by the Government
as o whole,

Shrimati Saviirl Nigam: On the
one hand some ecconomic evils have
been very clearly described and on
the other hand, some ineffeclive re-
medies have been suggested. T would
like to know from the hon, Minister
whether, keeping in view the urgency
of the remedies, what interim actions
he proposes to take considering the
delay which may be involved in tak-
ing the finol actions?

Shri T. T. Krishnamacharl: T can-
not speak here for myself. As I said,
the Governmnt will have to consider
all aspects of the question.

Dr. L. M, Singhvl: May 1 know at
what level this matter being consi-
dered and whethep the Government
are in a position to indicate that, be-
tore the end of this Parliament, there
would be )cgislation to give Institu-
tional form to some of the recom-
mendations made by the Commis-
sion?

Shrl T. T, Krishoamachari: Before
the end of this Parliament?
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Dr. L. M, Singhvi: Yes, before the
end of the Third Lok Sabha.

Shri T. T, Krishnamacharl: I am
grateful to you, Sir, for the tip you
have given a little while ago. We
shall try.

Traloing in Neuro-Surgery, Cardiac
Surgery and Psychiatry

*751. Shri Harl Vishou Kamath:
Will the Minister of Health be pleas-
ed to state:

(a) whether adequate arrangements,
favilities, equipmeng and staff  are
available in India to impart instruc-
tion and practical training in neuro-
surgery, cardiac surgery and psychi-
atry;

(b) if so, in which Colleges and/or
Institutes; and

(¢) the detuils of the courses pro-
vided in cach cose?

The Minister of Health (Dr,
shila Nayar): (a) Yes, Sir,

Sua-

(b) and (c¢). A statement is laid on
the Table of the House. ([Placed in
Library. See No, LT-5351/65).

Shri Harl Vishou Kamath; Is it
not a fact that there are very few
fully qualified and trained cardiac
surgeons, neuro surgeons and  psy-
chiatrists in our country today and,
if so, is the Minister in a position to
tell the House the approximate num-
ber—if not the exact number—of
each category of these—cardiac sur-
geons, neuro-surgeons and paychia-
trists—in this country today, and
what are the concrete plans for
meking up the deficiency?

Dr. Soshila Nayar: It Is not possi-
ble to give the exact number of these
surgeons,

Eamath:

Shri Harl Vishon The

approximate number.
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Dr, Sushila Nayar: I shall colle:t
this information, if the hon, member
so desires. But I may say that we
have the training centres and sche-
mes for training, which are in keep-
ing with our capacity to expand such
servizes in the country in the Fourth
Plan.

Shrl Hari Vishnu Kamath:
dering that in the fleld of
which knows no international
riers or frontiers . . .

Consi-
science
bar-

Mr. Speaker: No international bar-
riers or national barriers?

Shri Hari Vishnn Kamath:...no in-
ternational barriers or frontiers, the
Guvernment suffers from no inhibi-
tions—may be rightly so as reflected
in the invitation to a South African
doctor last year—has the Govern-
ment cared to invite eminent neuro-
surgeons, cardiac surgeons and psy=
chiatrists from Israel to Medical
Conferences in this country or as
even casual guests? But, on the con-
trury, i3 it not a fact that visas have
been refused to those eminent sur-
geons and psychiatrists when they
wanted to visit this country on their
own?

Dr. Sushila Nayar: We have no in-
hibitions about inviting anybody
from any part of the world and may
1 assure the hon. Member that ex-
perts have been coming to this coun-
try from all parts of the world.

Shri Harl Vishnu Kamath: She has
not thoroughly answered my ques-
tion. She has not answered my ques-
tion regarding refusal of visas to TIs-
rael surgeons.

Mr. Speaker: She might answer
this question,

Dr, Sushila Nayar: [ am not aware
of any permission belng refused to
any Israel cltizen.

Shri Harl Vishno Kamath: She is
not the External Affairs Minister and
therefore, she does not know that.

Shri Bhinkre: As the hon. Minister
of Health, who is hersslf a doctor,

certainly knows, special type of X-
ray papers, highly sensilive, are re-
quired for both neuro-surgery as
well as cardiac surgery and on  ace
count of the want of these X-ray
papers, 50 many hospitaly are under
a rcal handicap. In this context I
wouid like to know from the hon
Minister what arrangements she has
made or what steps she contem-
plates to take to see that the Finance
Ministry does not putl the usual em-
bargo on 4he import of these highly
sensitive X-ray papers which are es-
sentiully required for both neuro-
surgery as well as cardia: surgery.

Dr. Sashlla Nayar: May 1 assure
the House that all arrangements have
been made and are being made to
have the necessary X-ray filins etc.?
The difference may be as to the
source from which they are to be
imported, and that has tg be consi-
dered in view of the spe._ial difficul-
ties of foreign exchange ete.

Shri Shinkre: By that time the
patients will die,

Dr, Sushita Nayar: Nobody has died
for want of X-ray films, 1 would like
to assure the House of that.

Shri Jashvant Mehta: May I know
whether it has come to the notice of
Government that there is a deterio-
ration in the mental health of the
politicians in this country and psy-
chologi-al treatment is required for
these politicians, and if so, whether
there ig any arrangement made by
the Government for that purpose?

Dr. Sushila Nayar: All arrange-
ments are available, end if any hon.
Member wants, he can have those
facilities,

Shri Jashvant Mehts: It is reflected
in Parliament.

Mr. Speaker: That need was felt
by the politicians and, therefore, this
question has been there.

oft wndw fay gl ;w7 W90
wEraT o s w1 o g s i
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Shri Harl Vishnu EKamath: Heart,
mind and psyche; or heart, mind and
apirit.

Wo gefien ATae : W, FATIHIT
4 wiwwrg: § wrafes w1 ag aafes
< forer & wrfare & s wret Qe
T ot & Arfeeer Tw #) e A gt
feem A greft & | oR-GR fawre g
§ v Wt wfeTe wEE g

Shrl Kapur Singh: May | know
whether therc exist simultaneous ins-
truction facilities for training in
prosthesis also, and if so, where?

Dr, Sushlla Nayar: As regurds pros-
thesis, there ig a big scheme for re-
habilitation, and there are a number
of centres where this ig being done.
| shall collect the information if the
hon, Member will write (o me, and
then supply it to him.

Shri Alvares: Is it a fact that a pe-
cent survey has shown that there is
greater need of paychiatrists than
surgeons?

Dr. Sushila Nayar: I would like to
ugree with the hon. Member that
mental health is perhaps the most
crying need today,

Shrl Jcachim Alva: Is the hon.
Minister aware that even though
Bombay is a vast city with a vast in-
dustrial population and with tre-
mendous pressures, not one of these
cventres for cardiology, neuro-surgery
and peychiatry has been located
there?

Dr. Sushila Nayar: The hon. Mem-
ber hag perhaps not read the state-
ment. They are located in Bombay.

Shrimati Lakshmikanthamma: Is
the hon, Minister aware that Yogic
practices have e great effect on the
psychology as well as the nervous
system of the individuals, and if so.
may T know whether such practices
will be introduced in these centres?
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Dr. Sushila Nayar: [ take the in-
formation from the hon. Member.

" Yogic exercises are being used in

certain places now.

Dr, L. M, Singhvi: May I know
whether it is a fact that the cause
of medical education genarally and
specialised medical education inclu-
ding post-graduate education in par-
ticular, has suffered a serious setback
because Government are not able or
willing to supply the funds, parti-
cularly for the post-graduate institu-
tions in different parts of the coun-
try? For instance, the post-graduate
institution in Chandigarh has not
been taken over or is not being fur-
nished with adequate funds.

Dr. Bushila Nayar: We have pro-
vided funds in the Fourth Plan for
post-graduate education. I do agree
with the hon, Member that we need
to emphasise this aspect, and the
propasals are still being processed
with the Finance Ministry,

wft g WY AT §TT FORTT A
¥ aTe w1y st § i g fmrd
# fwer =y e o Fifew i ¥ ol 9w
¥ form oy & v forfte srreqn afe A
a1 ag W W 7w wmran e
per & fear farspor deardf w7 ar &
ot wigert f fe fweet dur fear
o e ¥ forg T s At 7

o gulfreny wrae : fwe Frar & et
¥ forer ?
Shri EKapur Singh: Neurasthenia.

wreaw wgE (A Arf @ fee
wrrft  gart odwdx § ol 9w A
frmar dwt fegr mon § g i g 7

o guiwr Arae - WA wEe
feq fmrd FartHqe el ?

st ywR WA W AT Ot
) frarlr § Fead e omAfae R
fifem & ?
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Indusirial Finance Corporation

+
*752, Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of
pleased to state:

Finance be

(a) whether the Industrial Finance
Corporation hag adwvanced any loan
so far 1o the industries in private
sector after jts declaration of loan
poliey in September, 1965; and

(b) if so, how many applications
for loan have been received by the
Corporation and the number of appli-
cations disposed of?

The Minister of
R. Bhagat):

Planning (Shri B.
(a) Yes, Sir,

(b) Thirtyone applications for finan.
cial assistance were received by the
Industrial Finance Corparation dur-
ing the period lst October, 1965 to
30th November, 1965. During the
same period the Corporation has
sanctioned financial assistance to ten
concerns for Rs 1.13 crores,

Shrl § C. Samania: May 1
what led to the change in the
poliey of the Corporation?

Shri B. R. Bhagat: The emergency
and the need for reorlentation with
a view to defence and other priori-
ties.

know
loan

Shri 8. C. Samanta: Have some gug-
gestions or complaints been received
by the Ministry after this change of
policy? If so. how have they been
dealt with?

Shri B. R, Bhagat: No, we
not received any complaints.

Shri Sharhi Ranjan: 1 wamt to
know what are the distinguishing

features and procedures adopted by
this Corporation ss against the other

have
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t‘umrnercia’ banks either for helping
existing industries or for setting up

neyw industries having potentialities
in this country,
Shri B. R. Bhagat: Banks give

loans for working capital and short-
ierm capital. This Corporation glves
medium or long-term loans,

Shrimatl Lakshmikanthamma: Is it
a fact that the IFC has turned down
the loun applications of some indus-
tries which are prepared to manu-
facture spare parts for the military?
If so, will priority be given hereafter
to such of those industries which
specialise in the production of spare
parts for military needs?

Shri B. R. Bhagat: That is number
one priority today. I do not know If
they have turned down any particular
project,

it gefrow wrww ¢ § @y ameT
wreent 6 gw fonare wttw & ae
W &% % feg ot caTT gk, TR R A
o Srehy Wi g e ) fiew
T & s 2 o fwar o R 7

oft wo Tro WwW : TY WHATVW TX
Aty w9y R SuTer ¥ Gt & Wi
WAt § eI d e Qo ¥
Fovit ¥ =z e wrET i
i

Shri Indrajit Gupta: Out of these
31 applicants who have asked for
loans during this period, how many
are parties who have already got
previous loans from this same Corpo-
ration or from other industrial
finance corporations which are work-
ing. and how many of them have
been granted loans?

Shri B. B Bhagat: I do not have
the details,

ot shwer waw & ag oeen
wrgert § fe fa ow wfemn w1 o
frmmm g, FA AR 7
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Shrimatl Savitrl Nigam: How far is
it correct that this Corpuration’s loans
have benefitcd only a particular
group of companies?

Shri B. R. Bhagat: No, we have a
provision that if the applicant is a
group and the loan ssked for is more
than a crore of rupces, it should be

referred to Industrial Development
Bank.

Shrli P, R. Chakravertl: Are any
conditions laid down before the loans
are granted and renewed?

Shri B. R. Bhagat: The conditions
are the usual conditions of safety
and se:urity for the loan, There is no
other condition,

Shrimati Ramdularl Sinha: Is it a
fact that bigger concerng have been
given more consideration than smal-
ler ones in giving loans?

An hon, Member: Naturally.

Shri B, R. Bhagat: Usually con-
cerns with Rs. 10 lakh capital come
under this scheme.

Shrimati Lakshmikanthamma:
Among the 20 concerns which have
not got loans, is the Republic Forge
Co. of Hyderabad also included?

Shri B. R. Bhagat: I do not know.
[ have not got that information.

foeelt ¥ fawalt dare won

-
%753 WY g wT wgwy
st WiwTe o Ao
w1 frrwrk it gy ot 7 @y
o I w1
(%) w1 feesft famelt wem
FIPR A TwaA ¥ fawet sww

80,000 frdtarz a% g &1 foew
fear g ;
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(v) == Ffz & =g @i *r
feaat arg gim 7
The Minister of Irrigation and
Power (Dr, K, L. Rao): (a) The Delhi
Eleitric Supply Undertaking has

decided to augment the generation
capacity by 140 MW,

(b) Yes, Sir.

(c) It will be possible 1o meet the
demand of small scale industries in
full,

oY R W W WA freat
S ¥ IR wwet # A1 qfg WA
w1 favam fieat &, vt o ¥ agi o v
w1 qfe o ; afe g, o e (e
¥ I Re g Wi |
Dr. K, L. Rao: The amount of
power that is being now supplement-
ed will be sufficient to meet all the

demands. The question of the rate
does not arise at this stage.

o} gew ww wgm ;& ag wrA
argaT § i agt o, fad o I Ty
€ 97 ¥ fawdt 1 feent afowey wof
& ot war wwTT & ag o o fear &
fr 38 ved wiw qx fawelt &1 wmly,
dar fis fagd fedT eararc qa & v
qr 1

Dr. K. L, Rao: The small-scale In-
dustries, to which this Question re-
fers, which we have got at the mo-
ment are consuming 40 MW, and we
give preference to small-scale indus-
tries, except far these three or four
months when there may be difficulty.
The further load of small-scale in-
dustries will be met in full, there
should be no trouble.

ot et T e : it A TR
F waman 4 fir 120 drare 1 qfa W
sl | % ag srmr =g g e gl
fra wat ¥ fag ag W o
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Dr. K. L, Rao: These are the power
units which are under construction.
There is one 15 MW station which will
come up by March, 1966, there s
andther one 60 Mw whi.h will come
up by June, 1966, and the next one
will follow after four months.

Shri Vidya Charan Shukla: There
have been very frequent breakdowns
in Delhi, because of which among
others small-scale industries have
also suffercd very grievously. May 1
know what preventive aotion  has
been taken or is contemplated to be
taken by the Ministry, so that these
frequent breakdowns do not occur?

Dr, K. L. Rao: The powe: break-
downs, I am glad to state, are much
less now than before, These power
failures are due to the fact that the
distribution system has to be aug-
mented very much, The original dis-
tribution system was intended only
for a much smaller load. Now the Inad
has incrcased very much, very ra-
pidly. Therefore, the distribu'ion sys-
tem has also got to be stepped up,
and that is what is being done, The
Ministry s watching very carefully,
We have got a sub-committee to go
into this continuously, and I expect
the breakdowns will become less and

less,
wt qaare fey ST 6 woR A

feera sarar §, grw § A1 ot
wtdr &, 7g 71 ¥4 i o Tt 8, o
feedft & a1 faweft G2 &1 wnded), ag
a3 917§} s gfee TEM AT @
wii T2g =M nof &1 @iz1 g o &
72 WA AT @y T wsgny
& faar siat @ |98 30 K1 AT0E
R

Dr. K. L. Rao: The rate at which
Bhakra power is supplied is about 4}
paise. Apart from that, the Delhi
Administration has to take this and

thermal power together and they have
got to supply at the same uniform
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rate. Thefffdore, they cannot give at
the same rate at which Bhakra power
is supplied.

Shri Shinkre: In view of the fact
that too much power is being very
often wasted in Dc’hi in wedding re-
ception  functions and religious
celebrations, will the hon. Minister
take some steps to  prevent such
wastage? That will also help family
planning in a way.

‘Dr. E. L. Rao: This has already

been noted, and instructions were
given that the marriage party load
should not excced 2 KW, and also

cvery type of economy should be
achieved.

Installation of Statues of Leaders In
ithe Capital

*755. Shri Lakhma Bhawanl: Will
the Minister of Works and Housing be
pleased to refer to the reply given to
Starred Question No. 40 on the 4th
November, 1965 and state:

(a) whether any decision has since
been taken regarding the installation
of statues of Netaji, Dr. Rajendra
Prasad, Pandit Jawahar Lal Nehru
and Lala Lajpat Rai in the Capita!;
and

(b) if so, the detalls thereof?

The Minister of Works and Housing
(Shrl Meby Chand Khanna): (a) and
(b). The Committee on Installation of
Statues in Delhl has recommended
seven sites for the installation of
statues of national leaders. The re-
commendations are under the consi-
deration of Government

ot Wy wwely - & soAAT STEen
# fr andslt oz 3am ot gwre wz a1
ot & gfrwrd @A ¥ weew &
wri fra ZraeTd 7

wew wpa 331 wgT § e A
& B A wHT IR A e
g

oY ey WATHY | % 3F ) TG
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i1 A W A7 A1 EETC T
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wTa X AGATE

WMo W wANET Wifgar : wegw
e, & gt oo # wmar £ gare
wrt am ¥ fag wfr & | gary avwron
amfor & weaw ¥ | Feara, woge,
fagndt ppatfs ¥ gara § & WRwrE
1 quidY mrar & e & § o

weaw wgN  GE I e
f& 9 g=rt e gAR W0 E IT qT AW
frarz wr g §) 9T W EB JoAT gy
qaism gy &1 afe a9 & ag qer
& & sfit 7 Frare @i g 0
ag g & e fnet & % frg wro g@ A
worrT ot wwAT § fe g6 o< fasr e
a1 AR | AT O T A A
oW § ag AF1 TAT @64 ¢ | TEIRA
Aqra fzat &
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st Ho HYo AAWT : AT GAIUTT
arg w1 qfy =ty s & | s
SEATH A7 ¥GifE IFiA fEe! qEr W
ate f&dr o7 =1 w0 w7 qra fean
fean a1 & AT wTEan § 6w
gwit AT ITH0 Af T F7 wfow
& @ & O ' gEd a1t F wew
footy W 1 § o ag g ot fosr &
e A omgdy ?

ot AgT W wwr W s
i geen #T Y A oreE A B
HET A @ FAL T WY g AT
ga ag ¥ s smewed faes Ol
o, ST E Afaar AT e & amgw
aqt€ Wi . gg W1 wEE ¥
famifon &, gamr & qapire & wrwA &
AW AT FW A% TEAEHE W7
w1é qaT At A &1, & wrf oy R
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Shri Mohammad Elias; How long
will the government take to remove
all the old statues of the British rulers
from the diffcrent public places?

Shri Mehr Chand Khanna: Nine
out of 12 have already been removed
and only three remain to be removed
and the intention is to remove them
gradually.

ot %e ¥o WOt UW( NI e
afgm Agam i fear § owd o=
¥ I W1 FORIT A 97 A wgfEaa
*1 ¥y go Mt wnf ?

weqw s - TEH wE ¢ fe I
Fow fag &7 qradwd @1 A
nm

ot %o Fo wrwAlg 1 IT F T
gwak Ag A E A1 AWT GAE
U OTqT §, WOT AF IAET_ .
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oft Ty W wwt © AT FATE ¥
FATH T femn o1 wwar § W @-
5% qara o fafee aoa fear
o wHAT @)

ot ¥o do Wty : Eifafew gara
2w e

ot we Ave fourtt . q7ET wafag
w1 @ T & forg w we fefirddm
TONTT wY foen §, W gp A FEH FAT
Fwat 1 @ ¢ 7

oft AT wex wwt : T W faw
w1 g7 wma ¥ fag fowr # g o
#r aft @ OifaT & ang fer e
Ty atfer gr arar ¥

st faet . gam@ foar § @
fomr 31

W AT« W A T g
ot i

Mr, Speaker: There ought to be
patience on both sides; each side has
to hear the other.

Shri Shinkre: Will you please ask
them to answer? Is it the answer to
the question?

Mr. Speaker:

down?

Shri K. D. Malaviya; More patience
should be exercised from the govern-
ment benches.

Will he kindly sit

&t AP W WRT AT T RS
argFargarg et fead wram
a1 i st A% AT GatAg & T
ATEAE ¢ W A% FAZTT A {H 97 ;AW
A oy fer g wRET Y
wiforgtamfea & feegramr &
oA qATA T gW HIAT |
Shri J. B. Kripalani: May 1 suggest

that no statues should be installed till
we have proper sculptors who can do

2169 (Al) LS—2 -

themnnsombhnmwm
has been installed is absolutely ugly.
Bbri Mehr Chand Khanna: It is a
question of opinion. I do not subs-

cribe to the viewpoint of the hon
Member.

Shri J. B, Kripalani: Sculptor? It
is not a question of opion.

Shri Vidya Charan Shukla: Ls it one
of the recommendations of this Com=
mittee that the statues which are ins-
talled should not be installed on the
traffic islands at the main intersac-
tions of the roads and may I know
whether in pursuance of this, all the
statues which are installed are going
to be shifted from where the statues
are standing at present?

Shri Mehr Chand Khanna; It is a
recommendation of the Dethi Develop-
ment Authority that no statue should
be put up on the roundabouts. One
statue was put  up—the statue of
Lokamanya Tilak— on the round
about near Harding Bridge, and the
intention is to remove it and take it
to outside the Red Fort.

it swermfte wredt - oEd R
Tfex e aeaw o & oF T T
a7 A g W w1 §7 fr gy 2w
w1 gert gfam fesw 9w g7 e
Ay & # g7 faota #) aF o7 o7
o ot o fe farn ofte o et
afer 7@yt s, T T e
m 1 & areren et g e oy o favie
ar ¥7 €7 & fpe wrf oot g m@r
¢ o o sfamt agt wmrd ot fare
femranzg & 7

ft Ay W wwr : EHT | w1
i srE W Adf ¥

off wereie wrest ;. gEt A
o g€ of | F7 AT F 7g Freow w
Lil]

off Age ww wwr e b e
R W A | e R a a2y
qifearie iz A ar e ¢ oW
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aga wear &1 faorg Wt vt ot %
wraeg § ot o gETa € g Ay
B AT T AT & | A T T Ay
g & s Tt g WY g AT
® qa faag o & ot wew fem Az 9t
s w39 geR & ol A a7
e A T K faor 9t ¥ s
w1 wo) # 1 her aff femr T g

ot wrfier o - o) T aopa @ W
™ gaAd § s qar w@Em €1 Wt
el gr, oE & fe W o v
afoat wmé o § & gy o=y g ¥
¥, fafedi qnfe gro vt aga =
& foar mar § oY 3awT awrf o wrk
goroms Tl AT § | 9T 3w 6T O
feer % xd 3sar § 1 & S g f e
W 9AT wgEE o W e g e
Y W qfaat s d A F W &
W ¥ IART ATAT ;IR TAT A1C 7

ft AT W W gt A e
L EiERetl (R kil o S Lic
¥ AT aTeqw & HE AW orew
AT KT KT KT R 1 I wHET W
a1 fie 37 gt w1 ewifer w@wT
HIAIT e w7 X gH § ag & wvew
et w7 fawar 3 o1 39 ¥
wi fqwar qm o e T3 qlat »
FqTfy ST g

&t To qo faddt : & 1 qfomy s
o7 TZT & #4TX /T KT WICT ITWIE-
frat ®rwaar o ot & O fe i
& A1 R 71 34, Wi FArf Ay ga
&7 | FAETE AT FA Ao THT FAR
wwAt & faegi oy @ s w
w7 § @A & fag wodAT I
X gr ! oAsr gf amd ot
fiwar o ?
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dragretwnr : amagd fF
Avrrer AT w1 qfaat g A § 1 99
& o w1 7z & f A g A #rE T amm
wrT wifgd At 3w & F fag sy o
®T & WL | WL 07 5 AT ATHA
wTy ford [ At Y 7w A i Ao qFAT
w1 4T foedt & wmgTamy @ wEEr
| ot fa=re w3, i ) AT qw
o & &3 AT g § At & A
g g ag ) i awm & aww
AN FETE AAST A § I G K7 qfqr
feemt # gt w9 | gAY A
a#m fr oYt eqEt & w5 I g
o faedt & g1 wmET oy
Shri Narasimha Reddy: When third._
rate men on the Treasury Benches are
providing themselves with bronze
statues, is it not lowering down the
enormous prestige of our national
leaders like Mahatma Gandhi and
others, to throw them down and equa-

lise them with these third-rate gentle-
men?

Shri Mehr Chand Khanna: I have
not followed.
) Mr. Bpeaker: Nor could [ Yollow
t.

oY wrmht o forar, oo feema &
am e | Fré qfF wTs amgf ?
12,00 hre
Saorr NoTice QUESTIONS
Tuatloorin Thermal Power Station

+

BN.Q. # Shri M. F. Swamy:
Bhri Malafchami:

Will the Minister of Irrigation asd
Power be pleased to state:
(a) the stage at which the proposed

Tuticorin  Thermal Power Plant
Scheme stands at present;
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(b) the time by which the plant is
likely to generate power; and

(c) whether Government will ex-
pedite the scheme in view of recurr-
ing power failures from the Hydel
Power Projects? )

The Deputy Minister in the Ministry
of Irrigation and Power (Bhri Shyam
Dhar Misra): (a) to (c). Thermal
Power Stations aggregating to 960 MW
have been sanctioned for Madras State
for the Fourth Plan so far, This is
besideg an addition of 405 MW of
hydro power from continuing and new
schemes. The size of the fourth Plan
for power sector has not yet been
finalised; sanction of further projects
will have to await this.

Shri M. P. Swamy: May I know
the reasons for the delay in giving
clearance to this project, since the
approval was given some 18 months
back at a meeting conaisting of the
Irrigation and Power Minister, the
Deputy Chairman of the Planning
Commisaton, the Member-in-charge,
Mr. Thacker, the Union Finance
Minister and the Industries Minister
of Madras?

The Minister of Irrigation and
Power (Dr. K L. Rao): First of all,
there was no such meeting. Secondly,
1 wish to state that since that informal
conversation, a further 400 MW  of
power had been sanctioned for the
State.

Bhrt M. P. Bwamy: May 1 know
whether the minister knows that the
absence of this power plant at Tuti-
corin has been a serious handicap for
maintaining the voltage in  the
Tirunelvell district, where energy-
jntensive industries like caustic soda
plant, cement plant and a number of
textile mills are located?

Dr. K. L. Rao: There should be no
wuch difficulty In the normal opera-
tions. The distance of Neivell from

this area is about 260 to 370 miles,
which is of the same order as the
distance between Bhakra and Farida-
bad, and power is being obtuined
from Bhakra for Faridabad,

Shri Malaichaml; In view of the
fact that power shortage during the
fourth plan in Madras State {s esti-
mated to be 1} million KW and so
many new power-consuming indus-
tries are coming up and by a proper
linking of the grid system it would
be possible to improve the power sup-
Ply In the southern region, may I
know what steps will be taken to ex-
pedite the Tuticorin thermal plant?

Dr. K. L Rao: The load survey
conducted in 1065 had shown that the
load demand in 1971 may be 1800 MW,
This has been fully provided for.
Actually the power sanctioned is in
exceas of the load demands.

Shri Nesamony; When the scheme
was proposed, was it not in the con-
templation of the ministry that this
Tuticorin scheme is essential for the
improvement of the industries in
Tirunelvell district?

Dr. K. L, Rao: There is sufficient
power in Madras Grid to supply to
all the places.

Shri Reddiar: May I know what
percentage of power ls used in the
other States for industry and lift irri-
gation?

Dr. K. L. Rao: For the purpose of
agricultural pumping in Madras, the
power consumption is of the order of
24 to 25 per cent and the Madras Gov-
ernment is to be congratulated for
this. In other States it is only 5 par
cent. For the Industries, it is about 55
per cent.

Shri Muthiah: May T know If it ia
a fact that Mr. Dharma Teja, a private
industrialist, made a generous offer to
the Madras Government to construct
2 thermal power station at Tuticorin
and offered to provide technical
know-how and foreign exchange, and,
it so, why should the Central Govern-
ment heslate to accept the offer and
allow it to proceed?
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Dr. K. L. Rao; The question is not
one of agency. The question is one
of giving further sanction to the pro-
ject. As pointed out by my eolleague,
further sanction of projects will have
to wait for the finalisation of the
fourth plan.

Shri R. Ramanathan Chetiiar: Has
the attention of the Minister been
drawn tp the statement made by the
Industries Minister of Madras only a
few days ago in regard to the disap-
pointment that has been caused in
Madras by the news that the Tuticorin
thermal plant will be delayed?
I would also like to know whether the
Planning Commiesion has sanctioned
it and only the Ministry is holding
it up on some technical grounds?

Dr. K. L. Rao: 1 have geen the re-
port referred to by the hon. Member.
The Planning Commission has not
sanctioned it, has not approved it, has
not included it in any of the plans.
It is very unfortunate to say that the
ministry is holding it up.

8hri A. P. Sharma: Is the Govern-
ment going to have a re-assessment
of the demand of power from other
States like Bihar, Uttar Pradesh and
Punjab also?

Shri Shyam Dhbar Misra: Yes, Sir,
at the last conference of minjsters it
was agreed that we will have a re-
ussessment of the needs not only of
one State but of all the States.

Shri A. S. Saigal: May I know what
is the demand target for power sug-
gested by the Planning Commission
by the end of the Fourth Plan and
what is the Ministry's assessment on
this?

Mr. Speaker; It Is not a general
question on power; it is only about
Tuticorin.

Shri Bhagwat Jha Axad: Keeping in
view the average consumption rate of
electricity in the country, how do
Government propose to correct the
imbalance between the State of Mad-
ras, having the highest consumption
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today in the country, and some of the
other States which have got the lowest
consumption?

Shri Raghunath Singh: Like Uttar
Pradesh—Uttar Pradesh has the
lowest consumption rate.

Shri Shyam Dhar Misra: It is true
that the per capita consumption In
some of the States is quite good, in-
cluding Madras. 'We are trying to
correct that imbalance. There are
four States: Andhra, Assam, Uttar
Pradesh and Rajasthan, where it will
not be even near half the average con-
sumption rate in the country. We
are trying to correct that imbalance.

Abolition of the Post of Block Deve-
lopment Officer in Madhya Pradesh

+

S.N.Q. 10. Shri Harl Vishnu Kamath:
Shri Prakash Vir Shastri:
Bhri Bade:
Shrj Hukam Chang
Kachhavaiya:
Shri BR. 8. Tiwary:
Shri Chandak:
Shrimati Sahodra Bal Rai:
Dr. Chandrabhan Singh:
Shri Lakhmu Bhawani:
Shri Wadiwa:
Shri Vidya Charan Shukla:

Will the Minister of Community.
Development and Cooperation be
pleased to state:

(a) whether it is & fact that the
Government of Madhya Predesh have
sought the advice of the Union Gov-
ernment with regard to their proposal
to abolish the Office of the Block
Development Officer;

(b) the grounds on which the aboli-
tion is proposed by the State Goverm-
ment;

(¢) whether the proposal has bees
approved or disapproved;

(d) the reasons in either case; and

(e) the financial and administrative
consequences of the said abolition?
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The Minister of Commanity Deve-
and Cooperation (Shri 8. K.
Dey): ({(a) No, Sir.

(b) On enquiry, we learn that the
State Guvernment have taken a deci-
sion tv abolish the post of Block
Development Officer on the grounds
that since the bulk of the work in &
bivck cuncerns the agricultural sec-
tor, the Department of Agriculture
could attend to it directly through its
own hierarchy.

(¢) and (d). The Government of
India is opposed to any such move.

Some hon. Members: Why, why?

8bri Hanamanthalya: That may
lead to the ruination of administra-
tion in the country.

Shri 8. K. Dey: Sir, shall 1 be per-
mitted to continue?

Mr. Speaker;
seat. ...

Shri Hanumanthalya: It is better
he sits down and allows the members
to express their opinions,

Mr. Speaker: Order, order. The
Minister should be allowed to read the
answer.

Shri 8. K. Dey: Agriculture, animal
husbandry, cooperation and minor
irrigation are closely inter-related. In
order to maximige the Impact of
these programmes on agricultural
production, co-ordination at the block
level is an even greater imperative
today. Indeed, the experience in the
IADP district tully bears this out.

(e) While the resultant economy
will not be significant, the administra-
tive consequences will be serious.

8bri Harl Vishnu Kamath: [ think,
3ir, the House would like to congra-
tulste the Goverrment of Madhys
Pradesh on their wise decision.

Does the Government not consider
that this proposed decision to abolish
the office of the BDO in Madhya Pra-
desh is really d ive to

He may resume his

and eﬂ‘lcienc)! both and, if so, does
Governmenl propose, under article
353(u) of the Constitution—vesting
powers in the Government during
emergency—to issue similar directions
to all the other States, in the interest
of economy, as the Madhya Pradesh
Government have done?

Shri S, K. Dey: I have already stated
in the answer that there are four de-
partments at the State level which are
working for the agricultural pro-
gramme—one is agrioulture; the sec-
ond is animal husbandry; the third is
co-operation and the fourth is minor
irrigution and irrigation. Now, these
departments are independent of each
other and they have thelr representa-
tives at the block level and unless
there is a co-ordinational arrangement
at the block level, these four officers
and their work can never be co-ordi-
nated. In fact, the Food and Agricul-
ture Minister throughout has been
ingisting that co-ordination has been
one of the biggest handicaps in  the
way of agricultural programmes apart
from other things.  (Interruption),

Shri Harl Vishou Kamath: Has the
State Government Informed the Unlon
Government, in view of the opposition
made by the Minister just now, as to
the manner in which the work eavi-
saged by the Minister will be co-ordi-
nated and, considering that the post
is mbolished but the block is not abo-
lished, who will be the head or the
chief officer of the block now—the
block head. ...

Mr. Speaker: That should be enough;
he has provided enough amusement.

Shri Hari Vishna Kamath: What will
happen to the much misused jeep and
other parsphernalia of the BDO for-
merly?

Shri 8. K. Dey: It is a question of
the quality of the Block Development
Officer. [If the present block develop-
ment officers are not adequate, obvi-
ously, they must be replaced by such
others who can prove adequate. In
fact, T have had a dlscussion with the
Chief Minlster only yesterday on this
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subject and he himself recognised the
weight of the argument that there has
to be somebody at the block level to
co-ordinate the activities. I suggested
to him that if the present block deve-
lopment officers have a revenue men-
tality he should try to send them back
to their departments and iry to put
people belonging to agriculture or
other development departments to co-
ordinate these activities.

ot gwTIe wredt @ sfe, faere
=¥t & sroew g & 7 Feoerer W @
dafun ¥w w8 TeTC ¥ wer A g
forawy fafigwe qopbvmr wiftmere e
ar, wffitam $Y s feferze -
fox offa Rwar ar o i o
aaegre w1 gt ofeerdt  wwmem
Ll ol

o Fawt dutw W ¥ | frerw weY

& ot g eyt fireig ferar & forardy
18 wmw ooy #f ava g€ € o W
arl At ®) s # g
g dar fs swm St & @d oW
AT X wEA F oy 4y W frwvy
& wriew ¥ waaw s fw o,
W AT AT wY ST § Tad g sy
= gopr A it frorr frr @ ol
sw7T 1 foig gat ol @ ot §3
ot S ooy ?

Shri 8. K. Dey: I have already stat-
ed, whatever the decisions, there has
to be somebody at the block level to
co-ordinate these activities Now, as
the House is aware, we had these dif-
ferent departments functioning in iso-
lation from each other even at the
time of our independence. There was
the Grow More Food Committee which
went into this whole question and they
recommended the establishment of a
co-ordinational arrangement there with

officers of the various development de-

partments functioning at the block
lovel shrough a multi-purpose funec-
tienary like the village Jevel worker.
Noew, it individuals do not function
udequately, one does not condemn the
whole Institution.

Shri Bhagwat Jha Aszad: It is not
the individual; the effice.

Mr. Bpeaker: I will not call the nexg
Member unless hon. Members observe
silence, They continue their remarks,
their commentary as the Minister is
answering the question. This s not
the way to conduct the proceedings,

ot memiTEte qredt W R,
W 7w o wfefor aaf wsy waw
HTRTT ¥ FET qgar G o

www wgwg o greny fedy &
Tt &, w19 sorar e 71 1 Wy -
&g wfwg, g am @ S | AR
7 at 7t ff 7gr a0 avq S o
ot qg ¥ arefy ag Twf |

= gem W vgw & o
wrget g fie amqarfaw frsre wiet o
AT oty frerw ofoez v oY
f oY & w1 AW # ¢ wrerfow fawr
wEt ®} gEre w1 ¥ faw ag 9 ooy
frgrg ofore § w1 @oere & oA
arafier #f a1 I § wodt sfafwar
Wit § 7 afx g, o e ?

Shri 8. K. Dey: It the National
Development Council feels that the
Community Development programme
must be wbolished, the Community
Development Blocks also must be abo-
lished, certainly nobody is standing in
the way of their doing so.

ot To wo faamt : w7 fawm
wiefr off ®Y ag A § W g v
warat § 6 msr 9w goere € awd
wifx & w £ ¥ wroo arfew fafa w1
TRAT ®TAT 9% T §, Iw fewfer w0y gwr
ot & fatt ff ag wxw T omaT } 7
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Shri 8, K. Dey: Of course, there are
difficulties, but there are many other
ways of exploring avenueg for econo-
my.

&t T zifemr - & gg o
g g v oy s9rw daawiz mifwat
¥ O %) gITHT WS WIW GORT A
agt® o gEd wfeed @ SR IR
faar e ¥ 4% ferrde & ool v
gfreeae FemEw & v F ol v
¥ fa ag ow fewraa wr v fat §,
T FTRTC RN G AT w7 Aoy § 7

Shri 8. K. Dey: [ think the intention
was economy and also to try to bring
about intensification of agricultural
programmes. But it is quite obvious,
as I have gid, that there must be
someone to co-ordinate the activities.
Ags the House is aware, even for the
new approach that the Minister of
Food & Agriculture is advocating for
intensive agricultural programme, he
is expecting the Collector to play a
very important role for co-ordinating
the various activities at the district
level and this will be impossible un-
less there is similar co-ordinational
arrangements at the levels below.

Shri Birendra Bahadur Singh: I rise
on a point of order,

Mr. Speaker: Under what rule?
Dr. Chandrabhan Singh.

Dr. Chandrabhan Singh: In view of
the unsatisfactory working of local
bodies all over the country, will the
Government let us know if they insist
on handing over the Development
Blocks to local block panchayats which
have already become a place for clique,
grouplsm and corruption?

Shri 8. K. Dey: I am not prepared
to accept it at all because Panchayati
Raj Institutions are doing excellent
work. (Interruptions). I would request
the hon. members of this House to go
and see the position, particularly in
Madras, Andhra Pradesh, Maharashtra
and Gujarat.

Shri Vlllr! Charan Shukla: Hag it
not been indicated to the hon. Minister
that the Agricultural Extension Officer
in the Block will henceforward do all
the co-ordination work because all
these agencies in the Block are pri-
marily connected with agriculturists
and if so, does not the Government
think that this will be an improvement
over the present system?

Shri 8, K, Dey: This question was
very thoroughly studied by a Com-
mittee which wag specially appointed
for this purpose, headed by Dr. Ram
Subhag Bingh, and in which we had &
number of Ministers of Agriculture
from the States. They came to the con-
clusion that there must be a very high
lewel officer in charge of agriculture
and all the related subjects at the
State level; also at the district level m
similar arrangement must be followed,
and preferably a person with agrieul-
tural experience must be made the
block development officer. That was
the recommendation. In fact, we have
been throughout Insisting that instead
of recruitment from revenue officers,
the block development pofficers must
be drawn from the development de-
partments.

Shri Birendra Bahadur Singh: Is it
the idea of the hon. Minister to sabo-
tage the scheme that has been put for-
ward by the Government of Madhys
Pradesh by putting forward this view
before the Members here that the
block developmeny officer is the gnly
officer who can function as the co-
ordinating agency for sgriculture and
irrigation etc,? Is it his idea to sabo-
tage the scheme?

8hri 5. K. Dey: I do not know how
the question of sabotage comes,

Shri Birendra Bahadur Bingh: Be-
cause long speeches are being deliver-
ed by the hon, Minister and long lec-
tures are being delivered by him over
this.

Shri 8. K, Dey: A question was ask-
ed by an hon. Member and I wes an-
der obligation 1o give the snswer
which I considered reflected the posi-
tion as 1 knew. Whet else can I do?
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Can I refuse to provide an answer to
the question that has been asked here.

8hrimat! Lakshmikanthamma: On a
point of order. Can an hon. Minis-

Mr. Speaker: Under what rule?

Shrimati Lakshmikanthamma: Yes-
terday, you gave a ruling....

Mr. Speaker: First the rule has to
be quoted and then the point of order.

Bhri Bhann Prakash Singh: Iz the
bon. Minister aware of the fact that
there is a general sign of relief and
happiness among the farmers in
Madhya Pradesh at the wise decision
of Madhya Pradesh Government? May
I know whether in view of the demo-
cratic and responsible character of this
Government, and in view of the facl
that they are quick to gense the far-
mers' feelings and the feelings of this
House, would the Government with-
draw their opposition to this proposal?
I would like to know the views of the
hon. Prime Minister on this?

8hri B, K. Dey: I am not at all
aware of the reaction of the farmers
in Madhya Pradesh.

An bom, Member: That is the whole
trouble. (Interruptions).

Mr. Speaker: | am allowing this
question because there is so much of
excitement. But if the thing were to
go on like this, then I ghall have to
leave it here and pass on to the next
item.

8hri Sorendranath Dwivedy: The
consensus seems to be that the Depart-
ment itself should be abolished

Bhrimatli Renn Chakravartty: We
also want to ask one or two clarifica-
tory questions.

Mr. Speaker: ] find that every hon.
Member is putting forward his own
arguments to advance his own poin!
of view,

Shri Bhanu Prakash Singh: [ seek
your protection, Sir,
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Mr. Speaker: Rather, I seek protec-
tion from the hon. Member that he
might sit down now,

8hri 5. M. Banerjee: May I know
whether il is a fact that apart from
the particular recommendation of the
Madhya Pradesh Government that the
post of block development officer
should be abolished, there is a feeling
in the country that the Department of
C ity Development should be
abolished altogether because under
the community development pro-
gramme, the community had not deve-
loped but only the Community Depart-
ment had developed?

oft wy foredt T ORI B €@
amr w1 9o § i erqaifas sy fawra

o} & WP ey T, ATy

qT, Wy, A o W wifs 9T so @

& ®C 40 Aredt 6 g wxi v ¥

A & araar g § W s st

w ama o frarr ®% fr ww W

¥ o owr X ¥ N yaw fawry

afesrlt, ar ¥aw afe et ¥ @

x ® g F ¥ famosoe
wrf o w=xw ey ?

Mr, Speaker; That is a
for action.

ot Wo wre fadt : wen wdw AORTT
¥ tw Frorg & weqaTe g O qamft

g #Y wen ¥ 0f f I 9T W

wHT Qi Wi Ju R ¥ g ?

8hri 8. K. Dey: It is quite obvious
that it the block administration, as we
know it today, is disturbed, there will
be no panchayati raj in Madhya Pra-
desh.

Shri J. P. Jyotishi: What was the
purport of the talks between the Chief
Minister of Madhya Pradesh and the
Community Development  Minister
here? Did the Chief Minister of M.P.
agree to have gome co-ordinating
agency at the block level? Was there
any suggestion regarding that?

8Shri 8. K. Dey: As mentioned ear-
lier, T discussed this question with the

suggestion
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Chiet Minister of Madhya Pradesh
only yesterdey morning. He recognis-
ed the weight of the argument that
there must be an officer to co-ordinate
the activities of the different inter-
related agencies at the block level. He
said he would discuss with his collea-
gues at Bhopal and would let me know
in about a week.

Sbrimati Renu Chakravarity: There
are certain other jobs which have to
be done at the block level, e.g., at the
thana health centres as well as at the
social education centres. Is it proposed
by the Madhya Pradesh Government
to take these over under the Directo-
rate of Education and the Directorate
of Health and do away with it under
Community Development; and under
the new scheme where an agricultural
officer co-ordinates agricultural acti-
vities?

Shri S. K. Dey: We do not know. If
there is no co-ordinational arrange-
ment, obviously we would revert to
the arrangements, as prevailed, exact-
ly as they were just after indepen-
dence.

oft To o Farily : war Fgw e
X oft amr mEEw ¥ & e wer wdw
it ¥ wEge #r W faeed fr T
¥ T wrafwa) % agt 97w firgr mqr ?
dur wafay fent mar wdffe wo wdw
itz ¥ g wrgw we fear fe gaer
wrw faamg whitg Y oyrf v & ot
¥9 A a1 x@ aug & I %) frgrar mav

vy s st T )

Shri Radhela) Vyas: May I know
shether the worg of the Commmunity
Jevelopment which was ganctioned by
te National Development Council will
b reviewed agun by the NDC in
ww of the decision of the Madhya
kadesh Government and the reactions
¢ the other States aulso, because the
IDC consists of the Chief Ministers
¢ all the States and our Prime Minis-
tr and other Central Ministers will
#0 be there? Before any decision is
txen, will it be dome. ...

Mr. Speaker: So many
should not be there. -

Shrl 5. K. Dey: In view of the in-
vestments that have already been
made in this programme over so many
years, it is quile obvious that U a
radical decision is 1o be taken, it can
be taken only by the Nalional Deve-
lopment Council which approved the
programme from the first stage.

arguments

WRITTEN ANSWERS TO QUES-
TIONS

Bartage on the River Kosi

*747. Bhri Shree Narayam Das:
Shri Yogendra Jha:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether il is proposed to con-
struct another barrage down the
stream on the river Kosi in Bihar;
and

(b) if so, the preolse nature of the
proposal under consideration?

The Minister of Lrrigation and Pewer
(Dr, K. L. Rao): (a) and (b), A pre-
liminary proposal to construct a second
barrage near about Dagmara, about 36
km. downstream of ths existing Kosi
barrage at Hanumannagar, is under
study. No decision has been taken.

War Risks Insarance

*748. Shri A N, Vidyalaskar:
Shri Karnd Simghji:
Shrimati Maimoons Baultas:

Wil the Minister of Finames be
pleased to state:
(a) whether Government have

under consideration any proposal tn
extend the Insurance mgainst fire and
damage to the properties affooled by
action of war; and

(b) if 3o, the details thereof?

The Minlster of Planning (8hri B. R.
Bhagat): (a) and (b). A proposal to



6513 Written Answerg
introduce a scheme of voluntary insu-
rance of buildings, goods vehicles and
public service vehicles against war
risks is under consideration.

Bridge across Hooghly

*750. Shri Bibhuti Mishra
Shri N. P. Yadab:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the
Planning Commission has favoured
the construction of a new bridge
across the Hooghly to connect
Calcutta with Howrah; and

(b) if so, whether it will be a rail
or road or rail<cum-road bridge?

The Minister of Planning (Shrl B, R.
Bhagat): (a) Yes, Sir,

(b) It will be a road bridge.
Bird and Co.

*7154. Dr. Ranen Sen: Will the Minis-
ter of Finance be pleased to refer to
the reply given to the Starred Ques-
tion No. 528 on the Bth September,
1965 and state whether the fines
imposed on M/s. Bird and Co, and
some of its topmen have been
recovered?

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahu):
Out of the total panalty of Rs
1,65,35,000 imposed on M/s, Bird & Co,,
their assoclate firms and the persons
concerned in the case, a sum of
Rs. 47,805,000 has been recovered so far.

Indlan Oxygen Ltd,, Calcuita

*756. Shri Indrajit Gupta: Will
the Minister of Flnance be pleased to
refer to the reply given to Starred
Question No. 1669 on the 23th April,
1960 and state:

(a) whether it is a fact that M/s
Indian Oxygen Ltd., Calcutta propose
10 issue 9,80,000 new ordinary sheres
of Ma. 10 sach out of which 5,858,000
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shares are te be offered to the British
Oxygen Co. Ltd., Lendon;

(b) if so, whether Government's
approval has been given to capital
issue on these terms; and

(e) it so, whether this does not
amount to violation of Government's
earlier assurance that further and
further Indian particlpation in this
Company wouwld be encouraged?

The Minister of Planning (Shri B. R,
Bhagat): (a) and (b). Yes.

() No, Sir. In this issue, the parti-
cipation of the British Oxygen Ltd. is
60 per cent and the percentage of the
total holdings qof the British company
bas been reduced though marginally.

Location of Major Projects

*7571. Shri P. C. Borooah:
Shri Sidheshwar Prasad:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion have asked for the comments of
the Central and State Governments
for guidance in deciding the locations
of major projects, wholly by economic
and technical considerations so as te
maximise the use of indigenous re.
sources, rather than insisting on i
wide dispersal of industries for pro
moting & regional balance in eco
nomic growth; and

(b) the remction
thereto?

The Minister of Planning (Shi
B. R. Bhagat): (8) and (b), The locs
tional policy for major industril
undertakings was discussed by tb
ND.C. Committee on Industr,
Power and Transport. The C
tee recommended that in the cese
of public sector, while heavy ad
basic projects based on raw met-
rials, power etc. should be locatd
on economic considerations, reasa-
able alternatives should be examind
for other projects and those whia
help to develop backward areas =
well as make up imbalances in &

of Governmen
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velopment should be preferred. The
Planning Commission is in agreement
with the views expressed by the
N.D.C. Committee.

Drinking Water Supply for Madras
City

*758. Dr. P. Srinlvaman: Will the
Minister of Health be pleased lo state:

(a) whether the proposal te aug-
ment supply of drinking water to the
Madras City from Cauvery source has
been finalised;

(b) if so. the estimated cost there-
of; and

(c) 1t not, when the project Is
likely to be finmlised?

The Minister of Health (Dr. Sashila
Nayar): (a) No, Sir.

(b) Does not arise.

{c) The State Government pro-
pose to start work on this Socheme
during the Fourth Five Year Plan pe-
riod. As detailedq plang and estl-
mates have not been worked out so
far, it is not possible to indicate as
to when this Scheme would be fina-
lised.

D.A. to Oentral Governmenat
Employees

*759. Shri S§. M, Banerjee:
Shri Ram Sewak Yadav:
Shrl Madhn Limaye:
Bhrl Bagri:

Will the Minister of Finance be
pleased to state:

(a) whether in view of the abnor-
mal rise in prices in recent months,
the average consumer price index has
pgone up;

(b) if so, the latest qvmilable ave-
rage comsumer price index;

(c) whether Government have
decided tp increase the dearness allow-
ance of Central Government em-
ployees to neutralise the rise in prices;

(d) it the slab of pay upto
which the age is proposed o be
given;

(e) whether it is a fact that due to
the abnormal rise in prices, there is
discontentment and frustration among
the low-paid employees; and

(f) if so0, in what way Government
propose to remove their genuine finan-
cial hardships?

The Miaister of Planning
B. B. Bhagat): (a) Yes, Sir.

(b) The twelve-monthly average at
the end of October, 1085 was 164.02

(c) According to the Pay Com-
mission formula, the next review of
the rates of Dearness Allowance ad-
missible to Central Government Ser-
vants is due only when the twelve-
monthly average reaches 1865.

(d) Does not arise at present.

(e) and (f). Low-paid employees
have been granted dearness compen-
sation from time to time to relicve
hardship. Rates of D.A. were raised
twice in 1964 with effect from 1st
February and 1st October when the
12-monthly average registered 135
and 145.9 points respectively. Rates
were again increased with effect from
March this year when the average
went up to 155.8.

(8hrt

Roral Eleetric Co-opertiives

*780. Shri Himatsingka:
Shri Rameshwar Tantia:
Bhri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment have under consideration a
scheme to intensify rural electrifica-
tion works through rural electric sup-
ply co-operatives;

(b) if so0, itg main features; and
(c) when it is likely to be intro-
duced?

The Minister of [Irrigation and
Power (Dr. K L. Ras): (a) Yes, Bir.
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(b} and (c). One or two rural elec-
tricity co-operatives of each State
Electricity Board area will pe
formed as a pilot project. If the ex-
periment is found to be Bsuccessful,
the scheme would be extended fur-
ther. The rural electricity co-opera-
tives, when formed, will be closely
linked with the rural industrial pro-
cessing  co-operatives. The prog-
ramme of rural electricity co-opera-
tives would be complementary to the
activities of the State Electricity
Boards in the fleld of rural electrifi-
cation,

faiteft war

*761. Wt wy:
oft g W e
wr faee weft oy qTR A oFo
w4 fr

(%) sfega O=hy v oy A=
W o W q fery v § Ot deard
imgzm (warera) Frd

! »

(w) v v gro frdwif afy
w firr o wom o ;Wi

() T T OTH FORIC W ST
¢ fe v afommeres iy g
qysm grar & 7

‘gt Wt (sft we TTo W) :
(%) i (w). wtar fafrm) &
wqare, faddy T &1 A v A
afaga 3w w1, fort &% o of wfe
¥ far, feeft oY #doec ot § frefy
arff ), areafas wwa qar ot
FAET W fy deamel w1 €2 a1
TR WEE & w9 # 20 W0 a%
fereft R oY wpafr 23 w1 wfawre
& | wTeTU i are Qe Few o s
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MEATTA G T F 1 VTl www W
fadelt qz1 %1, mwnE AT T AT A
o W A gafa v free
1954 WY FA 1956 ¥ &7 mfr o )
AT QEARAT H1 1962 T 4,000
AT FAA ¥ Aty & mi

(w) fadefy st 7 wolt wft gar
wa W 3% Faerer gR arar
fadefy v W s ag wfaw A s
AT G |

Recrultment of Tncome-Tax Officers

*762. Shri Ramshekhar Prasad
Singh:
Shri Himatsingks:
Shri P, H, Bheel:
Will the Minister of Fioance be

pleased to refer to the reply given o
Unstarred Queition No. 891 on the
16th Movember, 1965 ang state:

(a) whether all the Income-tax
Inspectors who have passed the
departmental examinalion and are
otherwise duly qualified and are
awaiting promotion as Income-tax
Officers (Class II) huve been absorbed
in the existing vacancies of Income-
Tax Officers (Class IT); and

(b) if not, the reasons for not con-
sidering their cases and geing in for
ad ho: recruitment on such a large
scale?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahm): (a) No, Sir.

(b) The reasons fur ad hoc recruit-
ment generally are to infuse new
blood, select people from a  larger
sphere and to further improve the
tone and standard of the gervice.
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Losky Draw Belsemses in Delhi

*74) Shrimati Maimeons Bulan:
Shrl Rameshekhar Prasad
Singh:

Will the Mmister of Finanes be
pleased to state:

(a) the number of Companies in
Delhi operating Lucky Draw Schemes;

(b) whether the gperation of these
schemes is regulated by any law; and

(c) if not, the measures taken or
proposed to be taken by Governsment
to safeguard the interests of those who
have already imvested large sums of
money towards these schemes?

The Mimisier of Planning (Shri
B. K. Bhagai): (o) It is believed that
39 companies are¢ now conducting
such schemes,

(b) These schemes are in the nature
of Jotterier and are¢ illegal according
to the provisions of Section 204A of
the Indian Penal Code.

(¢} The public have been warned
against these schemes, The books
und records of six (ompanies offering
these lotteries have recently been
seized and the question of prosecuting
some of the sponsors of these schemes
is now under consideration,

Food Poisoning Cases in Delhl

*764. Shri Balmiki:
8bri A. 6. Balpal:
Shri Raghunath Bingh:

Will the Minister of Health be
pleased to refer to thé reply given to
Starred Question No. 169 on the 11th
November, 1965 and state:

1a) whether it is a fact that sam-
ples of sweets collected from Sadar
Bazar Halwai and other Halwaig In
the eapital were sent to Patiala for
examination under the seal of Police;

(b) if s0, whether the report has
since been reeeived: amd
(c) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): () Samples of sweets were

collected by the police from the Mhal-
wai shop in Sadar Bazar and sent to
Patiala for chemical examination.
No such samples of sweets were col-
lected from any other halwai.

(b) Yes.

(¢) The report of the Chemical
Examiner, Patiala shows that no poi-
son was found in the samples.

Economy Drive

*765. Shri Linga Reddy: Wil the
Minister of Finance be pleased to
state: @M

(a) the extent of success achieved
as a result of the scheme evolved by
his Ministry for an economy drive
in the Plan and non-Plan expenditure
of the various Ministries at the Cen-
tre; and

(b) the extent to which the ten per
cent cut suggested by him has been
carried out by these Ministries/
Departmenta?

The Minister of FPlanning (Shrl
B, B Bhagal): (a) and (b). A Com-
mitlee has been appointed under the
Chairmanship of the Cabinet Sec-
retary to discuss with the administra-
tive Ministries and take gstleps 1o
curtsil or suspend activitles which
can be dispensed with. The Commit-
tee has before it the larget of reduc-
ing the non-plan budgets of Ministries
in 1966-87 by 10 per cent to 15 per
cent as compared to the current year's
provision, It has examined 22 Depart-
ments of Government so far and made
specific suggestions for economy and
limiting the budget. Certain other
suggestions which have been thrown
up are still being pursued and a
definite picture will emerge over the
next two months. Generally, it has
been decided that provision of vacant
posts, T.A.,, other charges and buildings
should be strictly limited. The effort
so far has indicated promising results
for keeping down non-Plan expendi-
ture and releasing resources. The
effect of these will be reflected in the
budget estimates t0 be presented to
Parliament early in 1966,
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Prevention of Food Adulteration

*766. Shri D. C. Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Starred Ques-
tion No. 515 on the 9th September,
1965 and state:

(a) whether the team set up to ool-
lect necessary material for the effec-
tive enforcement of the Prevention of
Food Adulterstion Act, 1984, has
submitted its report; and

(b) if so, the broad features of the
Report?

The Minister of Health (Dr. Sushila
Nayar): (a) No, SBir.

(b) Doeg not arise.

Ralds to unearth Black Money in
Bombay

*767. Shri Yashpal Singh: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that Income-
tax authorities in Bombay have seiz-
ed account books and other conceal-
ed documents, safes and lockers In ex-
tensive raids against black money
during the last few days;

(b) whether Government have
assessed the amount of tax evasion in
all such cases; and

(¢) the action taken by Govern-
ment against those responsible for
such tax evasion?

The Deputy Minister In the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir,

(b) The extent of tax evasion can
be known only after the scrutiny of
the seired material iy completed,

(c) Does not arise at present

December
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Forelgn Assistance for Fourth Flam

*768. Shri P. C. Borooah:
Shri Linga Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether a World Bank Team
has arrived for discussions on the fo-
relgn assistance needs of the Fourth
Plan; and

(b) the projects for which World
Bank assistance has been sought and
the total value of the assistance asked
for?

The Minisier of Planning
B. B. Bhagat): (a) No, Sir.

(Bhri

(b) Since the Fourth Plan hag oot
yet been finalised, the Government of
India have not so far gpproached the
World Bank for aid for Fourth Plan
Priojecta

Fire in Indraprastha Power Statiom,
New Delhd

*769. Shrl Hari Vishnu Kamath:
Will the Minister of Irrigatien and
Power be pleased to refer to the reply
given to Unstarred Question No, 2287
on the 16th September, 1965 regard-
ing fire in the Indraprasths Power
Station, New Delhi and state:

(a) whether the report of the police
inquiry has since been recelved;

(b) it so, its findings and conclu-
sions;

(c) the action taken against the 13
officials found guilty by the General
Manager, Delhi Electric Supply
Undertaking; and

{d) if not, the reasoms therefor?

The Minister of I[rrigation and
Power (Dr. K. L. Rao): (a) No, Sir.
The final report is yet to be received.

(b) Does pot arise.

(¢) and (d). Explanations recelwved
from the officers are at present under
examination
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Use of Radlo-lsotopes

*770. Shri Shree Narayan Das:
Will the Minister of Health be
pleased to state:

(a) the progress made and the ex-
tent of coverage of the use of radio-
isotopes for diagnosis and treatment
of diseases in the various paris of the
country;

(b) whether any assessment has
been made or is proposed to be made
as to the requirements of suitable
equipments for the proper use of
radio-isotopes, if all the hospitals
working in the country want to use
radio-isotopes; and

(c) if so, the results thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c¢). The informa-
tion is being collected and will be
placed on the table of the Babha in
due course.

Agricultural Production Programames

*171. Shri Linga Reddy: Will the
Minister of Planning be pleased to
state:

(a) whether the Programme Evalu-
ation Organisation appointed by the
Planning Commission to evaluate agri-
cultural production programmes has
submitted its report; and

(b) if so, their main recommenda-
tions to step up agricultural produc-
tion?

The Minister of Planning (Ghrl
B. R. Bhagat): (a) and (b). The Pro-
gramme Evaluation Organisation was
get up in 1052 to evaluate the com-
munity development programme and
other intensive area development
schemes. Since 1060-61, the Organi-
gation has been undertaking prob-
lem-oriented studies dealing with
selected plan programmes. The re-
sults of each evaluation study are
presented in the form of reports. In
the sphere of agriculture, it has stu-
died some of the agricultural input
programmes like improved seed, fer-
tiliger, irrigation ete, and also gone

problems of administrative co-
It has, however, made
no detailed study of agritultural
production as such. Reports on the
particular aspects of agricultural
programme studied by the Organisa-
tion are listed below:

(i) Multiplication and Distribu-

into
ordination.

tion Programme for Im-
proved Seed.

(it) Problems of Minor Irriga-
tion.

(iii) Boil Conservation Programme
for Agricultural Land.

(iv) Poblems of Coordination in
Agricultural Programmes,

These reports have already been sup-
plled to Parliament for its Library.
Each of these reports gives in the con-
chuding Chapter summary and sugges-
tiona.

Pakistan's Demand for Canal Water
Bupplies

*772. Bhri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state the reaction of Gov-
ernment to Pakistan Government's
demand for the supply of Indus waters
through the Central Bari Doab Chan-
nels near Madh on a t ry
basis?

The Mimister of Drrigation and
Power (Dr. K. L. Rao): The Govern-
ment of Pakistan's suggestion that
its share of water in the Central Bari
Doab Channels be delivered in the
Ravi river below Madhopur, as a
temporary messure, is not covered by
the Indus Waters Treaty, 1980,

Survey of Transpert in Eastern Region

2133, Shri Karni Binghjl: Will the
Minister of Planning be pleased to
atate:

(a) whether a survey of all modes
of transport in the eastern region aof
India which was to be financed by
Government and the World Bank has
since been undertaken; and

(b) if so, the progress made so fart
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The Minister of
B, R, Bhagat): (a) Yes,

(b) A statement is given below.
Statement . .
The Joint Technical Group on
Transport Planning, an organisation

established jointly by the Planning
Commission and the Ministries of Rail-

(Shri

ways, Transport and Civil Aviation,
has initiateq a Regional Transport
Survey of the reglon comprising

West Bengal, Bihar, Orissa and the
adjoining districts of Madhya Pradesh
and Andhra Pradesh The survey is
being undertaken by a gpecial orga-
nisation set up in Calecutta to which
the Planning Commission and the
Ministries of Rallways and Transport
have contributeq personnel. A team
of five specialists provided by the
World Bank is participating in the
work of the survey as part of the or-
ganisation set up under the aegis of
the Joint Technical Group for Trans-
port Planning. The World Bank is
meeting the cost of these gpecialists,
local costs being provided by the
Government of Indla.

The objects of the survey are:

(1) assessment of the
facilities on the
modes of transport and of
the transport requirements
of the region at the end of
the Third Plan;

(2) identifying cxisting traffic
bottlenecks on the transport-
ation syslem as a whole and
consideration of measures
such as may be required to
remove these bottlenecks;

(3) assessment of future transport
requirements of the region,
keeping in view 1ts potential
economir development over
a period of 10—15 yeary and
the transport facllities re-
quired to sustain such devel-
opment.

available
different

Considerable progress has been
made towards the completion of the

first phase of the work of the regional

survey, including eollection of basic
data such as flow maps for 18 princi-
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pal commodities, highway traffic sur-
veys for 80 focal points and various

aspects of the economy of the region
as a whole.

Btate-wise Per Capita Income

2134. Bhri Madhu Limaye: Wil

the Minister of Planning be pleassd
to state:

(a) whether Government have com-
pleted the collection of statistics re-
lating to the per capits income, State-
wise;

(b) whether Government figures
broadly confirm the results about un-
equal distribution of income as bet-
ween the States with the Inguiries
conducted by the National Councll of
Applied Economic Research, New
Delhi; and

(¢) whether Government have
planned any remedial action for the
Fourth Plan period?

The Minister of Planning (Shri
B. R, Bhagat): (a) No, Sir. The
Central Statistical Organisation ls still
continuing its studies.

(b) It is not possible to test the
validity of the estimates given by the
National Council of Applied Economie
Research until the studies by the
Central Statistical Organisation have
been completed.

(¢) Promotion of Balanced Regional
Development through the successive
Five Year Plans is an accepted policy
of the Government.

Ret Irrigation Project (Orism)

2135. Shir P. K. Deo: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Hydro Power Divi-
sion of the Orissa Government has
drawn up a blue-print of the Ret Irri-
gation Project in Kalahandl Distriet;

(b) if so, the broad features thers-
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(c) the cost and irrigation poten-
tial;

(d) whether it is an economic pro-
ject:

(e) when it is likely to be taken up
and when completed; and

(f) the quantity of foodgrains
likely to be produced as a result of the
execution of this project?

The Deputy Minister in the Minis-
try of Irrigation and Power (Bhri
Bhyam Dhar Misra): (a) The Gov-
ernment of Orissa have prepared a
preliminary report called the
“Kalahandi Master Plan', which
covers the Ret Irrigation Project also.

(b) (i) Dam

Type: Rolled earth il
Length: 2750 ft.
Height: 97 ft. above river bed.

(ii) Reservor .
Gross storage: 2200 M. eft.
Live storage: 2130 M. cft.

{c) (i) Estimated Cost
Rs, 181.64 lakha

(ii) Irrigation benefits
Kharif—22,000 acres
Rabi—11,000 acres

(d) This will be known when the
detailed project report has been pre-
pered,

) The State Government have not
yet drawn up a programme for im-
plementation of the projeet

(f) This has not been assessed by
the State Government as the report
is only a preliminary nature.

Udanti Irrigation Project (Orissa)

Z136. 8hri P. K. Deo: Will the Minis_
ter of Irrigation and Power be pleased
to ®ate:

(a) whether the Hydro Power Divi-
sion of the Orissa Government has
drawn up a blue-print of the Udanti
Irrigation Project in Kalahandi Dis-
triet;
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(b) if so, ge broad details thereof;
(c) the cost and irrigation potential;

{d) whether it is an economic pro-
jeet;

(e) when it is likely to be taken up
and when completed; and -

(1) how much more food ls likely
to be produced as a result of the exe-
cution of thiz project?

The Deputy Miaister jn the Minis-
try of Irrigatior, ang Power (Shri
Shyam Dhar ): (a) The Gov-
ernment of Orisss have preparsd a
preliminary report called the “Kala-
handi Master Plan', which covers the
Udanti Irrigation Froject also.

(b) (i) Dam .
Type: Rolled h Al
Length: 1435 ft.
Height: 164 ft. sbove river bed.
(ii) Reservoir

Gross storage: 9513 M. cft
Live storage: 355, M, cft.

(¢) (i) Estimated  ‘ost
Ra. 67257 lukhs .

(ii) Irrigation bmefits:
Khariff—78,600 acies.
Rabi-—38,300 ucres

(d) This will be kntwn when the
detailed project report has been pre-
pared.

(e) The Statr Goverrment have not
yet drawn up a programme for im-
plementation o' the project.

(f) This has not been assessed by
the State Govtrnmesi! as the report
is only of a prliminary nature.

Indra Irrigatbn Project (Orissa)

2137. Shri P. L. Deo: Will the Mais-
ter of Irrigatiogpand Power be rieased
to state: k .

(a) whether te Hydro Fower Divi-
sion of the Orisa Gr.ernment has
drawn up a bjue-pint of the Indra
Irrigation Projict In Kalahandi Dis-
trict; ’
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(b) if so, the broad details thereof;

(c) the cost and irrigation potential;
(d) whether it is an ccommic'pm-

Ject;
(e) when it is likely to be taken up
and when completed; and

(f) the quantity of foodgrains
likely to be produced as a result of
the execution of this project?

The Deputy Minkster In the Minis-
try of Irrigation and /Power (Shri
Bhyam Dhar Misra):; (a) The Gov-
wrnment of Orissa have prepared a
prelmizamy teport :alleq the “Kala-
handj Master Plar", which covers the
Indra Irrigation Project also.

(b) (i) Indra
Type: Rolled fill.
Length: lm
Height: 90fa. above river bed.
(li) Reservoir

Gross storage 4922 M. cft.
Live storage: 4500 M. cft.

(Lii) Sun Weir

Length: 400(£t,
Height: 1011 above river bed.

(e) (i) Estin'ated cost
Rs. 255:660 lakhs.

(ii) Irrigation benefits:
Khariff: 46,700 acres,
Rabi: 23,350 acres

(d) This will be known when the
detalled project report has been pre-
pared. i

(e) The State’ Goverument have not
yet drawn up's programme for im-
plementation of \the project.

\

(f) This has no ¢ been asscssed by
the State Governumeat as the report
= only of a preliminwry nature.

|
Jouk Irrigation Pritject (Orises)

2138. 5wri P. K. Deo. Will the Minis-
ter of Irrigition and Fower be pleased
to state: \

(a) whether the Hydxo Power Divi-
sion of the Orissa G*;ummnt has
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drawn up a blue-print of the Jonk
Irrigation Project in Kalahandi Dis-
trict;

(b) if so, the broad details thercof;

(c) the cost and irrigation poten-
tial;

(d) whether it is an economic pro-
ject;

(e) when it is likely to be taken
up and when completed; and

(f) the quantity of foodgrains
likely to be produced as a reeult of
the execution of thls project?

The Deputy Minisior in the Minds-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) The Gov-
ernment of Orissa have prepared a
preliminary report called the “Kals-
handi Master Plan', which covers the
Jonk Irrigation Project also.

(b) (i) Dam
Type: Rolled earth fill.
Length: 2085 ft.
Height: 70 ft. above river bed.

(ii) Reservoir
Gross storage: 2874 M. cft.
Live storage: 2550 M. cft.

(e) (i) Estimated cost:
Rs. 176:08 lakhs.

(ii) Irrigation benefits:
Khariff: 26,400 acres.
Rabi: 13,200 acres.

(d) This will be known when the
detailed project report has heen
prepared.

(e) The State Government have not
yet drawn up a programme for im-
plementation of the project.

(f) This has not been assessed by
the State Government as the report is
only of a preliminary naturc.

Sagada Irrigation Preject (Oriss)

2139, Shri P. K. Deo: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether the Hydro Power Divi-
siom of the Orissa Government bLas
drawn up a blue-print of the Sagads
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Irrigation Project in Kalahandi Dis-
trict;

(b) if so, the broad details of the
project,
(c) the cost and irrigation potential;

(d) whether it is an economic pro-
Ject;

(e) when it la likely to be taken up
and when completed; and

(1) the quantity of foodgrains
likely to be produced as a result of
the execution of this project?

The Deputy Minister in the Minjs-
try of Lrrigation and Power (Bhri
Bhyam Dhar Mista);: (a) to (1).
The ayacut contemplated under
Bagada Project is now proposed to be
commanded by the tail race water of
the proposed Upper Indravati Hydro-
Power Scheme, which is under detail-
ed investigation. As such, the Inves-
tigation of Sagada walley has tempo-
rarily been deferred by the State Gov-
vernment.

Water frem Jamuna Bed, Delld

Lakhmu Bhawanl:
Health be

2140.  Shrl
Will the Minister of
pleased to state:

(a) the progress so made in the ex-
ploration work of tapping off water
from underneath the Jamuna bed to
augment the water supply in the
capital;

(b) the time by which this work
will be completed; and

(c) the total cost of the project?

The Minister of Health (Dr. Sushila
Nayar): (a) All works required for
exploration work of tapping off water
from underneath the Jamuna bed
have been complted, excepting the
pumping test for determining the
permeability of the strata.

{b) This work is cxpected to be
eompleted In about 3 month,

(e) It is not possible at this stage
to indicate the cost of the project. The

total expe:!iture likely to be incur-
red on the exploration works amounts

to Ra. 82000/~ approximately

Multi-Storied Garage In New Delhl

2141, Shri Wadlwa:

Shri Lakhmu Bhawani:
Shrimati Bhyamkwmari Devi:

Will the Minister of Health bas
pleased to state:

(a) whether there is any proposal
to have a multi-storled garage in Cen-
naught Place, New Delhi; md

(b) if so, the progress made so far
in this regard?

The Minister of Health (Dr, SBushila

Nayar): (a) Yes.
(b) The preliminary designg  and
estimates prepared by the architect

have been approved by the New Dealhi
Municipal Committee. The detailed
drawings and estimates are now under

scrutiny.

C.G.H.B. Disponsary fer Kallash
Coleny, New Delhi

2142, Shri J. B. 8. Bist: Wil the
Minister of Health be pleased to state:

(a) whether any census of Ceniral
Government employees and their
familles residing in Kailash and
Greater Kailash colonies of New Delhi
has been conducted,;

(b) whather any representations
have been received that in wiew of a
large concentration of Central Gov-
ernment employees in those areas, a
C.G.H.S. dispensary should be located
there or ot least a Mobile Van showld
visit that area regularly; and

(c) if so, the action taken om those
representations’

The Minister of Health (Dr.
Sushila Nayar): (a) No. However.
the number of families of the Central
Government gmployees residlng in
Kailash and Greater Kailash colonies
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of New Delhi, whp avail themselves
of the C.G.HS. benefits at the An-
drews Ganj Idispensary, at present, is
about 200,

th)y Yus,

t¢) The number of families of Cen-
tral Government employees residing
n these colonies is  small and is al-
ready  caterei for by the C.GHS.
Dispensary, Andrews Ganj, which is
roughly 2 miles away and connected
through good means of communica-
tion. As such the establishment of a
separate Static Dispensary or provi-
sion of a mobile van is not justified
at present.

Water Supply In Badagara,

Kerala
2142, BShri A. V. Raghavan:
Will the Minister of Health be

pleased to state:

(a) the progress made in providing
water supply to the Badagara Muni-
cipality in Kerala;

(b) the nature of work now in pre-
Bress;

(e) the
scheme;

estimated cest of the

{d) the amount spent so far; and

(e) the steps taken to expedite the
scheme?

The Minister of
Sushila Nayar): . (a) In order to pro-
vide immediale  relief tp the most
difficult areas within the Badagara
Municipal limits, an interim scheme of
siniking tube wells has been  under-
taken,

Health (Dr.

(k) The overhead tank and tempo-
rury pump house have been complet-
ed. All the other works aov in pro-
Eress,

fo) Rs 3.55.400.

td) Rs. 1.64.100.

(¢) Necessary  instructions  have
becn given to the concerned Officera
to complete the work at the earliest
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Electricity Supply In Badagara,
(Kerala)
2144 Shri A. V. Raghavan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any proposal
to extend electricity to Kottakkal,
Pakkayil and Puduppanam in the
Badagara Municipality of Kerala; and

(b) if se, when the same will be im-
plemented?

The Deputy Minister In the Mimis-
try of Irrigation and Power (Shrl
Shyam Dhar Misra): (a) and (b). The
requisite jnformation is being collec-
ted and will be laid on the Table of
the House.

Land Reforms In Mahe

2145, Shri A, V. Raghavam:
Will the Minister of Planning be
pleased to state the progress made im
carrying out land reforms in Mahe as
envisaged by the Planning Commis-
sion?

The Minister of Planning (Shri B. R.
Bhagat): In Mahe due to its geog-
raphical proximity with Kerala, the
Malabar Tenancy Act, 1929 was exten-

ded there with cffect from July 1,
1858, The enactment of g compre-
hensive legislation based on the

Kerala Land Reform Act is under the
active consideration of the Govern-
ment of Pondicherry.  Meanwhile,
ejectment of all tenants and share-
croppers has been stayed under the
Mahe (Stay of Eviction Proceed-
ings) Repgulation, 1963 ang the life of
the Act ig being extended up to  the
end of December, 1966

Double-Storty Quarters in Gole
Market Area, New Delhi

2146. Shri Yashpal Singh: Will the
Minister of Works and Housing be
pleased to state:

(a) whether Government propose te
construct double storey ang multi-
storey Government quarters by
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demolishing the existing single storey
quarers in the Gole Market area;

(b) if s0, when the work is likely
to be completed; and

(c) the total expenditure to be in-
curred thereon?

The Minister of Works and Houslag
(Shri Mehr Chand Khanna): (a) to
(c). It has been decided to demolish
the existing single-storeyed quarters
in the area and to build multi-storey.-
ed flats, The decision will be imple-
mented in convenicnt phases. In phase
I, 720 double-storeyed type I quarters
have already been built on Panch-
kuin Road. Plans for the next phase
have been prepared and are  under
consideration. The work will be
taken up next year if funds are
available,

Construction of Houses on vacant
Plots

2147. Shri Yashpal Singh; Will the
Minister of Works and Housing be
pleased to state:

(a) whether it is a fact that the last
date for the construction of Houses on
Vacant plots in Delhi has been ex-
tended; and

(b) if so, the reasons therefor?

The Minister of Works and Houslng
(Shri Mebr Chand Khanna): (a) and
(b). Terms of the lease for nazul
lands undcr the administrative con-
trol of the Ministry of Works and
Housing, including the lands in reha-
bilitation colonies, provide for com-
pletion of construction on plots with-
in a specified perind generally of two
years, In the case pf rehabilitation
colonics, a Press note was issuei on
the 5th November, 1863, permitling
lessces of rehabilitation colonies  to
construct houses by the 31st Decem-
ber, 1964, failing which Government
reserved the right to resume the plots
in accordance with the terms of the
lcase,

However, in view of the shortage of
cement and other essential building

materials, the Land and Development
Officer has been authorised to grant
extensions of one year at a time to
plot holders for completing the
building, if he is satisfied that the
lessee is anxious tp build but was
prevented from doing so for good
reasons,

In so far as lands under the control
of the Delhi Administration are con-
cerned, they too take into considera-
tion the genuine difficulties of the
Plot holders beforc exercising thelr
right to resume un-built plots,

Site for Range for National Rifie
Ameclation of Indla

2148. Shri Karnl Singhji:
Shrl Hem Barua:
Dr. L. M. Singhyl;
Shri 5 M. Danerjee:
SBhrl Bhanu Prakash Slngh:

Wikl the Minister of Works and
Heumalng be pleased to refer to the
reply given to Unstorred Question No,
1530 on the 12th December, 1963 and
state:

(a) whether Government propose
to allocate the site near Mehrauli
(Delhi) for the range to the Natlonal
Rifle Association of Indiu in view of
'.h: present emergency in the country;
an

(b) if so, whether Government ulso
propose o advance loan to the Nation-
al Rifle Association of India for the
completion of such a range?

The Minister of Worky and Housing
(Shri Mehr Chand Khanna): (a) 80
acres of iand was offered by the Dalhi
Administration to (he National Rife
Association of India on  Palam-
Mchrauli Road for setting up a firing
range before the present emergency
on payment of Res 13 lakhs to meet
the cost of acquisition of this land.
The Association requested that the
land be allotted to them free of cost.
The Scheme of “large-scale acquisi-
tion, development and disposa] of jand
in Delhi” however does not envisage
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allotment of land o any Institution or
Association without payment of the
cost of acquisition of the land.

(b) The Ministry of Education sanc-
tioned prants of Rs. 72,000/- and of
Rs, 3000/- in 1959-80 in favour of the
Association for payment of premium
and ground rent of land measuring
about # acres which was allotted by
this Ministry 1o the Association on
the gsouthern gide of the Upper Ridge
Road. Subseguently, the Association
refunded the above amount, as the
allotment had to be cuncelled since
the area was situated in the ‘green
belt' and no structures could be erect-
cd in it. At present, no request . of
the Association is pending with the
Government for the advance of loans
for construction of a firing range.

Hapeaditure Tax

2149, Shri Karml Singhji: Will the
Minister of Finance be pleased to
state the total amount of Expenditure
Tax realised up to the 31st March,

1985 cver since it hey been Te-
enforeed?
The Minister of Finamce (Bhri

T. T. Krishnamacharl): Rs. 42,11,000.

Keyna Prejest

2150, SBhri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Bagrl:
Will the Minister of Irrigatiea and
Power be pleased to state:

(a) the progress made so far in the
campletion of the Koyna Project,
Stage 11;

(o) the present power sutput at
Koyna Project;

(¢) whether any electricity ls being
supplied to Goa from Koyna project;

and
(d) how much of the electricity 'pr':;

duced at Koyna project ls used
the purpose of (1) agricultural deve-
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lopment and small-scale industries,
and (ii) large-scale industries in the
Poona—Bombay regivn’

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) The progress
of works on Koyna Project stage Il
todate is as folows:—

Civil Engineering Works: —Con-
creting of the dam to the final
height and dimensions com-
pleted; concreting of the
hoist towards in progress;
work on pressure shafls prac-
tically completed; concreting
of turbine pits and switch-
yard completed,

Electrical and Mechamical Workss

Erection of {urbines and
generators in progress;
manufacture of butterfly

valves for the pressure shafts
completed; swilchgear, trans-

former structuce, 220 kv
cables under various stages of
progress,

Anticipated date of commission-
ing: The first generating Unit
(75) MW is cxpected to be
missioned by end of January
1986,

(b) At present power is gencrated
by Koyna Stage 1 alone having an
installed capacity of 240 MW. Actual
power output during August-October
1085 was 415 million kWh.

(e) No.

(d) Power generated by Koyna
Project is being fed into the Maha-
rashtra Grid system which is being
operated by the Maharashtra State
Electricity Board. Out of the total
energy sold by the Board during
1064-85 from this grid, 258 million
kWh (8:15%) was given to lrrigation,
94:5 million kWh (22:40%) to small-
scale industries and 111:7 million
kWh (27-75%) to major industries.
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Tube-wells in Punjab

2154. Shri Yashpal Siogh: Wil] the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Punjab Govera-
ment have approacied the Central
Gevernment for financial help for the
erection of tube-wells in the State;
and

(b) if so,
thereto?

Government's reaction

The Deputy Minister in the Minis-
try of Irrigation and FPower (8hri
Shyam Dhar Misra): (a) Yes. the
Punjab Government submitted a
scheme for approval.

(b) The scheme for constructing
128 tubewells has been approved,

C.GHS. Ayurvedic Dispensary

2155, Shri Yashpal Singh: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 2769 on the 28th April,
19856 and state:

(a) whether the proposed C.G.H.S.
Ayurvedic Dispensary has since been
set up at Sarojini Nagar, New Delhi;
and

(b) if not, the reasons therefor?

The Minister of Health (Dr, Sushila
Nayar): (o) and (b). Due {o non-
availability of suitable accommoda-
tion, it has not been possible to set up
a C.GHS, Ayurvedic Dispensary at
Sarojini Negar, New Delhl so for.

Bombing of Huswainiwala Headworks

2158. Shri §, C. Samanta;
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleascd to state:

(a) whether Government's attention
has been drawn to the Pakistani
attempts to bomb Hussainiwala Head-
works and several other places regu-
lating the supply of water to Pakistan;
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(b) if so, whether it is a clear
violation of the Internuliona) Treaty;
and

(c) if so, the steps taken
matter?

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) to (c). There
was shelling of the Hussainiwala
Headworks by Pakistan resulting in
some damage to the Headworks
structures. The Indus Waters
Treaty does not provide for situa-
tions arising out of w@ny bomb-
ing or shelling. Under the Treaty,
annual proportiopate working ex-
penses for Hussainiwala Headworks
are recovered from Pakistan and the
vost of repairing the damage coused
by the shelling will by includeq in
these expenses.

Housing Shertage

2157. Shri Kolla Venkalah: Will
the Minister of Works and Housing
be pleased to state:

(a) whether it Is a fact that the
Director of the National Bulldings
Organisation has prepared a paper om
the housing shortage in ECAFR
region;

in the

(b) if so, the main feature of the
poper;

(c) the steps proposed to be taken
by Government to overcome the
housing shortage in India keeping in
view the steps suggested in the paper;
and

(d) whether Governmeni propose to
lay a copy of the paper on the Table?

The Minister of Works and Hous-
ing (Shrl Mehr Chand Khanna): (a)
to (d). A copy of the Paper on ‘Cur-
rent Housing Policies and Programmes
in the Countrice of the ECAFE
Region® prepared by the Director,
National Buildings Organisation as
ECAFE Consultant, has been placed
in the Parliament Library. In so far
as the suggestions made in the Paper
to overcome the housing shortage in
India are concerned, necessary action
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is already under the consideration of
the Government,

Balance of Paymants Loan frem UK.

2158. Dr. Barojini Mahishl: Will
the Minister of Finance be pleased to
atate:

(a) how the ‘Balance of Payments
Loan of Rs, 13'3 crores received from
UK. is used in maintaining a flexible
import policy; and

(b) the gquantum of loan during the
year 1964-83 for this purpose and how
it was utilised?

The Minister of Finance (Shri T. T.
Krishnamachard): (a) The loan is not
tied to imports for any project or to
imports from out of any limited list
of goods. It can be used to reimburse
ourselves for payments made by us
after the 2nd August, 1965 for im-
ports from UK. of any type of goods
and services required for our econo-
mic development programmes. Conse.
quently it enables us to cxercise
considerable flexibility as to the
manner of its use as a constituent of
the resources which determine the
import policy.

(b) The quantum of loan for this
purpose during the year 1964-65 was
£15 milion (Ras, 20 crores) and it was
utilised, as this loan will be, for
financing the import of varlous types
of goods and services required for
our economic development pro-
grammes both in the public and the
private gectors, The quantum of the
balance of paymenis loan in the
current year i alto £15 milllon, of
which £5 million was made avail-
able in June and has been fully
drawn. TIn each of the carlier three
years of the Plan alsn the quantum
of balance of payments assistance
from UK. has been £15 million

Conference of Bullding Socletien

2159. Shri D. D. Puri: Will the
Minister of Works and Housing be
pleased to state:

(a) whether India was represented
at the 29-nation Conference of Build-

ing Societies beld in London on the
4th October, 1965;

(b) it so, the decisions taken in the
Conference; and

(¢) whether India is likely to
receive any assistance in the pro-
gramme for extending housing facill-
ties in India?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna):
(a) No.

(b) and (c). The proceedings of the

Conference have not yet been
received,
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Sale of Confiscated Gosds
2161. Shri Kolla Venkaiah: Will
the Minister of Finance be pleased
to state;

‘a) whether Government have any
proposal under consideration to open
depots abroad for the sale of son-
Ascated smuggled goods;

(b) if s0, in which countries;
(c) the expenditure involved;
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{d) whether any depots have also
been set up in India for the sale of
such geods; and

(e} if =o, the amount of such goods
sold at different depols in India?

The Minister of Finance (8hri T, T.
Krishnamachari): (a) No, Sir.

tb) and (c). Does notl arise.
(d) Yes, Sir.

(¢) A statement showing the
amount of such goods sold at diffe-
rent depots in India is placed on the
Table of the House. [Placed in Lib-
rary, See No. 1.T-5352/65.]

Hospital in Gulabl Bagh, Delhl

2162. Shri Shiv Charan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether there was a provisiom
in the Third Five Year Plan to con-
struct a hospital in Gulabi Bagh near
Andha Mughal in Delhi;

(b) if so,
involved,

what was the amount

(¢) the progress of the project se
far;, and

{d} the remsons for the delay?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes,

(b) Rs. 20 lakhs, out of which Rs. 14
lakhs were for capital works.

(¢} and (d), Possession of the land
required for the purpose was taken
over on 9th June, 1964, However, the
land is heavily squatted upon by
unauthorised persons. Steps to evict
‘them are being taken.

mﬁ:h—mmum

2163, Shri Shiv Charan Gupta: Will
the Minister of Works and Housing
be pleased to state:

(a) the provision for Jhuggi Jhom-
pri Scheme for Delhi in the Third
Five Year Plan;
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(b) how much amount has been uti-
lised upto the 31st March, 1965 (i) for
acquisitioning of land and (ii) for
development purposes;

(c) how many plots of 25 square
yards and B0 square yards have been
developed and allotted;

(d) how many quarters have been
constructed upto the 31st March, 1965;
and

(e) how many plots arc likely te
be developed and quarters censtruct-
ed by the 31st March 106687

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a)
Re. 9.00 crores.

(b) (i) For acquisitioning of land
.. Rs. 348.90 lakhs
development purposes

(i) For
' Rs. 198.50 lakhs
({¢) Number of plois
developed & allotted
{upto the 31st March, 1965)
25 Square yards 15637 10,312
#0 square yards 3,803 3585

(d) and (e). No tenements have
been completed sp far. 3,872 tene-
ments are, however, under construc-
tion and are likely to be completed
by July-August, 1088 About 15,000
additional plots of 25 square yards
are also likely to be developed by
the 31st March, 1966,

Zsmal Plans under Delhi Muster Flan

2164. Shri Shiv Charan Gupta: Will
the Minister of Health be pleased to
state:

(a) how many zonal plans are re-
quired to be prepared by the Delhi
Development Authority under the
Master Plan for Delhi;

(b) how many plans and for which
areas have been finalised so far;

(c) how many plans are under pre-
paration; and

{d) how much time it would take to
complete this work?
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The Minister of Health (Dr. Sushila
Nayar): (a) Out of the 136 Zones in
which the total urbanizable area of
Delhi (upto 1981) has been divided,
the Delhi Development Authority is
required to prepare the Zonal deve-
lopment plans for 123 Zones. The
remaining 13 Zonal Plans are to be
prepared by other authorities.

(b) 21 Zonal development plans for
the following areag have so far been
finalised by the Delhi Development
Authority:

(1) D=1 (Connaught Place and its
extension).

(2) D-4 (Parliament Street area).

(3) D-5 (DI1Z. area—Gole Mar-
ket area).

(4) C-1 (Kashmere Gate).

(5) C-2 (Qudsia Garden).

(6) C-3 (Civil Lines area),

«7) C-11 (Northern Ridge).

(8) C-12 (Old Secretariat).

(8) D-17 (Nizamuddin and Jang-
pura),

D-18 (Kilokri).

D-19 (Lajpat Nagar).

D-20 (Mubarakpur Kotla).

F-2  (Kailash, Srinivaspuri
and Lajpat Nagar IV area).

(14) F-3 (Siri area).

(15) F-1 (Friends Colony).
(16) F-T7 (Okhla).

(17) F-4 (Safdarjang).
(18) F-8 (Moti Bagh).

(19) and (20), F-10 and F-18
{Malvia Nagar; and

(21) E-7 (Jhilmila).
(e) 52.

(d) This work is expected to be
<ompleted by March, 1887.

Private Colonles in Deihi
2165, Shri Bhiv Charan Gupta: Will
the Minister of Health be pleased to
=tate:

(a) the names of private colonies in
Deihi alongwith the number of real-
dential plots therein approved by the

{10)
(1)
(12)
(13)

erstwhile Delhi Improvement Trust
and the Delhi Development Provisional
Authority during their existence; and

(b) the names of private colonies
alongwith the number of residential
plots therein approved by the Delhi
Development Authority and the Muni-
cipal Corporstion of Delhi upto thk
31st October, 19657

The Minisier of Health (Dr, Sushila
Nayar): (a) and (b). The information
is being collected and will be laid on
the Table of the Sabha as soon as
available,

Bagimeers and Geelegists

2188. Shri Omkar Lal Berwa:
Shri Brij Raj Singh:
Bhri Gokaran Prasd:

Will the Minimer of Irrigatien and
Power be pleased to slate the steps
proposed to be taken by Government
to achieve close co-ordination between
engineers and geologists and to develop
speclalisation In engineering geology?

The Deputy Minister in the Minds-
try of Irrigation and Power (Shri
Shyam Dhar Misra): Close liaison
exists between engineers and geolo-
gists. Geologists are associated with
major projects from the investigation
stage io the completion of the pro-
jects. The Geological Survey of India
have established three regional units
in engimeering geology for assisting
the projects located in the respective
regions.  Resident Geologists are
posted in some of the major engineer-
ing projects to deal with geological
problems.

There is an Engineering Geology
Division in the Geological Survey of
India, consisting of officers who have
epecialised in engineering peological
problems. In order to further deve-
lop specialisation in this fleld, the
Geological Survey selects Geologists.
having an aptitude for this type of
work, from its cadre and gives them
in-service training in the subject.
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Ralds in Kanpur by Income Tax
Authorities

2107, Bhri Vishwa Nath Pamdey:
Shri Himatsingks:
Shri Rameshwar Tantia:
Shri 5. M. Banerjee:
Shri Sidheshwar Prasad:
Shri Huokam Chand

Kachhavalya:

Shri Bade:

Will the Minister
pleased to state:

(a) whether it is a fact that the
Income Tax Officials assisted by ' the
City Police of Kanpur raided a num-
ber of business premises in the city
of Kanpur on the lst November, 1985
and seized unaccounted cash and or-
naments worth nearly Rs. 20 lakhs;
and

of Fimance be

{b) if =0, the action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri T, T,
Krishmamachari): (a) Ruds were
carried out but the valug of unaccoun.
ted cash and jewcllery seized was
only Rs. 44 lakhs

(b) Investigations are in progress.

Panchayat Samiti Imdustries in Orissa

2163. Shri Ramachandra Ulaka:
Shrl Dhuleshwar Meena:

Will the Minister of Plamning be

pleased to state;

{a) the amount allocated to Orissa
for the establishmeni of Panchayat
Samiti Industries in the State during
1965-86; and

(b) the details thereof?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). The
amount allotted hy the Centre to the
Orisan State Government for 1965-86
for all schemes relaling to  Small
Scale Industrics is Rs. 27 lakhs (Rs.
18,6 lakhs as loans and Rs. 104 lakhs
as grants) ang this includes assistance
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for establishment of Panchayat Samiti
Industries also.

Construction of Quarters for Emple-
Yees of A.G., Orisea

2169. Shri Ramachandra Ulaka:
Bhri Dhuleshwar Meena:

Will the Minister of Finmance be
pleased to statc thu progress made so
far in regard to the construction of
residential quarters for the employees
of the Accountant-General, Orissa at
Bhubaneshwar?

The Minister of Finance (Shrj T. T.
Krishnamacharl): Work of construe-
tion of 256 residential guarters of
different categories was awarded in
August last and uptodate roughly 23%
of the work has been done.

Grants (o Orimsa
2170, Shrl Ramachandra Ulaka:
Shrl Dhuleshwar Meena:

Will the Minister of Finance be

pleased to state:

(a) whether any lump-sum grant
has been made to the Orissa Govern-
ment  for Centrally  Sponsored
Schemes during 1885-88; and

(b) if so, the details thereof?

The Minister of Fimance (Shri T. T.
Krishnamachari): (a) No, Sir,

(h) Duoes not arise,

S.C. & 5.T. Employees in Office of
A.G, Orissa

2171. Shri Ramachandra Ulaka:
Shrli Dhaleshwar Meena:

Will the Mirister of Finanee be
pleased to state:

(a) the number of employecs work-

ing at present in the Accountant-
General's Office at Bhubaneshwar
{Orissa); and

{b) the number out of them belong-
ing to the Scheduled Tribes and Sche-
duled Castes, separately?
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The Minister of Finance (Shri T, T,
Krishnamachari): (a) 1826

(b) Scheduled Custes 114. Schedul-
ed Tribes 26,

Nagarjunasagar Project

2172, Shri Laxmi Dass: Will the
Minister of Lrrigation and Power be
Ppleased to state:

(a) whether it is a fact that water
will be released from the Nagarjuna-
sagar Project for irrigation purposes
in June, 19688; and

(b) if so, how much srea will be
govered from that water supply?

The Deputy Minister in the Minjs-
try of Irrigation amd Power (Shri
Shyarm Dhar Misra): (a) Yes,

{b) About 3:8 lakh acres.

Selzure of Cuwrrenqy

2178, Shrl Kindar Lal;
8hri YVishwa Nath Pandey:

Will the Minister of Finanes be
peased to state:

(a) whether it is a fact that Indian
currency amounting to Rs 1,50,000
and several incriminating documents
have been seized by the Officers of
the Enforcement Directorute from the
Office of a businessman in Central
Bombay in the first week of Novem-
ber, 1965; and

(b) if so, the action Government
propuse to take in the matter?

The Minister of Finance (Shri T, T.
Krishmamachari): (a) The officers of
the Enforcement Directorate at Bom-
bay and Madras, searched simultane-
ously on 5-11-85, cretain premises in
Bombay and Madras and seized Rs.
1,684,350 in Indian currency and various
documents.

(b) Further enquiries by the En-
forcement Directorate are under way
and on completion of the same, neces-
sary action will be taken under the
Foreign Exchange Regulation Act,
1947,

Irrigation and Power Projects ia
Mysore

2174. Shri Linga Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number and names of
major power and irrigution projects
started in Mysore State with the
Central  Assistance in the First,
Second and Third Five Year Plans;

(b) the amount of the Central
assistance given for these projects;

(¢) how many of them have been

completed; and

(d) how many shall huve to be
taken on to the Fourth Plan for
completion?

The Depuly Minister of ILrrigaties
and Power (Shri Shyam Dhar Misra):
(a), (c) and (d) A statement contain_
ing the requisite information s
attached. [Placed in Library Sce
No. LT-5353 (ii)/65.)

(b) No earmarked Cential assis-
tance for any jndividual irrigation or
power project has been given lo the

Government of Mysore. The Stole
Government have. however, been
given, miscellaneoug loan assistance

every year, for the execution of their
Plan Projects, including the irriga-
tion and power projects lisled in the
statement Jaid on the Table of the
House. [Plac‘zd in Library. See No.
LT-5353 (ii)/65.]

Newsprint as Mesguilo Killer

2175, Shri Brajeshwar Prasad: Will
the Minister of Health be pleased to
state:

(a) whether the atlention of Gov-
ernment has been drawn to the news-
item published in the Staterman,
dated the 10th November, 1985 that a
Harvard research programme has dis-
covered the news-print used by the
New York Times ag a source for a
new hormone which inhibits sexual
maturing in some insecly and can be
used effectively to ki1l mosquitoes;
and
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{b) if so, whether Government pro-
pose to import ressonable amount of
the said news-print for experiment?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. The Harvard Uni-
versity is being contacted to obtain
details regarding the hormone as
well ag the results of their experi-
ments,

(b) Does not arise at this stage.

awitet mfmw ¥, €

2176. wY WiwTC wre dhewt: s
Fever wite fagey ot o a@rd wr gy
w4 fv .

(%) w1 ag &= § f§ e (-
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(o) ofg gt M Imk T FTON

() ag sgi X wmarom T § ; WY

(¥) w@% w1 w07 § 7

et wite foqey siwrerw & vt
(vt warewe fawr) (%) W1 (w).
o, g | fomeafaar any ¥ fodr wegmay
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() = (w).: sv7 4@ 357
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Ranjit Heiel, Delhi

2179. Shri Mohammeg Koya: Will
the Minister of Works and Housing
be pleased to state:

(a) whether the Ranjit Hostel, Delhi
was origimally intended. for ladies;
and

(b) if #so, the reasons for comtverting
it into a Hotel?

The Minister of Works and Housing
(Shri Mehr Chand Kbanna): (a) and
(b). In 1962, the rules for allotment
of Government houses in Delhi provi-
deq that single men and women offi-
cers would not eligible for allot-
ment. There was u demand for hos-
tel accommodation for 1427 single
men and 215 single women officers.
To meet this demand a proposal for
construction of a men's hostel on Lodi
Road and of o women's hostel on
Maharaja Ranjit Singh Road was
mooted. The construction of the hos-
tel on Maharaja Ranjit Singh Road
with 280 rooms was sanctioned in
March 1083. Later that year, the
Central Government tock a decision
that the distinction between single
and family officers for purposes of
allotment of Government accommoda-
tion should be annulled and that ain-
gle officers should also become eligible
for allotment of Government accom-
modation from the general pool just
like married officers. Further, the
Ministry of Works and Housing took
over the Working Girls' Hostel] on
Curzon Road with accommodation for
about 258 women. A separate ladies'
pool of accommodation was also
created to ease the housing problem
of lady officers of Government. In
the light of these developments, it
was felt that there was no longer any
need for separate hostels for single
men and women officers. It was
consequently decided that, as there
was also an acute shortage of hotel
accommodation in Delhi which pre-
vented foreign tourists of moderate
means from visiting India in large

bers and valuabl foreign ex-
change was thus being lost, \he Lodi

and Ranjit Postels should be

con-
verted into Government Hotels
New Office Buildings
2180. Shri Lakhmu Bhawani: Will

the Minister of Works asd Housing
be pleased to state:

(n) whether it is a fwct that some
new office buildings are to be con-
structed on the plots where the Offices
of the Estate office and Director-
General, Employment and Training
were so far located; and

(b) if so, the details thereof?

The Minister of Works and Housing
(S8hri Mehr Chand Khanna): (a) and
(b), No building is to be built on the
site where {he hutmenis occupled by
the Directorate of Estates formerly
stood. Thig area is to be kept open
under the Master Plan of Delhi. The
site of the hutments occupled by the
Directorate General of Employment
and Training will be ulilised partly
for an office building and partly for
Parliamentary buildings. The offico
building will provide about 162 lakhs
square feet of office space at an eati-
mated cost of Rs 69.24 lakhs, exclu-
ding departmental charges. Details
of the Parliamentary bulldings have
not yet boen finalised.

Gold Bmugriing n UP.

3181. Bhri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of
pleased to state:

(a) whether it is 5 fact that ffty-
six tolas of allegedly smuggled gold
bave been seized from the possession
of a goldsmith in Baharaich Distriet,
Uttar Pradesh by the Central Customs
authorities on 14th November, 1088;

Fimance be

{(b) if so, the action taken in the
matter?

The Minister of Finance (Shri T. T.
Krishnamachar{): (a) On 14th Novem-
ber, 1865 the Central Excise Officers
apprehended 8 gold dealer of Bahar.
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ach at Lucknow and seized 650.040
gramg (55.73 toals) of gold bearing
foreign markings and valued at Rs.
3.483/- at international yate from him.

(b) The person was urrested.
vertigations are in progress.

In.

Poewer Production in States

2182, Shri Reddlar: Will the Minis-
ter of Irrigation and Power he pleased
to state:

(a) the quantum of power produced
at present by each State; and

(b) the quantum of power supplied
to industry and to lift irrigation in
each State?

The Deputy Minister in the Minky.-
Wy of Irrigation and Power (Shri
Shyam Dhar Misra): (a) and (b). A
statement giving the requisite infor-
;‘nntlon [1; laid on the Table of the

ouse laced in Lib
o iy in rary—See No.

LIC. Pelicies

2183. Shri 8. M, Banerjee: WIll the
Minister of Finance be pleased to
ntate:

() whether the Practitioners of
Ayurveda ure registered by the Life
Insurance Corporation for purposes of

medicul examination of policy holders;
and '

Recommendat ions ma.'« ivthe Unani Ad-
wisary G Lwntiee
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(b} the position of practitioncrs of
Unani system of medicine in this re-
gard?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b). Practi-
tioners of indigenous gystem of medi-
cine are eligible for appointment as
authorised Medical Examinors of the
Corporation in arcas where allopathic
practitibners are not available within
a reasonable distance, provided they
hold qualification in Integrated Me-
dician and have been trained in and
have adequate experience of the use
of diagnostic techniques.

Umani Advisery Committee

2184, Shri 5. M. Banerjee;
Minister of Health be
state:

(a) the functions of the Unani Ad-
visory Committee;

(b) the recommendations made by
the Committee during the last 5 years;
and

(c) the action taken thereon?

The Minister of Health (Dr. Sashils
Nayar): (a) The functions of the
Unani Advisory Committee are:—

(i) to examine and evaluate
schemeg of research in Unani,
and

(i) to recommend the extent of
financial assistance to be
given,

Will the
pleased to

(b) and (c). A statemenl is given
below: — A

STATEMENT

Action taken.

1. Formulation of uniform syllabus.

Extablishment of o Post-graduate Train-
ing-cimn-Research Cenire,

i Senif up of  Pharmscopoeis Conn -
e,
‘-\quimmcn: of technical siaff in the
Ministry.

¢, lranslation of important books of
Unani medicine,

A vriferm syllsbus Fak been duiwre op.
Establisl ment of @ Centic in the  Aryrw-
vedic and LUrnani Tibbia College, Delhi.
is under cxamination.

This Las been sewup.

This has been implemenied.

This is under consideraticsn.
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Unani Sysiem: of Medicine

2185. Shri S. M. Banerjee will the
Minister of Health be pleased to
state:

(a) the steps being taken or pro-
posed to be taken to utilise gainfully
the vast and rich resources of the
Unani system of medicine, thereby
effecting & substantial saving in the
foreign exchange by redueing import
of medicines; and

(b) whether Government have exa-
mined the possibilities of research in
the Unani system of medicine which
can be defence-oriented?

The Minister of Health (Dr. Sushlla
Nayar): (a) The Working Group for
Indigenous Systems of Medicines for
the Fourth Five Year Plan Projects
have recommended a number of
schmes for unani which have been
suggested for jnclugion in the Fourth
Plan. It is possible that in the long
run when these schemes are imphe-
mented, there may be u saving of
foreign exchange due to reduced im-
port of medicines.

ib) This is being examined.

Graduates In Unanl System of
Medicine

2186. Shri 5. M. Banerjee: Will the
Minister of Health be pleased to state:

(&) the number of Unani Graduates
trained in Family Planning and ab-
sorbed in the Famlly Plnniog
Schemes so far; and

(b) it none, steps Government pro-
pose 1o take in that direction?

The Minister of Health (Dr, Sushila
Nayar): (a) Information is being col-
lected.

(b} Btate Govxernments have been
requested to give training in Family
Planning methods to the holders of
degrees or diplomas in indigenous
systemn of medicine before can be
appointed to the Family anning
Programmes.

2180( Ai)LS—4

aree, e # o fagw wow

2187. &Y 90 ®e WrEATW : a7
Ferwrd ate ey 5aft 25 w72 Y, 1065
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qY § g a9 FT §90 w30 fE
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(@) 5w T8t F3am

Commiitos 40 Examine Permanent
Staff Requirements

2188, Shri Warjor:
Bbri Eswara Reddy:
Bhri Vasadewvam Nair:

Will the Minister of Finance be
pleased to state:

(a) whether a Committee wag set
up to examine the permanent re-
quirements of different Departments
as recommended by the Second Pay
Commission in para 12 chapter XLVI
of their Report; and

(b) if not; the reasons therefor?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) No, Bir.

(b) The Cammissons's recommenda-
tion was carefully considered. It was
felt that examination of permanent
staff requirements of all the Depart-
ments of Govt, by one or two Com-
mittees would take long and unduly
delay the issue of revised orders. Ac-
cordingly, in March 1880 instructions
were issued authorising conversion of
B0 of the temporary posts, which
had been in existance for a continuous
period of Mot less than 3 years and
were required for work of s perma-
nent nature, into permanent ones,
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Backward Regions

2180, Bhri P. C. Borcoah: Will the
Minister of Planning be pleased to
state

(a) whether Siates with regions
determined as backward on the basis
of the indications given by the Plan-
ning Commission have made addi-
tional flnancial provisions 1n their
Third Five Year Plan for the develop-
ment of those regions;, and

(b) if so, the State-wise figures of
such allocations?

The Minister of Planning (Shri
B. R Bhagat): (a) and (b). While no
specific additional provision was made
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for all such regions, the programmes
for development of such regions were
financed as part of fhe State Plans.
Special attention was given to some of
the areas like Ladakh in the State
of Jammu & Kashmir, certain Eastern
districts in Uttar Pradesh and the hill
districts of Assam, Punjab and Uttar
Pradesh.

Freeie Dried Plasmy

2191. Shey P, C. Borooah: Will the
Minister of Health be pleased to state:

(a) the names of Centres for pro-
cessing and production of freeze dried
human plasma and how many of therm
have started production;

(b) how many bottles of dried
plasma have been produced upto the
15th October, 1963; and

(c) the arrangements made for
liquid plasma and fer how long il can
be preserved in good condition?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The information
is given in the statement laid on the
Table of the House. [Placed in Lib-
rary See No. LT/5355/65.]

Assistanes to Sugar Indastry

2192, Shri Vishwanath Pandey: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
sugar industry has urged Government
to provide substantial increase in the
cash credit limit and a reduction in
the Bank margins to achieve the
Third Plan target of 3,500,000 metric
tonnes of sugar in the ensulng sugar
season; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Flnance (Shri T. T.
Erishnamachari): (a) Yes.

(b) The needs of the sugar industry
have been taken into consideration
while framing the credit policy for
the current busy season.
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Smuggling in Bombay

2193. Shri Himatsimghka:
Shrl Rameshwar Tantia:

Will the Minister
pleased to state:

of Finance be

(a) whether it is a fact that gold
and luxury consumer goods valued at
Rs, 17 lakhs were seized in Bombay
on the 18th November, 1065;

(by if so, whether it is also a fact
that the smuggled gold had foreign
markings;

(ey if so, the action taken against
the culprits; and

(d) the consumer goods seized?

The Minister of Finance (Shri T. T.
Krishnamacbari): (a) and (b)., On
18th November, 1965, 830 tolas of gold
bearing foreign markings and valued
at Rs. 51,875/- at the internatiomal
rate, 10,532/- watches, Rs. 40,000/- of
Indian corrency and other consumer
goods worth about Rs. 3,04,350/- were
seized at different places in Bombay.

(c) T'wo persons were arrested. The
cases are under iovestigation

(d) Besides watches, the consumer
goods were textiles, record players,
transistors, playing cards, blades and
fountain pens.

Educational Allowance to Govera-
ment Employees

2194, Bhri Jedhe:
Skri V., T, Patit

Will the Minister of
pleased to state:

(a) whether it is a fact that some
Government employeey are paid edu-
cational allowance monthly on sub-
'mission of a certificate once only in
an academic year from the educa-
tional institutions;

Finzmce be

(b) wehther it is also a fact that
the actual tuition fee is refunded only
1o Government employees on quarter-
1y basis and that too after the sub-

mission of the tultion fee receipts for
all the previoug three months;

(c) if so, the reasons for this dis-
crimination;

(dy whether Government alio pro-
pose to refund the actual tuition fees
monthly on the same basis as iz done
in the case of payment of educationul
allowance; and

(e} if not, the reasons therefor?

The Minlster of Finance (Shri T. T.
Krishnamachari (a) No. Sir. The
educational allowance is paid monthly
at fixed rates on the basis of certi-
ficate to be furnished by Government
servants twice a year.

fb) Yes, Sir.

(c) Unlike the Children's Educa-
tional Allowance, which is paid
monthly at fixed rates, the scheme of
reimbursement of tution fees provides
for reimbursement of fees actually
paid only, Thir neceasitates proper
verification prior to  payment. To
avoid unnecessary work all round, re-
imbursement is made on a quarterly
instead of monthly basis.

(d) No, Sir.

(e) I reimbursement of tuition fees
is made monthly it will increase tre-
mendously the work in all adminis-
trative offices.

Industria] Projects Bullt with Soviet
Assistance

2195, Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to state:

(a) the total number of industrial
projects which have been built in
India with the Russian collaboration
or cooperation till the 30th November,
1865; and

(b) the kind of assistance given by
the Soviet Union?

The Minister of Finance (Shri T. T.
Krishnamachari (s) and (b). The
Government of the USSR have ex-
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tended seven credits of the total value
of Rs. 484.31 crores for the implemen-
tation of several development projects
in India. A statement indicating the
projects financed under the Soviet
Credits is given below:

STATEMENT
1. Steel Plant at Bhilai and its ex-
pansion.
2, Steel Plant at Bokaro.
3. Refractories Plant at Bhilai.

4. Steel Foundry for Railways at
Naini, Allahabad.

5. Heavy Machine Building Plant
at Ranchi and its expansion.

6. Coal Mining Machinery Plant at
Durgapur and its expansion.

7. Coal Mining Projects at Korba.

8. Coal Washery at Kathara,

9. Thermal Power Station at
Neyveli and its expansion.

10. Thermal Power Station at
Singrauli.

11. Expansion of Thermal FPower

Station at Korba

12. Hydro-electric Power Station at
Right Bank of Bhakra.

13, Antibiotics Project at Rishikesh.

14, Surgical Instruments Project at
Madras.

15. Synthetic Drugs
Hyderabad.

16. Precision Instruments Plant at
Kotah,

17. Precision Instruments Plant at
Palghat.

Project  at

18, Heavy Eleciricals Plant at
Ranipur.

19. Compressors and Pumps Project
at Naini, Allahabad.

20. Oil Reflnery at Barauni and its
expansion,

21. Oil Refinery at Koyali and its ex-
pansion.

22, Exploration, development
production of oil and gas

and
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Anandapur Barrage Scheme

2196, Shri Gokulananda Mohanty:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the investigation of
Anandapur Barrage Scheme meant to
augment the inadequate water supply
of Hadgarh Dam Project of Orissa
has now been completed; and

(b) it go, the smount Government
propose to provide for expenditure
on the scheme durlng the running
‘work-season?

The Deputy Minisier in the Minis-
try of Irrigation and Power  (Shri
Shyam Dhar Misra): (a) The project
report is under preparation by the
State Government,

(b) Does not arise.

Natiomal Defence Gold Bonds asd
Def Loans Sch

2197, 8hri D. C. Sharma:
Bhrl Kolla Venkalah:
Shri Rameshwar Tantia: .
Shri Himatsingka:
Shri Byta Singh:
Shri P. K. Deo:
Shri Narasimha Reddy:
Shri Onkar Lal Berwa:
Sbrl Krishnapal Singh:

Will the Minister of Finance be

pleased to state:

(a) the total subscription to the
National Defence Gold Bonds Scheme
upto the 30th November, 1965; snd

(b) the total subscription to the
two National Defence Loans Schemes
upto the 30th November, 10857

‘The Minister of Finance (8hri T.
T. Krishnamachari): (a) and (b).
The subscriptions received upto 30th
November, 1965 are:

Mational Defence Gold

Bonds, 1980 2520 Kilograms.
44% National Defence
Loan, 1968 Rs 7.15 crores

1% National Defence

Loan, 1972 Rs. 659 arores
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Conference of Chairmen of State
Electricity Boards

2198. Shri Muthiah:
Shri Vishwa Nath Pandey:
Shri Linga Reddy:
Shri Shree Narayan Das:
Shri Wartor:
Shri Vasudevan Nalr:
Shrimatl Malmoona Sultan:

Wil] the Minister of Irrigation and
Power be pleased to state:

(a) whether a Conference of the
Chairmen of the State Electricity
Boards was held at New Delhi on the
24th November, 1963;

(b) if so, the mportant subjects

discussed thereat; and

(c) the action proposed to be taken
on the recommendations?

The Deputy Minister in the Minla-
try of Irrigation and Power (S8hri
Shyam Dhar Misra): (a) Yes, Sir,
The Conference was held on two days
i.e 24th and 25th of Nowvember, 1965,

(b) and (c), A summary of the
conclusions reached at the Conference
of the Chairman of State Electricity
Boards held on 24th and 25th Novem-
ber, 1985 is placed on the Table of
the House, [Placed in Library—
Bee No. LT-5356/65].

Fertility Drugs

2199, Shrl Brajeshwar Prasad: Will
the Minister of Health be pleased to
state:

(=) whether Government's attention
hag been drawn to the news published
in Life (Vol. 39 No. 4) dated the
23rd, August 1985 that administration
of two fertility drugs ‘Pergonal’ and
‘Extractions of Gonbdotrophics’ have
yielded wonderful results; and

(b) if so, whether Government
propose to import these drugs for ex-
perimental purposes?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, the news about the
fertility drugs in question has come
to the notice of the Government,

(b) The drugs are still said to be
undergning trials in other countries
and knowledge sbout them is also
limited. There is no proposal of im-
porting it for experimentation at pre-
sent,

Lean frem UK.

2200, Shri Ram Harkh Yadav:
Shri Ramanang Shastri:

Will the Minister of Finance be
pleased to state:

(a) whether the British Gowern-
ment have advahced 24 million
Sterling to India in part performance
of the Agresment recently signed for
a Joan of 10 million Sterling; and

(B) if so, the details of the credit
in part performance of the Agree-
ment?

The Mimister of Flnance (Shrl T. T.
Krishmamacharl): (a) and (b). The
recently signed agreement for a gene-
ral purpose loan of £ 10 million pro=
videa that the Government of India
may draw upon it to reimburse itself
for paymenis made in sterling after
the 2nd August, 1865 for imports from
UK of goods and scrvices required
for our programmes of economic
development. Accordingly a sum of
£ 287 million (Rs. 383 crores) was
drawn up to 25th November, 1085
from this loan. The loan can be
drawn upon by the Government of
Indla as and when required by it on
presentation of necessary documents:
there is, therefore, no question of part
performance by the British Govern-
ment. The entire loan s expected to
be drawn before the terminal date viz.
30th June, 19686,
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Gold selzed from Passeng at
Allahabad

2203. Bhri Kindar Lal;
Shri Vishwa Nath Pandey:

Will the Minister of Fimamee be
pleased to astate:

(a) whether it isg a fact that gold
weighing about 880 tolas valued at
Rs, 1.5 lakhs was seized from two
passengers at the Allshabad Rajlway
Station on the 23rd November, 106%
by the Central Customs and Excise
Staff; and

(b) it so, the action takep in the
matter

The Minister of Finance (Shri T, T.
Krishnamachari): (a) In the early
morning of 24th November, 1985 the
Central Excise Officers seized 660
tolas of foreign-marked gold valued
at Rs. 41,250/- at the international
ratc from two passengers at Allaha-
bud Railway Station.

(b) Both the passcngers were ar-
rested ond afterwards  released on
bail. The matter is under investiga-
tion,

Selzure of Gold at Allepey
2204. Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Will the Minister of Finamece be
pleased to state:

fa) whether it Is a fact that 0800
grams of gold were seized on  the
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23rd November, 1965 at Alleppey
(Kerala) by the Gold Control Official
of the Central Excise, Cochin from
jewellery shop in Mullakhai; and

(b) if so, the action taken in this
rogard?

The Minister of Finanoe (Shri T. T.
Krishnamacharl): (a) 430.300 grams
of gold including ornaments were
seized from a licensed dealer's shop
at Alleppey on the 23rd November,
1965 for alleged contravention of Gold
Control Rules.

(b) Departmental proceedings are
being taken to adjudicate the case.

Commitiee of EoOmomists

2205, Shri Shree Narayan Das: Will
the Minister of Filnance be pleased to
state:

(a) whether any suggestion to form
a Committee of Economists to deal
with certain fiscal matters during the
emergency has been consldered; and

(b) if so, the result thereof?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) No, Sir,

(b) Does not arise

Evicten from Shops and Quarters Iin
Government Colonles

2206. Shrl Valvi:
Shri P, R. Chakravertl:

Will the Minister of Works
Housing be pleased to state:

(a) the number of cases in which
allottees  of shops in  Governmment
colonies and gquarters in the General
Pool accommodation in New  Delhi
were served with notices  ordering
Eviction from the respective ghops
and quarliers on charges of subletting
during this year till September;

(b} how many of these allottees
preferred appeals within the  pres-
cribed period and how many of these
appeals were dispoved of within  the
notice period:

(¢) what is the time-limit, if any,
umder the rules on the time taken for
the disposal of these appeals, if so,
whether these are supposed to be
disposed of within the prescribed
notice period; and

(d) the number of cases in which
penal rent was imposed for the fai-
lure Lo vacwte within the period of
notice, and how many of them had
to suffer penalty of levy of rent on
market rate while still waiting for
the disposal of appeals made by them
within the prescribeq period?

The Minister of Works and Homs-
ing (Bhri Mehr Chand Khanma): (a)
There were 28 cases in which allottees
of shops In Government colonles were
issued notices ordering evictlon of
unauthorised occupants ag the allot-
ments had been cancelled in the nams
of allottees on the ground of sublet-
ting.

(b) Appeals were filed in the courts
of law in 26 cases, Seven of those
appeals have been disposed of.

(¢) No time limit is prescribed
under the Public Premises (Eviction
of Unauthorised Occupants) Act, 1688
or in the Rules framed thereunder for
disposal of these appeals by the
Court.

(d) In all the 28 cases, enhanced
rent was imposed, ns a result of can-
cellation of allotment, Only in five
cases, rent assessed at the enhanced
rateg has been pald.

Rent payable for Govermment Ac-
commodation in New Delhl

2207. Shri Kashi Kam Gupta: Will
the Minister of Works and Honsing
be pleased o state:

(a) the amount of standard rent
pavable under F. R. 45-B and pooled
standard  rent under 453-A for types
11 and Il accommodation in the vari-
ous localitics of New Delhi; and

(b) the amount of rent charged on
the basis of market rates for the
above two types of accommodation?
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The Minjgter of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). A statement is laid on the Table
of the House. [Placed in Library
See No. LT-5357/65].

Tawa Praject

2208. Shri Harl Vishau Kamath:
Will the Minister of Lrrigation and
Power be pleased to state:

(a) whether Government are con-
sidering proposals to make available
additiona] Central assistance during
the current year for flnancing the
Tawa Multi-purpose Project, Hoshan-
gobad, Madhya Pradesh over and
;'Ilmve the allocation in the State

an;

(b) if so, the detalls thereof; and
(c) it not, the reasons therefor?

The Deputy Minlster In the Minls-
try of Irrigation and Power (Bhri
Shyam Phar Misra): (a) and (b).
The Central Government have sanc-
tioned additional assistance for financ-
ing Tawa Project to the extent of
Rs. 1 crore during the current year
over and above the allocation in the
State Plan.

(c) Does not arise.

Former Employees of Bank of China

2209, Shri Hari Vishnn Kamath:
‘Will the Minister of Finance be pleas-
ed to refer to the reply given to
Unstarred Question No. 2298 on the
16th September 1085 regarding for-
mer employees of the Bank of China
and state:

(a) whether the amounts due in-
cluding the retrenchment compensa-
tion claipis have been pald;

(b) it so, when; and

(c) it mot, the reasons therefor and
when the payments will be made?

The Minlster of Finance (Shri T. T.
Krishnamachari): (a) to (c). The
Calcutta High Court has passed an
order on the 20th November, 1965
appointing the officml liguidator as
the sole trustee for the staff welfare

DECEMBER 9, 1905
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Fund and the provident fund at the
Bombay branch, with a direction to
disburse the amounts to the eligible
ex-employees. Stepg are being taken
by the official liquidator to make the
payments quickly. As regards the
amounts due on account of retrench-
ment compensation, the claimg in the
prescribed form have not yet been
filed by the ex-employees,

Development of Citles

2210. Shri Vishwa Nath Pandey:
Shri D, C. Sharma:
BShwi Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Health be
pleased to state:

(a) whether it #s a fact that the
Town and Country Planning Orga-
nisation has suggested that all Muni-
cipal Corporations. should set up
Town Planning Departments or units
under them for the Implementation

of Master Plans for city develop-
ments; and
(b) if so, the reaction of Govern-

ment thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The suggestion was considered
and endorsed by the conference of
Municipal Corporations held recently
at Varanasi and the resolution pass-
ed by it will be duly brought to the
notice of the Corporations and  the
State  Governments for appropriate
action,

Raiding of Business Concerns in
Jalaun and Kanpur

2211. Shri D, C. Sharma:
Shri Hukam Chand
Eachhavalya:
Shri Bade:

Will the Minister of Finance be
pleased to state:

(a) whether the income-tax offi-
cials raided three business concerns
two at Jalaun and one at Kampur. on
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-or about 23r4 and 24th November,
1965 and seized incriminating docu-
menis; and

(b) if so, the outcome of Lhe
quiry and the action taken in
matter?

in-
the

The Minister of Finance (Shri T, T,
Krishnamachari): (a) Yes, Sir.

(b) Enquiries are in progress.
Mysore Rural Water Supply Schemes

2212, Shrl A, 5. Alva: Will  the
Minister of Health be pleased to state:

(a) the percentage of aid given to
the State Governments to finance rural
drinking water wupply schemwes;

(b) whether the Mysore Govern-
ment have {forwarded any such
schemes during current calendar

year, and if so, their number; and

(c) the assistance given by Gov-
ernment for all such schemeg and the
total amount sanctioned?

The Minister of Health (Dr. Sushila
Nayar): (a) 50 per cent cost of the
schemes approved by the Govern-
ment of India under National Water
Supply and Sanitation Programme is
given as Central grant.

(b) 36 Rural Water Supply Schemes
have been received from the Govern-
ment of Mysore, during the current
financial year.

(c) A total sum of Rs 270.79 lakhs
hat been paid as grant-in-aid to the
Government of Mysore during the
period 1961-82 to 1964-65 for all the
Centrally aided schemes in the Health
Sector including Rural Water Supply
Schemes, It is not possible to indi-
cate the figures separately for rural
water supply schemes, as according
to the existing procedure for release
of Central assistance to the States,
allotment of funds Is not made
scheme-wise but the amount ls sane-
tioned for broad groups or categories
of schemes,

Undergromnd Drainage Scheme,
Mangulore

2213. Shri A, 8, Alva: Will the
Minister of Health be pleased to
state:

(8) whether Government have given
aid to the Mysore Government to
finance the underground dreinage
scheme of the Mangalore Municipality
in Mysore State;

(b} i so, the amount sanctioned as
grant and/or as loan;

(c) the total estimated cost of the
scheme and the amount so far spent;

(d) whether the work is held up
due to want of funds or any other
cause; and

(e) when the work is likely to be
completed?

The Minister of Health (Dr, Sushila
Nayar): (a) to (e). The Govern-
ment of India have approved the
Mangalore underground drainage
scheme estimated to cost Ra 142
lakhs. Central assistance for this
scheme is given by way of loan

The amount of loan obtained by
the State Government and the other
details have been called from the
State Government and will be laid
on the Table of the Sabha when
received.

Feod Polsoning Cases in Delki

2214. Shri Abdul Ghani Gonl:
Shri Raghusath Singh:
Shri Balmiki:

Will the Minister of Health be
pleased to refer to the reply glven to
Starred Question No. 180 op the 1lth
November, 1965 and state:

(a) out of 20,200 kilograms of food-
stuff destroyed under the Epidemic
Disoasey Act, how much belonged to
Sadar Bazar halwai snd how much
to other halwais (separately), if any;

(b) whether any action has been
taken against these halwals other than
Sedar Bazar halwai also; and
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(e) if #o, the details thereof?
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Nayar): (a) The details of the food-

The Minister of Health (Dr. Sushila stuffs destroyed are given below:—

1 Sadar Bazar Halwai
2 Halwais in the City North Zone
3 Halwais in the City South Zone

4 Sader Paharganj Zone except Sadar Bazar Halwai

5 Civil Lines Zone
6 West Zone (Rajauri Garden Area)
7 Shahdara Zone,

2611 kgs.
67 kgs.
1149 kgs.

14682 kgs.
B89 kgs.
380 kg,
431 kgs.

ToTAL 20209 kgs.

(b) Yes.

(¢) The details of the action taken are as under :

Name of Zone Nos of pre-  No. of notices No, of
mises ins- served premises
pected closed
1 City North Zone 149 - 3
a2 City South Zone [1] 22 3
3 Sadar Paharganj Zone except Sadar 250 260 z
Bazar Halwai
4 Karol Bagh Zone 81 17 4
s Civil Lines Zone 245 69 v
& MNew Delhi South Zone 81 18 8
7 West Zone 155 145 -
8 Shahdara Zone. 303 13 .
TOTAL § 1329 551 10
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Amsistant Engineers in CP.W.D.

2216. Shri Inder J. Malhotra: Will
the Minister of Works amd Housing
be pleased to state:

(a) the number of Assistant Engine-
ers (Civil, Electrical and Horticultu-
ral) in the Central Public Works De-
partment eligible for confirmation in
accordance with Govinda Reddy Com-
mittee's recommendations accepted by
Government; and

(b) the number out of them so far
confirmed and when the remaining
will be confirmed?

The Minister of Works and Housing
(Shri Mebr Chand Khanna): (a) and
(b). The information is being col-
lected and will be placed on the Table
of the House.

Mangalore Watey Supply Scheme

2217. Shri A, S, Alva: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that the
Mysore Government have forwarded to
the Centre an estimate for the
augmentation of the Mangalore Water
Supply Scheme to increase the pre-
sent capacity to cater 10 a population

of five lakhs and also requested for a
grant and/or loan for such a scheme;
and

(b) it so, Government's reaction:
thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The scheme was returned to the
State Government for modification In.
the light of certain comments made
by the Central Public Health Engine-
ering Organisation (Directorate Ge-
neral of Health Services) after a site
inspection. The modified scheme is
still awaited from the State Govern-
ment,

Rald on Chit Funds

2218. Shri D. C. Sharma: Will the
Minister of Filnapce be pleased to
state:

(a) whether offices of several chit
fund companies promoting locky
draws were ralded in Delhi by the
crime branch of the Delhl Police
following a large number of com-
plaints of cheating received by the
Registrar of Chit Funds and their
account books seized; and

(b) if so, the result of the investi-
gations carrled out in the nintter?

The Minister of Finance (Shrl T. T.
Krishnamacharl): (a) Yes. The books
and records of six companies engaged
in carrying on illegal lotteries have
been seized.

(b) The question of proseculing
four oui of the six companics is under
consideration. Investigations are in
progress in the case of the  other
two companies,

Sone Barrage-cum.roag Bridge

2218-A, Shri Ram Harkh Yadav:
Will the Minister of  Irrigation amd
Power hc pleased to stale:

{a) whether the Sonc barrage-eum-
road bridge at Indrapuri near Dehri-
on-Sone has been recently opened for
traffic;
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(b) the special features of the pro-
ject and its general utility; h

(c) the total amount
project; and

spent on the

(d) whether Government propose
to levy special toll tax on the users?

The Deputy Minister in the Minis-
try of Lrrigation and Power (Bhri
Shyam Dhar Misra): (a) The bridge
was inaugrated on 21-11-1965; the bar-
rage Is not yet complete in 4ll res-
pects. b

(b) The Project consists of—

(i) @ barrage (with a road
bridge over it) and two link
canals;

(ii) remodelling of the existing
canal system, including new dis-.
tributories; and

(iii) Western and Eastern High
level canals.

The Sone Barrage Project is a re-
placement work of the existing 80
year old Sone anicut. It will stabi-
lize irrigation ih 7.34 lakh acres of the
present command of Sone and, in ad-
dition, irrigate 3:07 lakh acres within

the existing command.

(c¢) Rs. 1178 lakhs up to March, 1965,
Rs. 307 lakhs are expected to be spent
during 1065-66.

(d) The Bihar Government have
not yet taken any decision. Till the
Barrage is completed, only regulated
‘traffic will be allowed on the bridge
‘to avoid dislocation of work,

Overtime Allowanoe

2218-B, Shri Lakhmu Bhawani: Will
the Minister of Flonance be pleased to
state:

(a) whether it is a fact that the
overtime allowance system as recom-
mended by the second Pay Commis-
slon has since been discontinued;

(b) if so, the details of the new
-system ©f overtime allowance; and
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(c) the limit, if any, for drawing
the overtime allowance per month?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

{b) Does not arise.

(e) The limit is 1[3rd of monthly
emoluments, This can be relaxed In
special circumstances to 50 per cent
of monthly emoluments in the case
of personal staff.

Credit Deliveries from Japan

2218.C. Shri Ram Harkh Yadav:
Shri Murll Manohar:

Will the Minister of Finanse be

pleased to state:

{a) whether it is a fact that Japan
had suspended credit deliveries to
India in the wake of Indo-Pak. hos-
tilities;

(b) if so, whether she has now re-
sumed the normal trade relations with
India in respect- of credit deliveries;
and

(e) if so, the details of the first such
consignment to arrive in India and
the date of itz delivery?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (¢). Yes, Sir.
The Government of Japan had tem-
porarily suspended approval of some
contracts under the latest Yen credit,
but contracts under the other Yen
credits were not  affected. Normal
deliveries have, however, since been
resumed., The first shipment was to
have taken place on the 7th Decem-
ber, 1985 \nd the goods are expected
to arrive .n India shortly.

Scarcity and Backward Areas

2218-D, Shri Linga Reddy: Will the
Minister of Planning be pleased to

state:

(a) the particulars of scarcity and
backward areas of the country at
present;

(b} the criteria on which they are
s0 demarcated or adjudged; and
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(c) the steps taken to improve those
areas?

The Minister of Planning (Shri B.
R. Bhagat): (a) to (c). Regarding
Scarcity Areas, the possibility of
taking up pilot projects for the in-
tegrated development of compact
blocks is being explored by the Minis-
try of Food and Agriculture in con-
sultation with concerned State Gov-
ernments who have been regquested
to furnish necessary data. It is pro=
posed to depute Teams of Technical
Experts to assist the State Govern-
ments in preparing the pilot projects
after the areas have been identified.

As regards Backward Areas, re-
plies to the Planning Commission's
letter of January 5, 1865 enclosing a
list of selected indicators of dev lop-
ment have been received from all
State Governments except Madras,
On the basis of the data, the question
of identifying the backward areas Is
under consideration. Adfter the areas
have been identified, provisions for
the accelerated development of such

areas to the extent possible will be

made in the State Plans.

CorrecTioNn oF ANswER TO UNSTARRED

QuesTion No. 2288, paren 16-9-19685,

REGARDING RumaL  Warer  SurrLy

Scieves 1w e CoAsTAL AREAS OF
Krrava.

The Minisber of Health (Dr. Sushila
Nayar): For the reply given on the
16th September, 1965, to Unstarred
Question No. 2288, substitute the fol-
lowing reply:—

() Yes.

(b) Out of the total budget provi-
sion under Local Development Works
Programme for the year 1865-66 for
the execution of rural water supply
schemes, a sum of Rs. 10°00 lakhs has
been allocated to the Government of
Kerala.

The possibility of allocating addi-
tional funds to the State Gowernment
under the Local Development Works
Programme is being explored.
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12:30 hrs. L]

RE: CALLING ATTENTION ON
STRIKE OF CGHS DOCTORS

Mr. Speaker: Papers to be laid on
the Table.
o TR wAIEY Wifgan (wEwlaz)
usTa  WErEg

Wl gew ww g (dE)
word ", A41 wEww "o gwe
THe & AT €1 AN ¥ AL H OF
Trey wre &7 Ay o W § s e
Ffwanag s i amr f 7

s wiea - fafrer s At
OTH HATT TA X AIT 4 e 59 g
et & W ol o W Vo e & wme
3fe qgt a7 7Y &7 yafan o w7 9T

Tar arg | (Interuptions).

ot goem Wy v - OF T
T g & e o s waw g A €
Ty At wirk ary ay gk o

W W AT R s gaT
a# & 1 v e AT aee ar )
wdr agrrg w1 e gy wiex § o
wre fafaee qrew 34 & fan aure o
At & ol Saft g T AT

The Deputy Minister In the Minis--
try of Health (Shri P, 8. Naskar):
We would like to make a statement
on the subject,

ot gww W ewew . W
gl
L B BU R Ci

AT A% AAA o Y T afgn wa
™ & 3% A TMF

Shri P, 8, Naskar; Could we make
it in the afternoon?

Mr. Bpeaker: Yes, 4 O'clock. It
would be taken up at 4 O'clock.
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12-31 hrs,
RE. POINTS OF ORDER

Shrl Hari Vishnu Kamath (Ho-
shangabad): On a point of order, un-
+der rule 376(2)—I am following your
directions given yesterday, to which
even my hon. friend, Shri § M.
Banerjee, reluctantly agreed, that it
will come inlo force {rom today.
Sub-rule (2) says that a point of
order with regard to the arrangement
of business before the House can be
raised at any time,

Mr. Speaker: But with my permis-
slon.

Shrl Harl Vishou
-course,

‘Kamath: Of

Mr. SBpeaker: First, he should ge:
my permission. Then I will give him
time afterwards.

Shrl Harl Vishou Kamath: The
proviso says it can be raised, Will
you kindly see the proviso to sub-
rule (2). It says:

“Provided that the Speaker may
permit a member to raise a point
of order during the interval

Mr. Speaker: Yes, I know that, 1
‘have read it. 1 referred to that rule
‘the other day, but I am telling him:
det me have this first, and 1 will give
‘him an opportunity.

Wo TR AT WHga 1 (Fiwmamz):
“HETH wirew, & T AR WA
wATk & fram 376(1) ¥ wq T 0w
STTEAT KT A0T IHFAT AL 1 3T H

“A point of order shall relate
to the interpretation or enforce-
‘ment of thoge rules or such Arti-
cles of the Constitution ag regu-
late the business of the House . . "

Bwrw & ataxr fraw as7
YT 352 T 7T TIgAT £, YT & 79-
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Re: Point

of Order
a4 gAAAT § | W oas57 w1 A
Tg g 2 g 1 g+ Foram & wme, far
qr 52w & nF faafy awrd @ a1 afaww
AT dmmg ag AT A W g1
wieg, A 0 bomoasyFieg g7
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WoOW WA # TF ) AEE T
E

o Tw wAge wfoar ;i famy
2 a5z, fwa ufag, § "o w3 0w s
T TR Bl A1 ag fya wo seim §
farrd wrd v AF A ouwaT o TE
¥ T —

“A member while speaking shall
not— i

(ii) make a pergonal
against g member;”

charge

& gr9 w1 e g8 W e g 5 v
A9 ¥ £3 AAAT AW A ¥ ATH W
T GFHT—3 W KL A71 97 TF
s waman f gw wt wfefa & fro
gzt wrdaid s k)

qw st wae 9 afsafeE

o T wAWT wifgar: fi afem-
ez wry =, wfafg 1« wgn wfafe
foert, ot & smamsr g fa,

9 G EA R O 9w AL gETY
framr wr @ —fe g g w4 ¥
ag f& gw agr @ I wAnE 7 §
Iq ¥ FEID W AMETET | w7 A gA
TATX K T5AT g, T/ (A G| &
fearw wgag, $0F & fa7 & 7
s g, wEifs  wfer g
FUTE  AMA WOEH qAT I @ 7
oY T AW ¥ % A.79 K1 14 A,
wT, AT AT B EAF Wy 7 7

38 & arq wrq & gwar mary 357
f—mma %1 g, afew afiog w—
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% 1 gm1¥ w1w w1 3w U AT
AT F1 I sfafy faeeft § a1 a1y
#1 foeg amay w77 @ | w7 w1 41 Fas
& 7ifam | 7 a7 wiafz sxaw 2,
Fai faar gaare & & 7 8 @0 5 gw
T A T T smd w9 # 51 T aw
37 w3 § vy g g fe aw A
w1 fawr o7 & woan femr &%, Sfwq am
FAXN WA &Y 5w § qY7 gAT I
At |, A wr wy A fangT i 2,
s 771 & e & g A g € e
T ¥, 7@ o pw auAT @A wTaAst
TEA AR

W WY TR ¥ e
AT wEEATY WAt wifEm ) o oAw &
T smaTyq TRA § 7

o TW wART Sifigar : & a7 wEAT
g i ‘w1 afefg ¥ & mag & ww
wF "5 %1 0% ot fasr ¥, @ oA
| fw wa7 7F faigt o7 w1 =na
wfafg fams: &, ot w7 & =g faof
wwiiwTH b, argm A w1 fawar d,
I ATETT w1 E T A A B, prife
AL A EATE | OF FA) ¥ 3177 a7 WO
WY GEAT AT GTET | AT W AAG §E
ATA T AT TG |

oYT g7 g w1 9 e R,
At & o & o owpar e g e &
wwE qT AR @ g fw ow mar
AT 9T FART AT AW A -
& wrr wva g e oy ad wfer
T AW F AW A YA 1 wR Ay
awr At d—, afwT T A
AN T LnT 9 Ao & fgere 7
ot & 7, 71 w9 g7 97 o 0w wi; faar
IO d e o ey
T THAT wT AT
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PR | S

41 & w=EA BT WG WIH WMET

3

oY gft fow wmar : gAfmamRa

&t Jo Ho fadat : wrAATT wawg,
e Alfgar, e 7 7Y na & w0
o @, afwT a2z of o Foi A
TAXFOIT AW AE B

oft gem wx W@ (AT )
qZ AT FaNTE f TRE

&Y Jo Ho fwdwt . 77" R Kt
¥ | wa IEA W 97 qg W Fma
& fx g mw gTnd 21 F7 KA1 TR
wol T wrw A a1 fir st aTew, ai
FAT? WTqEr WEIE, FAIL AT TA & A
foreft wagaT7 & wrard § | a7 IA IR
T FAT O ATET R FTEE
XF ATE ¥T TRQEUR AT {147 WiEg
FATT ATY § 3T K1 A1 KD FEAEL TH
Wi wrqdigz & | 59T e
wrf arafer & 1 yw 7 & Az med
t | (Interuptions).

e T s wYfgu ;AT aETge
o7 & weT 7 —&7 ft Faroe awdr

ot o qo fuddt : xiv firft wr
e & froe awd o

qewrAlT R : g1 TH1 Y
arz aw g, wfe & mw v R
famz &% |

dfigen v e ;. k5 7oA
Se-aady A AT wEe AR f, A
T A FF TERA R

row wew T oIk feoaw
e \TgETA %1 0% §97 ¥ fmE vy
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[wremar wEY)
&, @1 sarzr fasinar<t & wiq wgAT A
aifegd | & g7 § gfawid awven g o

St TWREs  amw ( aToEE )

weH WEREY,

) W AT §H AT AT KA
I A ¢ 1w ¥ g, A AR
WAl ®1 @ TgAt wriEy |

i} %R W wHaTT : gafag
¢, arfE T warare & @i

VTR WY TTHIT WEA 7 WET
fo & amr gudi o1 wyar fam v Wiw
HAQA, AIXGZ, IT61 S7A7 foam &%
7 & swtaeT ww afeafez, g Wi a &
CHAT W%aT § | wvaT qgar A
T AT g X ww woranza @
famd @1 g frw s & T Wk
aea—H fodi & arfams 7@ vy
HE SR A AT A Fl -
M oagr wfra wx Fr oag ww
Wit o , for R A T T Frerar
fo & 0 w7 et & and W aw

st e W e & qgi i
FIT W T WA ST ¥ |

VIR WA : AR T a0 wgar
frgraa aqmifan § 1 fedt o a7
U a1 7 STATA ¥ ¥ W qwA
T ot

A3 w9 a2 AN gu ¥ a1, wg
wuaq7 Al & faw or—o oy i
woHt T 8—IF agi o F9 w qEnw
grem &, fawdt }, o & # qww
R, ANz d e A 2
T § AT am aw dw e fow ¥
g ¥« g}, wwETE AW g ¢
e arx 7t W€ Gar gree g fis wfex
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W1 FFT AFY WA R, AL A7 EEAIGA
urt @ 57 9 718 4ser &9 g, a1
w7 wAr 8, CEY A w0

T8 F1 gurdt Ayt & g1 avr
t fw qg a1 fuv W faderaet
FO% 7 5wy arfgd | F ww HET
HTEATA %1 ®g 7T 41, dfww AT Ay
uflg %7 &1 a7% qurfaw o fs &
9 ATA ¥ §EW (% ¢ At & fowrma
A Y wx A faw g fefameag
q A, w1 |

T GEEq ¥ owEr f feoww
wiga waran qaT § e & Wig ofesfady
¥ fere wraaTd) oo § | ag & fet oY
T A A & g Ow
#q aval 7 W 47¢ OF gET 9T
waTaTa 9wa § 1 & aft vg awar g,
fr fedt ox w awg & gETHE 619
T A AE, T& Y 7 AC A7
#fww wre fefy o¢ Tar gedve Mg
£, ot a8 8 F wwA forevard § o
§f =a & 77 o7 do www g g,
tw fam ag 3% ® sgear & 1 ag
el arer Y B, forw & o wow & AY
ag $gar 3 a% s grr wrf A
wzE og @ w40 R 6 g W
wez edifen z fr dendter | g a1 aw
# 9T qraTads § 9 aifearie # wrR
A arwEamwpmomar k| v &
wrr §8 Ty awar |

o T wge wifgar Wi
& faeaen aY foan ?

ot gew wy wwAT ¢ it &
fgrgear & g o o g o wrf
L

o T woige Wfga : M9 w9
wx ¥ T 3w 1w etk ¥
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¥ Az ge1 wwfea fraear w11 & 9
WY AR svaEd Adt wwer 7
Ffoe oo w7ar § % g8 waaT am
& arfza, 3 wifgy | T G o0
FumETE ETA A BT E |

wead AENY : qH TR, TG AT
¥ w3 1w g wifgd & I
hid

o TR WA wifgar : s
ary W q T R

weqq Agtaa ; v ara e g
TR AT T § | T qrE WY |

o .

wo W wAYET wigar : fawarfa-
T ATHT AGR TAEE L.

weTw WY W W9 43 AT )

Shrimati Renu Chakravartty (Bar-
Tackpore): Sir, the session is coming
to a close an generally calling atten-
tion and short notice questions are
allowed liberally, Actually some
very important questions have come
up but you have disallowed them.
May 1 request you, before the session
<closes tomorrow, to allow at least to-
morrow some of these guestions to be
answered,

Mr. Speaker: I will look into them,
what these questions are and I will
certainly see

Shri S. M. Banerjee (Kanpur): Sir,
I want your permission to raise a
point of order under rule 376. The
point of order relates to the rights of
Member. You have disallowed the
calling attention notice on the PTI
strike.

Mr. Speaker: I am not prepared to
discuss that, what I have disallowed.
Shrimati Renu Chakravartty has
drawn my attention to it and I will

2169(A§)LS—S. m,
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1
look into that.
Shri S. M. Banerjee: [ want to sub-

mit to you about the interpretation
of the rules. Am I not entitled to
say something about this? It is 80'
ing on threughout the country
(Interruptions).

Mr. Speaker: No, not about the
rejection of the call attention notice.

Shri Bhagwat Jha Asad (Bhagal-
pur): We give notices much earlier
and if we get your rejection or some
other reply earlier, we can, as you
often say, please come and discuss if
you are not satisfled with it, come
and discuss it with you. We gave
notice yesterday.  Just at this mo-
ment, when the question hour is go-
ing on, we are intimated that our call
attention notice regarding the PTI
strike has been disallowed. How can
we EO and approach you now; the
strike has already started and we
Rave the notlice yesterday, twenty
hours before . (Interruptions).

sft wrmft (feare) &0 aw qw
T FAFT W9 OF §79 WaOH ¥ K | 7O
T AT FTF AT S F o oY feer
® SRR % wErs fog oo &)
wt @8 M @i ? fe ar @
IARY AT T frar o # dfer
gt IR GqT &7 oy o § W
IAET FATH W wr oAt 1w
# fr v wrw @ w1 TR wgew
W aBf Ga & At ace wrn wifed
fr aw oG ¥ @1 om o o
oTH qTR |
Shri Dinen Bhattacharya (Seram-
pore): I have g submission to make—
not with regard to this. Yesterday
I found in the newspaper that a
question was allowed in the Rajya
Sabha regarding the closure of the
textile mills. I along with some
others gave notice and 1 want to
know why it was not allowed here?
Mr. Bpeaker: Mr. Kamath says that
that information has come in the
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Press; that is why I have rejected. Mr. Speaker: If it is a gquestion

1 have to act independenily. Sup-
posing potices are received the same
morning here also and there also, we
have no consultation by which 1 and
the Preziding Officer of that House sit
together ang decide whay is to be
admitted and what is not to be ad-
mitled. The hon. Members also must
appreciate that  they  are half the
number of the Lok Sabha, less than
half; they want work for the time
that they have and we want time for
the work that we have. Hon. Mem-
bers do not seem to realise that . ..
(Interruptions). All the other pro-
cedures have been made the same as
we have. Therefore, they will have
naturally that advantace It ig an
independent House, sovercign House.
I cannot interfere ip their affairs

Shri Bhugwat Jhy Azad: But on
gev sral nolieies thers chould be some
uniformity; it cannot be diametrically
opposite, the two Houses.

Shri  Dinen Bhattacharya: The
Prime Minister is responsible to this
House and not to the uther House.
How can he reply there and not here?

Mr. Speaker: If a nolice is admit-
ted there, the Minister has to reply
there.  How con he refuse to reply
there? Do hon. Membes  suggest
gomp super authority over these two
presiding officers who may ultimately
decude that this should be done for
both?

Shri H. N. Mukerjee (Calcutta Cen-
trald: If it s0 hapeens, Sir, that
th,  Miaister  concerned aceepts a
shorlt notice question  for the other
House and refuses to accept a short
nolice question more or less fo the
same effect {n this House, it iz o mat-
ter which should be locked into.

Mr. Speaker: That iz a4 different

thing altogether.

Shrt H. N, Mukerjee:
be the same.

It secmes to

about the short notice question, cer-
tainly I will look into it . . (Un-
terruptions.)

Shri S. M. Banerjee: Supposing a
matter of urgent public importance
like the PTI strike comes in the Rajya
Sabha, what is our position? Kindly
protect our interest. The president
of the employees' association is Mr.
Amarnath Vidyalankar, a member of
this House. We have lent our support
to their cfforts and we wanted to
averl thg crisis but that has taken
place unfortunately. The big busi-
ness houses are controiling it

Shri Hari Vishnu Kamath: Over
1000 employees are affecled,

Shri Bhagwat Jha Azad: Apart
from the merits  of the case, T am
suggesting only one thing. Your re-
ply to us on such occasions had been
to mect you. Now it is not possible
for me to meet you. I am only put-
ting thizs question. We guve the call
attention notice yesterday. As you
say, if 1 had met you possibly you
could have discussed with mgp in the
Chamber. I gave notice of the PTI
strike, an important matter. It has
already started in this country 1
was communicated the information of
rejection  just during the question
hour. How can I come and discuss
with you. If it had come enrlier,
possibly | would have been able to
putl befor, you certain points which
possibly would have given you fur-
ther light on this matler to consider
that decision.

Mr. Speaker: It iz possible that it
might have happened, The hon.
Member should realise tha: the ques-
tion, the call atiention notice, in the
present case, was received in the
afternoon.  Certainly 1 am to pe exe=
cused when T am not there at every
moment, that as soon as it is fereived
I ran look it up. That is to be consi-
derrd as having been receiveg on the
next day because 1 consider it only
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in the morning from 10 am. to 11
am. I am here; I am here tll
the last moment when the Marshal
ushers mg  in | am receiving the
notices and considering them. Where
is the earlier occasion when I can
inform the hon. Members hecause I
am considering them till 11 O'clock.
Therefore, the only occasion that
comes ig when the question hour is
going on. There is no other alterna-
tive for me. If he could suggest
some remedy, I am prepared to con-
sider them and see if a better proce-
dure could be evolved.

it ag femiy (47%): #érama o
g1 A |

weIw wgYE  TurE fraz g H Ay
LEE

t 0 TaaX F 977 "9 g
CUTED WOAT A T0AATF ) 6T
oir 7t A o A 3Ar g

w19a %71 ¢ e az JrwaAr e
97 W19 WET-FAAT 97 {fam vt wm
Iy 97 faar w4 | & faazg won
AT g fe &% 2 wevaar gva gy
g1 afew w7 qw F1 o
f &1 % HOW Grow 1 T797 2, A1 Ay
FUE A K ATE AN ) AT A
3§ " ! W AT E 1Y AT Ty
¥ 1929Te The UTEo WT HTHAT #, FETAT
# =gt ¥ fr w A ) 6 feet
% % ox g1 sgrnwaw & oA gy
HFT T F ..I

WETR NPT (F57 T HTAN 7
HTT AR @ W9 T 0 T AT AT
w1 Wiy AE Ty 2 ) fFAE & wrE
Alfzn #3337 ? g, A g am g ?
"z T8 Afema grawar g o 1 7 sy
adt 71 gwAr g o F ot wv mvAr g
fe g 0 a=dt ;o Wi oy Awm

fir gawr wiaT g AifE ar 4 8

wg var ¥, 4% qg¥ de 2 T g,
A% urad & (g fafqaezTaga & og
fod Zam 9T & W&

st et - ow A £ Wr
q @ awar § |

v wgaw Tt ;ea )

12.50 hrs.
PAPERS LAID ON THE TABLE

Notrreations unper Kerata Govern-
MENT LanD  AssiGNMENT  ACT,
AmvEnoMmEnTs 10 KERALA  Lanp
Acgquisttion  Rures, awp Fonest
Sprriement Ruues.

The Deputy Minister in the Minks-
try of Food and Agriculture (Shrl
Shahnawaz Khan): On behalf of Shri
C. Subramaniam, | beg to luy on the
Tablo—

(13 «# copy each of the follow=
ing Notifications  under yub-sec-
tion (3) of section 7 of the Kerala
Government Land  Assignment
Act, 1960, read wilh clausg (c)
(iv) ot the Proclamation dated
the 24th March, 1905 issued by
the Viece-President discharging
the funclions of the President, in
relation to the State of Kerala:—

(i) The Kerala Land Assignment
Rules, 1964, published in
Notification SR.O. No. T1/64
in Kerala Gaze!te daled the
25th March, 1964,

(ii) Thg Ruies for the Implemen-
tation of the Centrally spon-
soced scheme of  scttlement
of landless agricultural labou-
reri on Government Poram-
poke lapds, publisheg in
Notification No, 50513/A3/62/
ND o Keraln Gezette dated
the 2Ind Qctober, 1963.

(i) The Rules  for the assign-
ment of Government lunds
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for the purpose of Setile-
raent of Jandless agricultural
labourers under the Centrally
sponzored  scheme of  the
settlement of such labourers,
publisheg in Notification
S.R.O. No. 715/1963 in Kerala
Gazette dated the 22nd Octo-
ber, 1963,

{iv) Notification No. 70182 /A3 /63 /
RD dateg the 8th January,
1964, making certain amend-
ments to the rules for the
assignment  of Government
lands for the purpoge of
settlement of landless agri-
cultural labourers under the
Centrally sponsoredq schume
of the settlement of such
labourers,

{v) SRO. No. 30/65 published in
Kerala Gazetle dateg the
26th  January, 1865, making
certain amendment  to  the
Rules for the assignmeny of
Government lands,

(vi) S RO, No. 117/65 published
in Kerala Gazette dated the
23rd March, 1965,

(vii) The Rules fo- the Assign-
ment of Government Lang in
Development Areas for indus-
trial purposes, published in
Notification S RO No. 97/64
in Kerala Gazette dated the
30th March 1864

(viiiy S.R.O. No. 231/65 published
in Kerala Gazette dated the
Ist June, 1065, making cer-
tain amendment o the
Kerala Land  Assignment
Rules, 1084.

(ix) SRO. No. 303/65 published
in Kerala Gazelte dateg the
3rd  August, 1965 making
certain  amendments tg the
special rules for the lease of
Government lands for tobacco
cultivation,

[Placed in Library. See No. LT-
B331/65].
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Chemicals
bteg to lay on the Table a copy each
of the following papers:—
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(2) a copy of Notification SR.O.
No. 219/64 published in Kerala
Gazette dated the 21st July, 1964,
making certain amendments to the
Ke-ala Land Acquisition Rules,
1963, under sub-section (2)  of
section 61 of the Kerala Land
Acquisition Act, 1961, read with
clause (c) (iv) of the Proclama-
tion dated the 24th March, 1965,
issued by the Vice-President dis-
charging the functions of the
President, in relation to the State
of Kerala. [Placed in Library.
See No. LT-5332/65].

(3) g copy of the Forest Settle-
ment Rules, 1965, published in
Notification SRO. No. 186/65 in
Kerala Gazette dated the 11th
May, 1865, under section 77 of the
Kcrala Forest Act, 1961, read with
clause (¢) (iv) of the Proclama-
tion, dated the 24th March, 1965,
issued by the Vice-President dis-
charging the functions of the
President, in relation to the State
of Kerala. [Placed in Lihrary.
See No. LT-5333/65].

AnNual Rerorr or Cocnin
REFINERIES

The Minister of Petroleum and
(Shri Humayun Kabir): I

(i) Annual Report of the Cochin
Refineries Limited, Ernaku-
lam, for the year 1964-65,
along with the Audited Ac~-
counts and the comments of
the Comptroller and Auditor
General theseon, under sub-
section (1)  of section 619A
of the Companies Act, 1956.

(ii) Review by the Government
On the working of the above
Company,

[Placed in Library. See No. LT-
5334/65].
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STATEMENT RE: ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSURANCES,
PROMISES AND UNDERTAKINGS

GIVEN

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): 1 beg to lay on the
Table the following statements show-
ing action taken by the Government
on various assurances, promises and
undertakings given by Ministers dur-
ing the various sessions of Third Lok
Sabha:—

(i) Statement No.
Session, 1865,

(ii) Supplementary Statement No,
I1I.—Twelfth Session, 1965.

(iii) Suppl tary Stat t No.
VIlL.—Eleventy Session, 1865,

1.—Thirteenth

(iv) Supplementary Statement No.
X.—Tenth Session, 1964,

(v) Supplementary Statement No.
XVIL.—Seventh Session, 1964.

{vi) Supplementary Statement No.
XX.—Fourth Session, 1963

(vii) Supplementary Statement No.
XXIIL.—First Session, 1962,

|Placed in Library. See No. LT-
5335 to 5341/65].

Shrl Harl Vishnu Kamath (Hos-
hangabad): Sir. on a point of ovrder.
Under rule 323, coupled with the
general rule that Members of the
House should abide by your dirce-
tions—that is the genera) rule—you
were pleased to direct the Finance
Minister, 1 believe Jast Wednesday or
Thursday, perhaps, that he should
make a statement this week on the
various sins of omissions and com-
missions that his Ministry has com-
mitted, giving reasons for the same.
( Interruption) .

An hon. Member: He promised.
Sbrt Hari Vishou Kamath: He was
forced to promise. ‘That was ubout
a week ago, and we expected that
the statement would be laid much
earlier. May | ask whether there is
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any truth ip certain reports to the
effect that the Finance Minister for-
warded to the Minister of Parliamen-
tary Affairs a statement embodying
the reasons three or four days ago,
and, i{f so, the reasons for the delay
in submitting it to the House. Un-
der rule 328, there is 5 Committee on
Government Assurances, and nor-
mally, the House would expect—and
I am sure you would agree with me—
that the Committee on Government
Assurances must have sufficient time
to consider all those stalements that
have been laid by Ministers on the
Table. 1 am afraid, coming at this
fag end of this session, the Committee
is being practically, virtually, baulk-
eq of its right to speedily scrutinise
the assurances, etc,, in respect of which
the statement has just now been
made. Unfortunately, I think the
Committee will be handicapped and
hamstrung by the delay that has
taken place with regard to the state-
ment on those sssurances.

Lastly, the Secretariat of the Lok
Sabha, in its analysis, has gaid that
out of all the assurances since 1982
April, first gession, of this third Lok
Sabha, till the budget session of 1965—
there were 0 many assurances given
during that period—311 still remuin
outstanding. 1 woulg like to know—
I am wsure the Secretariat must be
having a record of that also—alter
this statement that has been laid on
the Table of the House today, how
many assurances still remain outstand-
ing now, pnd the session to which
they relate,

Shri Batya Narayan Sinha: | have
got o statement. If the hon. House
wants to know the details and if the
Speaker permits me, I will read it
out so that the House would under-
stand the position. Or, jf you like, I
chal} place a copy of it on the Table
of the House. (Interruption). Now,
the statements laid today include in-
formation in respect of the following
two assurances on which some Mem-
bers were anxious to have the infor-
mation immediately: first, expendi-
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[Shri Satya Nuarayan Sinha]
ture including foreign exchange on
visits of Ministers abroad, and second-
ly, expenditure including foreign ex-
change vn  visits of  Officers abroad.
These lwo assurances were given in
the August-Scptember, 1865 gession
only and should not be considered to
be pending implementation for a long
time,

The statement also includes infor-
mation about implementation of an
assurance regarding foicign exchange
spent on foreign technicians employ-
ed in India. A reference gbout this
was made by the Minister of Finance
the other day. This has been pending
since 1962. 1t iz true. The delay in
its implementation has slready been
explained by the Finance Minister
the other day.

The factual positicn about assur=
ances is thal during the term of the
present Lok Sabha, a total of 2,363
assurances were given up to the end
of the last August-September, 1965
sresion. Out  of these, 2,130 have
been implemented. This means that
aver 90 per cenlt wof the assurances

have been implemented.  The out=
stunding assurances of ecarly years,
particularly of 1962 and 1963 are:

1962, 4 and 1963, 10. Out of the four
assurances pending = since 1962, we
have requested the Committee on
Agsurances to delete one in respect of
furcign collaboration for the cons-
truction of u sccong shipyard at
Cochin for the reason that the pro-
ject report from a Japan firm-—Mitsu-
bishi Heavy Industrics—has not so
far been received. ([Interruption).
It is a very queer name. An agree-
menl is expecteq to be sipned  with
this firm only after getting a report
from them.

The detalls in respect of the three
others are a8 under: firal on the as-
surance given by the Transport
Minister, regarding the number of
steamers taken on time charter or
voyage charter. during the second
Plan, the latest position js that the

DECEMBER 9, 1985
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information huas already been collect-
e¢d by the Ministry and is being con-
solideted. It is expected to lay this
information early in the next session.

Shri Hari Vishnu Kamath: Do you
think three years is not a long enough
period?

Shri Salya Narayan Sinha: I am
piving  the factual position. 1 am
giving you the names of the Minis-
tries also.

Shri Hari Vishnu Kamath: Black-
list them.
Just

Shri Satya Narayan Sinha:

listen, 1 am giving you the factual
position. Sccondly, on the assur-
anve by the Minister of Transport

rogarding the amount of foreign ex-
change puid  during the second und
third Plans for construction or acqui-
sition of ships from abroad, as the
information reluting to it has tv be
collected from numerous Indian ship-
ping compunies in the private and
public sectors, a certain amount of
delay has taken place in implement=
ing it. The Minister of Transport has
promised to send us the information
at an early date

On assurance No, (iii) the assur-
ance given by the Health Minister re-
parding a comprehensive scheme for
rural water supply scheme for Rajas-
than, the information is not forth-
coming from the Government of
Rajasthan. They have been remind-
ed by the Ministry from time to time.

Shri Hari Vishnu Kamath: Too
busy with party politics.

Shri Satya Narayan Sinha: Maybe,
The implementation of this assurnnce
can be had only after receipt of the
information from the Government of
Rajasthan.

Shri Hari Vishng
reminders to them.

Eamath: Send
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Shri Satya Narayan Sinha: Several

reminders have been sent lo them
There is a procedure adopted in the
Department for culling out assuranceg
Irom the debates. So, this is the
position more or less.

Mr. Speaker: I would ask the Com-
mittee gn Assurances lo exgmine this:
what has been laid and what remains,
and then to make a report to me by
the next session,

Annual Rerort oF Astoka Hotels,
ANp REview iy GOVERNMENT THEREON,
AND

AnnuaL Rerort or Janrath Horews,
AND Review By GOVERNMENT THEREON,

The Deputy Minister in the Minls-
try of Health (Shri P, 5. Naskar):
Sir, on behalf of Shri Mehr Chand
Khanna_ T bey to lay on the Table a
copy each of the following papers:—

(1) (D Annual Report of the
Ashoka Hotels Limited, New
Delhi, for the year 1964-65,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library. See No. LT-
5342/65].

(2) (i) Annual Report of the
Janpath Hotels Limited, New
Delhi, for the year 1964-65,
along with the Audited Ac-
counts and the comments of
the Comptrolier and Auditor
General thereon, under sub-
section (1) of section 61TPA
of the Compaines Act, 1956.

(ii) Review by the Government

on the working of the above

Company.

[Placed in Library. See No. LT-
5343/85].
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Nonﬂmgdus unper Kerara  MoTtor

VexicLes RuLEs anp ANNUAL REPORT

oF CENTRAL [{oap TrRANSPORT CORPORA-
rion, Lo, New Dewnr

Shri P, 8. Noskar: On behalf of Shri
Raj Bahadur, 1 beg to lay on  the
Tahle:

(1) a copy of the following Nuti=
Hcations muking certain
amendments 1o the Kerala
Motor Vehicles Rules, 1861,
under sub-section (3) of sec-
tion 133 of the Motor Vehicles
Act, 1939, read with clauses
(e} (iv) of the Proclumation
dateg the 24th March, 1965,
isstied by the Viee-President
dischurging the functions of
the President, in relution to
the State of Keralai—

(i) SR.O. No. 394/65 published
in Kerala Gazetl: dated the
2nd November, 1965,

(ii) S5.R.0. No 402/65 published
in Kerala Gazetle dated the
the 8th November, 1965,
[Placed in the Library. See

No. LT-5344/65].

(2) a cupy of Annual Report of
the Central Road Transport
Corporation Limited, New
Delhi, for the year 1064-65;
along with the Audited Ac-
counts and the comments of
the Comptroller and Audiwor
General thereon, under sub-
section (1) of section 619A
the Companies Acl, 1056,
[Placed in Library. See No
LT-5345/65].

ANnnvuaL ReroRT OF INDIAN Diucs AND
PI[AHM ACEUTICALS

The Minister of State in the Ministry
of Petroleum and Chemicals (Shri
Alagesan): | beg to lay on the Table
a copy each of the followiny papers:—

[Shri Alagasan]

(i) Annual Report of the Indian
Drugs and Pharmaceuticals
Limited, New Delhi, for the
year 1964-65, along with the
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[Shri Alagesan)
Audited Accounts and the
comments of the Comptroller
Auditor  General  thereon,
under sub-section (1) of Sec-
tion 619A of the Companies
Act, 1956.

(ii) Réview by the Government
on the working of the above
Company. [Placed in Library
See No. LT-5346/65.]

NOTIFICATIONS AND RULEs UNDEW Cus-
TOMS ACT AND KERALA Sanes Tax
(LEvy AND VALIDATION) AcT

The Deputy Minister in the Ministry
of Fi (Shri R hwar Saha):
I beg to lay on the Table—

(1) & copy each of the following
Notifications under section 158
of the Customs Act, 1962: —

(i) G.5.R. 16896 published in
Gazette of India dated the
20th November, 1965.

(ii) GS.R 1750 publisheq in
Gazette of India dated the
27th November, 1865.

(iii) G.5.R. 1751 published in
Gazette of India dated the
27th November, 1965.

(iv) G.S.R. 1752 published in
Gazette of India dated the
27th November, 1965,

(v) G.S.R, 1763 published in
Gazette of India daled the
27th November, 1965

(vi) G.SR 17564 published in
Gazette of India dated the
27th November, 1965.

(vil) G.5.R. 1780 published in
Gazette of India dated the
30th November, 1865.

(vil) GSR 1784 published in
Gazette of India dated the
3rd December, 1965

“;Ptaﬂd in Library. See No. LT-5347 /

(2) & copy each of the following
Rules under section 159 of

the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944i—

(i) The Customs ang Central
Excise Duties Export Draw-
back (General) Eighty-
thirq Amendment Rules,
1965, published in Notifica=-
tion No GSR 1740 in Gazelle
of India dated the 2Tth Nov-
ember, 1965.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Eighty-
fourth Awmendment Rules,
1965, published in Notifica-
tion No. GSR 1741 in Gazot-
te of India dated the 27th
November, 1965.

(iii) The Customs and Central
Excise Duties Export Draw-
back (General) Eighty-
fifth mendment Rules, 1965,
published in Notification No.
GSR 1742, in Gazette of
India dated the 27th Nov-
ember, 1865.

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Eighty-
sixth Amendment Rules,
1965, published in Notifica-
tion No. GSR 1743 in Gazet-
te of India dated the 27th
November, 1985.

(v} The Customs and Central
Excise Duties Export Draw-
back (General) Eighiy-
seventh Amendment Rulcs,
1965, published in Notifica-
tion No. GSR 1744 in Gazet-
te of India dated the 27th
November, 1965,

(vi) The Customs and Central
Excise Duties Export Draw-
back (General) Eighiy-
eigth Amendment Rules,
1965, published in Notifica-
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tion No. GSR 1745 in Gazet-
te of India dated the 27th
November, 1965.

(vii) The Customs and Central
Excise Duties Export Draw-
back (General) Eighiy-
ninth Amendment Rules,
1985, published in Notifico-
tion No. GSR 1746 in
Gazette of India dated the
27th November, 1865.

(viii) The Customs and Central
Excise Duties Export Draw-
back  (General) Ninet-
ieth Amendment Rules,
1865, published in Notifica-
tion No. GSR. 1747 in
Garette of India dated the
27th November, 1865.

(ix) The Customs and Central
Excise Duties Export Draw-
back (General) Ninety-
first Amendment Ruleg 1965
published in Notification No.
GSR 1748 in Gazette of
India dated the 2Tth Nov-
ember, 1965.

(x) The Customs and Central
Excise Duties Export Draw.
back (General) Ninety-
second Amendment Rules,
1065, published in Notifica-
tion No. GSR 1749 in Gazet-
te of Indm dated the 27Tth
November, 1085, [Placed in
Library. See No. LT-5347/
85].

(3) a copy of the Kerala Sales

Tax (Levy and Validation)
Act 1965 (President's Act No.
4 of 1985) under sub-section
(2) ot section 3 of the Kerala
State Legislature (Delegation
of Powers) Act, 1965. [Placed
in Library. See No. LT-
8349 /85.)

18, 1687 AKA) 6608

12, 58 hrs,

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MmuTEs
ot ayAT geT wew (A T)
oI WERY, § ®W w1 dw § awed
¥ wafesfa wanh wiwfe ¥ wn

ofgaw & Daw gt 15ft dow W@
WIGATET AW AW T2 9T @A g

12.58} hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages reccived from the
Secretary of Rajya Sabha:

(i) ‘In accordance with the provi-
sions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed
to return herewith the Kerala
Appropriation (No 5) Bill,
1985, which was passed by the
Lok Sabha at its sitting held
on the 30th November, 1945,
and transmitted to the Rajya
Sabhg for its recommendations
and to state that this Housr
has no recommendations to
make to the Lok Sabha in re-
gard to the said Bill'

(il) In accordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha,
at its gitling held on the Tth
December, 1065, agreeq with-
out any amendment to the Me-
tal Corporation of India
(Acquisition of Undertaking)
Blll, 1985 which wa: passed
by the Lok Sabha at its sitting
beld on the 2Ind November,
1985
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STATEMENT RE: APPLICABILITY
OF PAYMENT OF BONUS ACT
TO PUBLIC SEUTOR UNDER-
TAKINGS.

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): Sir,
with your permission, I would like to
to make the following statement on
the issue of the payment of bonus.

Before the issue of the Payment of
Bunus Ordinance, 1965 on the 208th
Mny, 1965, the employees in the Publie
Sector Undertakings were not entitled
to any payment of profit-sharing
bonus, However, with the specific ap-
proval of the Cabinct, ex-gratia pay-
ments had been allowed in the past to
employees drawing uplo Rs. 500 pom.
in some uyndertakings, These ex-gratia
payments covered roupidy S5000 em-
ployees ont of total employment in
the public sector of ubout 4 lpkhs at
ihe end of 1963-G4,

13 hrs.

Only those establishments in the
public seclor which are not deparimena
tally run and which compete  with
establishments in the private sector,
were included within the purview of
the Bouus Commicsien, The Bonus
C ission rec ded that if not
Jess than 25 per cunl of the gross ag-
gregate sales turnover of o publie sec-
tor undertaking cunsists of sales of ser-
vices and/or products which compete
with the products and/or services pro-
duced and sold by units in the private
sector, then such undertakings should
be deemed to be competitive and the
bonus formula should apply to such
units. The reconrnendation of the
Commission was accepted, and  has
since been given effect to by Section
20 of the Bonus Ordinance as well as
the Payment of Bonus Act, 1965,

On December 2, 19685 the Cabinet
decided that:—

(i) all non-competing public sec-
tor undertakings should pay
er-gratia to their employees

Payment of
Bonug Act (St.)
amounts which they would be
liable to pay as bonus if they
were to fall within Lhe pur-
view of the Payment of Bonus
Act;

where such an undertaking has
made exr-gratia payment in
the past, the amount of such
payment should be treated as
absorbed in the amount deter.
mined as in (i) above. In
other words, no claim of em-
ployees 1o payment determin.
ed on the lines of the Bonus
Law as an addition to payment
on the scale of ex-gratia pay-
ment in the past should be ac-
cepted. If the past ex-gratia
payment had becn higher then
the amount worked out as in
(i) abowe, the level of past
exr-gratia payment should be
maintained;

6610

the principle in (ii) above should
also be followed in the case
of competing public sector
undertakings.
the applicability of (i) and (i)
above in individual cases
should be conditional wupon
the maintenance of the level
of performance of the under-
takings.

This decision will not apply to the
public sector undertukings which have
been specifically excluded from the
purview of the Payment of Bonus Act,
1965 under section 32 of that Act, and
also to the departmentally run under-
tukings like Railways, Dcfence estab-
lishments, Government of Indra Press,
Mints, Opium Factories, etc.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Is the Minister aware that
more than, I believe, 1000 employces
of the Press Trust of India have gone
on strike on this issue of bonus, inter
alia, some other demands? May [
know what steps are bemg taken to
normalise the situation?

Bhri 8. M. Banerjee (Kanpur): The
Minister stated that railways and
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cefanee will alsp be covered. I wanl
to know whether only the defence
employees working in the ordnance
faciories will be covered or all the
civilian employees incidentally con-
nected with defence production num-

bering about 3 lakhs will also be
covered.
wyay famd (g77) a7 a@w

A g fr adafae fa & sdm F
A1 AqTIfAFET F ge27 §, F7 qrargm
aexf § Tez 1 qr e w1 grAwang,
fawdr &1 g woal §, ¥ T3 3O
w1 AR Fran i 3% (e o ag Sam
%[ (478 &) g ?

Shri Indrajit Gupta (Culcutta South
West): Does this decision mean that
these calegories who were completely
excluded from the purview of the
Act such as LIC employees and Gov-
e'nment Finaunce Corporation em-
ployees will all be eligible for this
er-gratia payment?

Shri A, P. Sharma (Buxar): Just
now the Minister said about compet-
ing and non-competing industries, and
said employees of both will be entitl-
ed for a certain amounts of bonus,
He has also said that railways, defence
and other eslablishments managed by
departments are excluded, May 1
know why that part of the railways
and defence which is concerned with
production like workshops should be
excluded?

Mr. Speaker: No arguments need
be advanced. Only questions,

Shri Bhagwat Jha Azad (Bhagal-
pur): Is the Minister aware that in
1962 and 1863 the management of the
PTI gave to its employees a certain
amount of bonus and now under this
bonus law on which he has made a
stalement, they want to reduce what
they have been already getting? Is
it the intention of the law to punish
those who have got a certain amount
or to assure a minimum amount to
those who are not getting it?

Shri A. N. Vidvalankar (Hoshiar-
pur): 1 wanted to ask this guestion
as well. T also want to know whether
the employees of Silale transport
would be covered. What would be
their position?

Shri Sivamurthi Swamy (Koppal):
May I know whether State-sponsored
industries and compunies will also be
covered. There are some Central and
State combined industrics. I want to
know whether they are also covered.

Shri Joachim Alva (Kanara): 1 do
not know what happens to Bharat
Electronics, which has got practicully
u monopoly in electrunies. [ raised
the objection on the last occasion
that you should mnow allow other
importers to counter-act the produc-
tive influence of Bharat Electronics,
T!w point is, you cannot say the pri-
vate sector is competing wilth us und
the private sector shall have bonus
and we shall not have. It is the

right of the labourer to have his
bonus. . ..
Mr, Speaker: No arguments, only

clarification.

Shri Joachim Alva: Also about the
PTI, who have the monopoly of news.

Shrl K. N. Pande (Hata): May 1
know if the realisation of bonus
amount will be brought under the
Industrial Disputes Act, because if
there is a disp the loyees are
entitled to refer that matter to the
courts under the Industrial Disputes
Act? Then, therc arp some States
which under the Cooperative Act have
provided this clause that the banks
under the Cooperative Act.. .

Mr. Speaker: It is too long for a
clarification.

Bhrl K. N, Pande: T want Lo know
Wwhether the employees employed in
cooperative banks are entitled to get
bonus or not,

Shri Mobammad Ellas (Howrah):
The law has provided the minimum.
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[Shri Mohammad Elias]

May I know if the ex-gratia amount
will be more or less?

Bhri Alvares (Panjim): I want him
%o clarify the position in regard to
railway workers.

Mr, Speaker: There were so many
questions. Has he been able to note
them down?

Shri D, Sanjivayya: To the extent
Ir ber, I will answer. If I for-
get, they will help me.

Let me first take up the PTI em-
ployees. On behalf of the manage-
ment as well as on behalf of the
employees representations have been
made orally to me. Some papers
have been handed over to me. 1 do
not know whether I should take them
ap representations in writing. All the
same,, the point is they are demand-
mg more bonus than offered by the
employers on the plea that last year
they got more money. But the plea
of the employers is that they do not
have so much money as they had last
year., They are prepared Lo imple-
ment the provisions of the bonus
legislation. The management are also
prepared to allow the Government to
refer this issue to adjudication. 1
thought it would be better if the em-
ployers and employees could come to
an agreed settlement. Efforts are
being made. In fact, even in the
bonus legislation, under section 34(3)
provision is made for such mutual
ugreement between the employers
and employees to settle the question
of bonus according to a formula other
than the one mentioned or contem-
plated in the Act.

Shri S, M. Banerjee: Strike has
taken place and unless he intervenes
effectively, there is no hope,

8hri D. Banjivayya: The Delhi
Administration are In charge of labour
relations here; we are not directly
reaponsible for It

DECEMBER 9, 1965
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Shri S. M. Banerjee: He should
bring pressure on them; they are bad
employers. (Interuptions).

Mr. Speaker: He should be allowed
to exert that pressure; he is replying
and Members should listen to him
patiently.

Shri D. Sanjivayya: Meanwhile we
have asked the Delhi Administration
to look into the matter. I am
not sure whether they have started
conciliation, 1 hope conciliation would
start. After conciliation starts, if a
setilement is arrived at during the
conciliation, it is well and good, It
conciliation fails, a failure report will
be submitted to the appropriate gov-
ernment and that government will
again consider whether that particular
issue is a fit one for reference for
adjudication. That is all that I cam
say in that regard.

Shri Indrajit Gupta asked whether
the institutions or establishunents
specifically excluded under section 32
would be covered by this decision.
Probably, he did not carefully listen
to what [ said at the fag end of my
statement. I have clearly stated that
those institutions which are speci-
fically excluded from the application
of this Act, under section 32, will not
be covered by this decision. They are
excluded.

With regard to defence, let me say,
it they are departmentully run this
decision would not be made applic-
able, but if they are run through
some corporation. ...

Shri 5. M. Banerjee: Kindly follow
my question. My question is a speci-
fic one. Ordnance factories are essen-
tially controlled and run by the Cen-
tral Government. [ wanted to know
whether only the ordnance factory
units which are productive units will
be covered by this mew announce-
ment or all employees connected or
incidentally connected with defence
production.
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Shri D. Sanjivayya: That would

again depend on this fact, namely,
whether they are run departmentally
or whether are managed through a
corporation.

Shri 5. M, Banerjee: There is no
corporation in defence.

Mr. Speaker: Order, order. The
hon. Minister should not yield: he
should go on.

Shri Joachlm Alva: I may mention
that the departmental railway waiters
have not been paid their wages for
the last two months.

Mr. Speaker: Order, order.

Shri D. Sanjivayya:
departmentally run.
graphs also.
tioned that.

Railways are
Post and Tele-
I have already men-

Shri A, P. Sharma: The question
was one of competing or nom-compet-
ing workshops.

Shri D. Sanjivayya: Departmentally
Tun public sector undertakings will
not derive any benefit either under
the Bonus Act or on account of the
decision recently taken by the Gov-
ernment.

Shri A. P. Sharma: Whether they
are compeling or mon-competing?

Shri D. Banjivayya: They will not
derive any benefit irrespective of the
fact whether they are competing or
non-competing. (Interuption).

Mr. Speaker: Let us proceed mow.

Shri K. N. Pande: Sir, my point
has not been answered,

Mr. Speaker; We will sec some
other time.

5616

13.14 hrs.

RESOLUTION RE. REPORT OF
RAILWAY CONVENTION
COMMITTEE-—contd.

Mr. Speaker: The House will now
take up further consideration of the
following Resolution moved by Shri
5. K. Patil on the Bth December, 1965,
namely:

“That this House approves the
recommendations contained in the
Report of the Commitiee appoint-
ed to review the rate of dividend
which is at present payable by
the Railway Undertaking to
General Revenues as well as other
ancillary matters in connection
with the Railway Finance vig-ag-
v:s the Genernl Finance which
was presented to Parliament on
the 28th November, 1065

Shri
speech,

Alvares may continue his

Shri Alvares (Panjim): Sir, yester-
day we discussed the report of an-
other Commission, the Finance Com-
mission, which deals with the relation
of finances that can be shared between
the Union and the State Governments.
The Railway Convention Committes
is onother of this type which deals
with relations between the Union
Government and one of its depart-
mentally run undertakings—the Rail-
way undertaking.

While appreciating the fact that the
Railway undertaking is agreeable to
pay a higher dividend on the capital-
at-charge, one must realise that this
is not sufficient. Much has been made
of the fact that the Railways are
paying a dividend. But let me remind
the hon. Minister that the Deputy
Chairman of the Planning Commission
said sometime ago that all public
sector undertukings must pay divi-
dend on amount invested up to 10 per
cent, otherwise it would be difficult
to establish the viability of any parti-
cular undertaking. The Rallways are
there, whether they are viable or not,
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and since they constitut eperhaps the
most important infra-structure of our
economy, they will be there whether
they run into a loss or they make a
profit.

The afluence of the Railways today
is not a real one. There have been
various circumstances contributing to
it Therefore, there is a need of
moisures for an: overall cconomy so
that the real position in the Ruilways
may be ascertained. So I hope that
what the Railway Convention Com-
miltee has decided, for increasing the
interest rates as well ay of the divi-
dend on the capital-at-charge, will be
progressively inerecsed to approxi-
mate 10 per cent in the future,

But may T usk whether this ques-
tion of inereusing the intercst raies
is in conforinily with the rate at
which enpital hus been borrowed?
Much of this capital represents capi-
tul borrowed at lower rates of interest
many years aro, The fact that the
Committee decided to  inercase the
interest rotes up to 1063-04 and there-
after goes to show that much of this
capitnl has been recurring and every
recurring  capital, as  one  knows,
comes in for a higher rate of intercst
at suvcessive borrowing stages, There-
fore, all interest on capital invested
must bear the current rate of bor-
rowing interest, and T would like to
knuw  whether this rate ss recom-
mended by the Railway Convention
Committes is at the currenti interest
rates at which Government gencrally
borrows moncy to be invested in the
Railways.

The second point that T would like
to moke is about the development {und
and amenities. 1 see that the Rail-
way Conventinn Comumittec or  the
aceountants in the Railways have
made a dichuotomy between develop-
ment and pmenities. The provision
made for dovelopment is too  low,
when we lopk at the state of the
trafic in the country, the maonner in
which the passengers are made to
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travel, we find that not only are these
conditions miserable but they are also
a disgrace to the country,

13.17 hrs.
|SuriMATI RENU CHARKAVARTTY in the
Churir]
Third-class passengers, as 1 have

suid in my speech during the discus-
sion on the Railway Budget some
time ago, will not huve even sitting
room even al the end of the Fourth
Plan, 1f this is the condition in which
the third-class passengers, from whom
an overwhelming portion of the rail-
way revenues arc derived, are made
to travel, may I usk why there is such
a low provision for development
fund? After all, as 1 have said, the
major income comes from the third-
class passengers, and if the develop-
ment fund is so low it means thut the
provision for amenities for passen-
gers will not be commensurate with
the need, and therefore the passen-
gers will be made to travel in this
disgraceful condition for, perhaps, in
perpetuity. Therclore, there is a
need for provision of a higher pro-
portion for the development fund and
1 do hope that when the Railway
Budpet ie formulated for the next
year this point will be tuken care of.

The third peint that I would like
to refer is in regard to amortization.
There is very welcome reference
that there is an element of over-
capitalisation in the Railwavs, It is
mentioned at Rs. 119 crores, Rs. 119
crores in proportion to Rs. 2675 crores
may not look much, It does not look
much either in proportion or in per-
centage. As a percentage it repre-
sents over-capitnlisation of only 5 per
cent. But Rs. 119 crores as a block
is certainly a fantastic figure, and the
fact that the Railway Convention
Committec has been able to persuade
the Government to take stens ‘o
amortize this amount is welcome., But
I am sure. at the same time, that if a
eommiltee is sei up of the Railwav
Board itseif which ferrets out more
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items or more investments which are
useless and which can be wvery well
amortized, then there can be two
favourable consequences. The first
will be, as the capital is amortized
interest charges will be reduced and
there will be more money to pay for
dividend. Secondly, there is the
advantage of loan that is amortized,
in the sense that loans paid back to
Government, which had been invested
hitherto by Railways, can be invested
by Government elsewhere. There is
today a stringency of capital and if
capital is tied down by over-capitali-
sation in the different projects as well
as in the private sector, this repre-
sents moncy that is tied down to no
purpose at all.

Az the Railway Conventiun Com-
miftee has suggested, Rs. 119 crores
in the first instance should be amor-
tised in the sense that effort should
be made to repay Government part
of the loan that the Railways have
taken and T hope that measures will
be undertaken whereby more capital
could be repairiated back to the
criditor, that is, the Government. In
this way the Railways can save on
interest charges and also permit the
Government to reinvest the amortised
money or loans in other undertakings
in the country.

The next subject that 1 would like
to rcfer to is in regard to the amounts
paid to the State Governments in licu
of possenger tax. Yesterday, 1 had
drawn attention to the Finance Com-
mission’'s Report where certuin States
had complained that there was a
gradual attrition in the number of
items on which thev could 1ax people
in the country and, therefore, there
was reduction of the elasticity of
their revenues. The complaint was
made that while reducing the amount
on taxable items. the Government of
India, at the same time, was not suffi-
ciently exploiting those items which
were laxable and which were sur-
rendered to the Government of India
for taxation,
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Similar I.wm question of tax on
passengers. “The States were persuad-
ed by the Government of India to
surrender this item of taxation io the
Centre and in lieu thereof the Rail-
way revenues gave back to the States
Rs. 125 crores by way of compensa-
tion. Aguin there is a complaint that
because of increased traffic earnings,
which means extra passengers travel-
ling, even the increused compensation
given to them was not sufficient to
compensate them for whal they
would have earned if they had levied,
what you may call, the terminal tax.
There must be & measure of consul-
tations between the Minister of Rail-
ways and the Chief Ministers and
Finance Ministers of the States. If
1he Centre is progressively taking
over items of taxation from the
States, obviously, the States will be
left with lesser number of ilems for
taxation and will not be able lo make
up for their devclopment plans,
Therefore, may 1 suggest that the
Railway Minister should meet the
Finance Ministers of States and find
out ways and means by which this
item of Rs. 16.25 crores, which is an
increuse over the Rs. 12.5 crores, may
be further increased so that the Stutes,
which are complaining of lesser com-
pensation given to them, may be
satisfied.

One last reference Is in respect of
ceratin moneys given to the Stales
for provision of certain measures to
avoid accidents. While the Stales
have been complaining thal they are
not pgetling sufficieni finances and
there is reduction in their revenues,
at the same time, there is a legitimate
and genuine  complaint  from  the
Centre that the States are not utilis-
ing the moncy for the purpose for
which it was given and are diverting
it to other schemes, This is & danger.
The money made over to the States
for the purpose of taking certain
emergency measures to  avoid accie
dents ele. should be so utilised: there-
fore. the Railway Minister, when he
makes over this money, should take
adequate precaution to see that this
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money is utilised for the purpose for
which it was meant.

There is nothing more that 1 have
to say on this question of the Rail-
way Convention Committee's Report.
I may only state this finally that the
Railways are today enjoying an arti-
ficinl afMuence and this cannot con-
tinue for ever. All over the world
the Railways run at a deficit and are
subsidised by the Government. The
Railways in Indin are in a fortunate
position of running the industry as
non-competitive. If there is a further
demund on railway earnings either
by way of dividends or by way of
deficit in running, all that the Rail-
way Minister can do is to come before
Parliament and ask for an increase
in fares. There is a protection for
his revenues which is not there in
other cases. Therefore I call it arti-
ficial afluence. The afMucnce is of
an arlificial type.

As  development grows there is
bound to be competition from other
forms of transport and 1 hope the
Railway Minister, and the Convention
Committee when it mocels next time,
will take this into consideration and
see that the Railway revenues are
placed on a sound fooling and tiat
the artificial afuence which the Rail-
ways today enjoy will be of a more
permanent mnature.

Shri V. B. Gandhi (Bombay Cen-
tral South): Mr, Chairman, we have
beforc us the recommendations of
the Fourth Railway Convention Com-
mittee. These are excellent recom-
mendations. Among them we see that
a very wise decision has been taken
for increasing the annual dividend
payable by the Railways to General
Revenues. Then, the States are going
to benefit a great deal more—in fact,
an additional dividend of 1 per cent
is going to “e made available to the
States in future. Then, provision for
deprecialion has been made at a
higher rate. A gradual beginning has
ulso been made for amortisation of
the unproductive portion of the
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capital-at-charge. Finally, we have
the incrcase in the provision for rail-
way amenities Lo passengers. Actually,
a sum of Rs. 3 crores, as in the pre-
vious period, has now been increased
to Rs. 4 crores annually.

We agree with the Railway Minis-
ter that the railways have been
making a continuous progress and
have been able to maintain a satis-
factory working relationship with the
General Revenues. In view of these
facts, I am sure, this House will want
to appiove these recommendations.

Now [ wish to say just a word about
the position of the States as a result
of these recommendations. The States
will benefit, The States used to get
in the past Rs. 125 crores as pay-
ment in lieu of passenger tax. Now
they will be getting Rs. 1825 crores.
That is not all. They will actually
be getting much more—in fact, they
will be getting on the averuge some-
thing like Rs. 18 crores annually
because the recommendation o the
Convention Committee is that an
additional 1 per cent on the capital
invested up to 31st March, 1064,
should be paid to the General Reve-
nues to be transferred to the States.
As the Railway Minister has inform-
ed us yesterday, that will come to
an average of about Rs. 18 crores
annually. With this increase in the
availability of resources to be trans-
ferred to the States, we have to con-
sider certain chronic complaints of
the States.

The States have been saying, and
they have made representations to
the Fourth Finance Commission, that
the fixed lumpsum amount that is
made available to them does not pro-
vide any element of elasticity, any
element of growth; in other words,
the amount that the States are to
receive should grow with the growth
of Railway earnings from passenger
traffic. From the way in which the
recommendations of the Fourth Rail-
way Convention have provided it, we
see that there is definitely an element
of elasticity as desired by the States
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because the amount available to the
States is bound to increase asg the
amount of the dividend increases in
course of time,

We can, of course, appreciate that
the States are chronically in a state
of want for resources. The purpose
of providing the extra amount that
is going to be made available to the
States by this arrangement of paying
one per cent extra dividend is that
the States should be able to provide
their portion of the resources requir-
ed for providing safety measurgs and
such other amenities. The existing
arrangement, it seems, is that the
Railways only try to provide only a
certain portion of the cost of safety
measures,  Supposing there is a
requirement that a level-crossing be
eliminated or an under-bridge or an
over-bridge be provided, then the
present practice is that the Railways
provide a road of 24 feet width and
the cost of approach roads and the
cost of any greater width in the road
required by the States or by the road
authorities or Municipal Corporations
as the case may be, has to be met
by the States or the Municipal autho-
rities, That presented a difficult pro-
blem for the States in their present
stringent condition in respect of
available resources for such purposes.
Therefore, by this new recommenda-
tion of the Convention Committee,
which is going to leave to the States
a balance of something like Rs. 3.75
crores in addition to getting a lump-
sum payment which has been raised
to Rs. 18.25 crores, the position will
greatly improve and I hope that the
States will use these extra resources
80 made available to them for the
purposes for which they are intended.

With these words, I support the
maotion.

Mr. Chairman: Dr. U, Misra,

8hri Harli Vishnn Eamath (Hoshan-
gabad): T rise on a point of order,
I am sure the House will agree that,
when you are in the Chair, there
must be quorum in the House

2169 (Ai) LSD—§.
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Mr. There should be

qunrum% if I am not in the Chair.

The bell is being rung.
13.37 hra
[Mg. DepuTy-SrEAKER in the Chair]

Mr. Deputy-Speaker; Now there is
quorum. Dr. U, Misra.

Dr. U. Misra (Jamshedpur:) We
have no objection to - giving “more
contribution to the General Revenues
as recommended, but Railways are
also taking loans from the QGovern-
ment with interest. Why should these
loans not be given interest-free, so
that much of the savings of the Rail-
ways can go towards the amenities
fund of passengers as well as of the
employees?

The question at present is what
amenities the Railways give to their
employces, leave apart the passen-
gers. The Railways themselves admit
that they have providing housing only
tor 60 per cent of their employees and
40 per cent of their employees have
not yet been provided housing facility.
Even in regard to the 60 per cent of
the employees who have been pro-
vided with the housing facility, you
will ind that some of the houses are
so old and dilapilated that they are
not fit for human habitation; some of
them are those which were built
during the days of the British regime
for the native coolies; drivers and
firemen, who belong to a very impor=
tant catcgory of employees, have been
allotted these houses. Whercas the
rent, which was Rs. 3}, has gone up
to Rs. 24 or 25. This is the condition
with regard to housing facility and
thuy if the Railways can utilise the
money for that purpose, over and
above the money which they are
spending now, the position will defi-
nitely improve. 1 spoke during the
1963 budget that Railways, being the
largest employer, should show some
social security examples. It is my
experience that more employees in
the Railways suffer from T,B, than
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those in any other organisation. There
is no provision for mass X-raying or
for providing medical facilities pro-
perly to the railway employees. 1
do not know how long the railways
will take to provide such amenities.

Railway

Dr. M. 5. Aney (Nagpur): May I
draw your attention to the fact that
the discussion that we are now having
is on the railway convention and not
on the general railway budget or any
supplementary Demand of the rail-
ways? So, questions not relating to
the particular motion before the
House are irrelevant. So, you may
kindly ask the hon. Member not to
speak about the other things but to
speak only on the railway convention,

Dr. U. Misra: I am speaking in con-
nection with the contribution of the
railways to the pgeneral revenues.
Instead of what is being recommend-
ed, 1 am suggesting what other amount
is to be given, and, therefore, 1 think
that I am completely within my rights
when I refer to these things.

Before these moneys are given to
the general revenues, I feel that the
money should have been utilised for
all the expenses which 1 have pointed
out,

1 feel also that the railway finances
could have been bettered by taking
proper care of railway properties.
Many of the railway properties are
neglected and there is o large amount
of pliferage. If the pilferage is stop-
ped ond rallway property is taken
proper care of, the revenues of the
railways can grow.

There is one other point that I want
to make in regard to the depreciation
fund In the railways. I think that the
railways do not have a proper account
tn regard to this fund. I feel that
this depreclation fund has been ac-
counted in an arbitrary way. What-
ever amounts should have been put
in the replacement fund have been
put in the depreciation fund. I would,
therefore, submit that the railways
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should have a proper accounting of
their assets so that the depreciation
fund may be properly accounted,

Then, I would like to make one
submission on the guestion of pay-
ment to the States, about which the
previous speakers also have spoken
Ra. 12:5 crores was being given to
the States before. Now, it will be
one per cent over the investment, and
so straightway it will go up to
Rs. 16.25 crores and the balance will
be for the safety arrangements, But
I would like to know what mechan-
ism is there to see whether this money
has been properly ulilised by the
States and whether the safety
arrangements are provided properly
by the States,

We have been discussing for long
about the question of gales and over-
bridges.

Y gEs 9 ey ToTget
wEET, § WITHY qEEqT  ATEAT |
wzA F o www ol gt #

Mr. Deputy-Speaker: The hon.
Member may resume his seat for a
while, There is no quorum. The bell
is being rung—Now, there is quorum.
Dr. U. Misra may now resume his
speech,

Dr. U. Misra: Some sort of machin-
ery should be set up to see that this
money is really spent for safety pur-
poses. There is a gate ot Patna where
an accident and a death occures every
day, but nothing has been done either
by the railways or by the State con-
cerned to avoid accidents and deaths.

In regard to users' amenities, the
amount has been increased from Rs. 3
crores to Rs. 4 crores. This repre-
sents an increase of Rs. 1 crore only.
1 wonder whether this is not a cruel
joke. I do not know what amenities
the passengers will have with this
increase of Rs. 1 crore, considering

the number of passengers on the rail-

ways.
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Shri 8. C. SBamanta (Tamluk): We
welcome the recommendations of the
Railway Convention Committee, and
we are glad also that almost all the
recommendations have been accept-
ed by Government. But I would like
to draw the attention of the hon.
Minister to one point. The last re-
commendation of the Railway Con-
vention Committee is to the effect
that the Committee recommends that
the provisiong for the users' amenities
to be provided out of the railway
development fund may be raised from
Ras. 3 crores to Rs. 4 crores per annum
duaring the next five-year period. 1
think the hon. Railway Minister is
agreeable to that.

We, the Members ot Parliament, are
associated with the National Railway
Users' Consultative Committee. There
are also zonal users' consultative com-
mittees where the Members of the
State Legislatures and other interests
also are represented. That is good
as far as it goes. And we feel that
this extra sum of Re, 1 crore will be
well spent. But in this connection 1
would place one proposal before the
House and the hon. Minister for con-
sideration. We have so many infor-
mal consultative committees here at-
tached to every Ministry, But, as re-
gards the railways, there is only the
users' consultative committee for the
whole of the railways. There is no
body which can look to the finances
and the working of the railways. The
hon. Minister may kindly consider
where it is not possible to establish
another informal consultative com-
mittee for the railways also as is the
~ase wilh the other Ministries. Even
in the case of the Finance Min-
istry which did not have such an in-
formal consultative committee before,
we are now having one such com-
mittee, Therefore, I would press that
for the railways also there should be
established one such informal consul-
tative committee,

Dr. M. 8. Aney: In the olden days
we uted to have a standing fmance
committee for the rallways also,
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Sbri S¥E. Samanta; This year, 1
find that the Railway Conventlon
Committee wanted information about
the detailed working and expenditure
of the railways and that was supplied
to them. But I would submit that

every year we must look into the
working of the railways. This is my
humble suggestion.

1 wholeheartedly support the re-

commendations of the Railway Con-
vention Committee and request Gov-
ernment to consider my proposal.

Shrl Shinkre (Marmagoa): I wish
lo sound a note of dissent, or rather
a note of discord, because I do not
want that a very active, clever and
amiable Minister like my hon, friend,
Shri S. K. Patil, should be too com-
placent about the achievements of the
railways which he calls every now
and then the largest public sector
undertaking doing excellently.

I am not opposed as such to the
Resolution brought forward by my
hon. friend, on a short-term policy
basis, but I am opposed to it on n
long-term policy basis, because I foel
that if we want to call ourselves or
continue to call ourselves n welfare
state, then we must gtop once for all
calling the railways a public under-
taking being worked on commercial
lines, because in an under-developed
country like ours, where thousands
and thousands of square miles do not
have a rail track or a railway station,
if the Railway Ministry want to
operate the rajlways in the land on
a commercia] basis only, when can
we, and how can we, expecl any rail
line within the reach and accesq of
the average citizen of the country?
They will say that those lines are
unremunerative. and if in one or two
cases they have bullt some unremu-
nerative tracks because they were
neces:ary from the point of view of
defence, that is no reason to expect
from the railways a spreadover of
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the railway lines to every region of
the country where there ig no railway
transport now available,

Railway

Therefore, I think the railways
must be brought under the general
supervision of Parliament so that
Parliament could make the railways
implement a programme of action in
respect of extension of railway lines
set by us. Until and unless the rail-
ways reach the people at large, until
there is a railway station at least
within two miles of every village
which has 6500 or more people, I am
not prepared to give my hon, friend
any encomium or eulogy, because I
think we will still be lagging far
behind the minimum that is expected
from a public utility like the rail-
ways.

. Although 1 agree with the Deputy
Chairman of the Planning Commis-
sion, Shri Asoke Mehta, that public
undertakings must render or give
some interest, profit or dividend to
the public finances, I am not with
him so far ag the railways are con-
cerned, because 1 am not prepared,
in this under-developed country, to
extend this rule to the railways which
with the other essentia] amenities or
utilities  constitute: something on
which the public have first priority
from Government. I can appreciate
the Central Government wanting
more and more money every now and
then, for not always good things, for
so many of their whims. But that
lg no justification for the railways
being run on a commercial basis, as
they want to. All right. 1 concede
that for a few more years, they might
continue working the railways on the
commercial principle. But if they
‘always want to work it on that prin-
ciple, why not invite first.class Rail-
roads from America and tel] them
to work the railways in India, first-
class Rail Roads like Puliman,
Pennsylvania and Union Pacific who
will provide better trains and better
amenities. What difference will that
make?
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So the railway administration must
set themselves this task of extending
and spreading the railway net-work
so that it is within easy reach of
every common man in India. By
way of amenities they do so many
things which ultimately bring po

benefit to the common man. For
instance, they have provided some
air-conditioned coaches for third
class,. What ig the actual result

thereof? Those passengers who would
otherwise have travelled first-class
are nowadays travelling third class
(uir conditioned), because they get
better comfort and sometimes even
better accommodation in that class.
Most of these third-class air condi-
tioned coaches ply between wurban
centres like Delhi, Bombay, Calcutta,
Madras and so on and so forth. This
is no benefit to the common man.
They might say that it is the third
class which has been provided with
air-conditioned accommodation. But
the poor third-class passenger in this
country can hardly afford to pay
even the normal third class fare pre-
vailing in this country. How will he
be in a position to trave] third-class
(air conditioned)?

So my request to the hon. Minister
is that he should look into it. In the
name of amenitics to third class, do
not provide amenities to those who
can afford to spend more but are not
spending what they ought to other-
wise, because they get better accom-
modation in a lesser clasg and pay
(Interruption). [ do not want any
amenities which ultimately go to
benefit those people who can afford
to pay more. Such people musit con-
tribute to the growth of the nation
more than the poorer sections of the
community,

It is on the basis of the short-term
policy as such that some of the hon.
Members who were on the Conven-
tion Committee have made these
recommendations. Otherwise. T fail
to understand how socialist Members
like Shri Indrajit Gupta and others
would have agreed to let the rail-



6631 Railway

ways make such a profit and contrl-
bute it to the general revenues,
because after all, although the coun-
try needs more and more finance,
that is no justification for a first—class
public utility like transport to be
considered in the same class as other
public undertakings. I hope the hon.
Minister will look into this aspect

Before I conclude, T will also draw
his attéention to what somebody told
me only the day before yesterday.
This is a news that has come straight
from the horse’s mouth. It is that
the Railway Board has already drop-
ped the idea of a broad gauge line
between Miraj and Marmagoa har-
bour, I say he should not fall a prey
to any manoeuvring and deprive the
country of somcthing that s wvery
essential, because no other port will
give the country such easy outlet to
the iron ore export from that{ area,
once the rail line between Miraj and
Marmagoa is made broad guage.

st wo fay wgoe (sroei)
I AT, TAX WA CHL] T AL
faqle § ww FTmE X gU § oW
frare w1 wifeowr wwm o gzl
T1a A1 9 & [ O vt faid @ Teey
TRATWA ¥ T U gH 9 WEAT 9F
fis a1 9794 1964 %1 WY AT FiqEw
CHATEAT 97 4F 5.5 41 ST 3§k
AT AN G A% QAT AT IR | A
w1 ag wafae agran 9 @7 v gad
¥ AY yrwEAT g, A AT 12, 5 w0
&t & Ko7 w1 Sww a1 0T 2Hzm A
g7 X y wfea ga 2z agw ¥ 16.25
FTE &1 AT W [ W A AT A
ST fadm Ie ag 91 ST AW
wifaw & v a3 & o @, wiew
E g Wt agr g9, 5w 5T e,
o fada & 39C wwi o gor W
a7 fadrw WY gAY A o a= ey §
s dwscana § | F sy
Wy o feag ® qw oz w1 W
a  § dftew grediaT & 31 W
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:wgi‘!a'gmwiiqit‘m gy
o1 39F A9 AT AT qg FEU W-
A ¥ 16. 25 TUT €7 ag =2H 0
QHT A | A A dFAS & KA g
Iy g ddg g wrom W7 e we
wH g1 ¥ W fad a1 it awt
ot gT WY IR X § ag wT AR |

A% amg ) & arq ¥ oo wx fw
Wy @y § W onfwgee fefafe-
awra frowd o% %1 grar & gaet agrn
% wfa gravaw awnar § o o @
itz e el il s g
14 hre. thal. |

A1 wdmr fram § tE orghiaT
w1 fdize Y, fefafeoems food o
YT FAAOHE Gy H qEE SR & AN
o wreziwa T o wEry Al R

1 faa a1 g g A, o AT,
oy ¥ FHT TEi A4 § 1 IAE ®AA
TY WitE A WEAT E 1§ 3T
aar argar § fe @77 radde €1 oz
e AT T W v A
1961-62 % 4 97 AZ Y, & 1962—
63% 4. 25 TUHZ 41, F 1963-64
% 4.25 §( 1964-657 4.50 WK
] 1965-66 % 5T He 41 | 0ft ATy
¥ oatE T uiv STt Wi nedARE
AGE & 1961-62 F 3,59 9T
Fz 1, &7 1962-63 7 3. 66 97 HE,
1963-64 & 3. 75 T7HZ, 1964—65
¥ 3. e49THZET 1965-66F 3. 90
qx &= oY | g6 A & fedriz @ o9-
Wt qfiEfad 1961-62 7 4.25
g §z ft, @ 1962-63 #F 4.25 T¢C
#z Y, 1963-64 & 4. 50 W Hz
oY 1964-65 # 4.50 TEae o,
WAy e qT 5. 759t Az R
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[+ w0 forg @zmw]

T gF YA F1 3AF gu F W9 &
g WA FEA AT A T WA AGET
& A1 fF ogi 9 42 gu & W A agaE
aaadifizz & fr 37213 w1t w1 aga
uw3 Ay § Ay ) wiwa & Iy
g W AT ArgAr g, dar fw 7T twa
A v A 7wz 8, oA Sanegl
FI A7 IA6T WY AT qZT 9T qw §A-
FITRA FAAEfzT FAE qamaY [rfen
|t gE% &R gWEERY R A
A F and dar wF & awwar g e
g Aw FY SuTET WATE W WA |

o el & arq Ay foord § & gwwr
anqA wTar g |

Mr. Deputy-Speaker: How much
time doeg the hon. Minister want?

The Minister of Rallways (Shri 8.
K. Patil): Some 15 to 20 minutes.

Mr. Deputy-Speaker: He will be
called at 2.40.

Shri C. K. Bhattacharyya (Raiganj):
1 feel happy ot the conclusions arriv-
ed at by the Railway Convention
Committee, and I lay stress particu-
larly on three or four points.

One is this increase in the share
of passenger tax to be provided to
the States from Rs. 12:50 to Rs 16:25
crores, That will be very helpful for
the States. Ovwer and above that, the
Cammittec has provided some more
help to the States of one per cent or
more for the safety measures to be
adopted by the States ie, over-
bridges, underbridges and level cross-
ings. These are very importamt things
and could not be undertaken by the
States before because of the condi-
tion that the States have to provide
half the share of the expenses before
they can draw upon this fund. Now,
with this additiona] provision made
by this Committee, the States will be
relieved of that burden and will be
able to take advantage of the provi-

DECEMBER. 9, 1965

Convention Comm. 6634

(Res.)
6ion made in introducing safety
measures in their own areas.
When I say this, I should make
reference to one particular safety
measure that is necessary, There

was one overbridge in south Calcutta
on the Tollygunge side. Because lhe
bridge was low, consequently the
road had to be low and it used to be
continually waterlogged during the
rains, causing immense difficulty in
traffic. The railways deserve our
thanks for having provided the
expenses for raising the overbridge
higher, so that the road could be
raised higher, relieving the city of
waterlogging, much to the relief and
health of the citizens of that part of
the city.

There is a simiar bottleneck in
North Calcutta on the main road that
goes from Dum Dum airport through
Belgatchia to Shyam Bazaar side.
There is an overbridge which is low
and consequently the road also is
low, and during the rains # becomes
almost impassable even for the air-
lines coaches. These coaches are
rather high, even they find it difficult
to negotime that part of the road
under the overbridge because the
road is low and the bridge is low.
This particular overbridge will have
to be raised, and 1 hope that with the
additional funds provided by the
Committee to thp States, this will be
poasible, and the railways wil] kind-
ly see to it that it is dome.

Another additional advantage given
is that the depreciation fund hes
been increased, and from the depre-
ciation fund improvements in the
railways have to be done. So, the
increase in the depreciation fund is
also to our advantage.

The third thing is about passenger
amenities that will be added, and for
this also the reilways and the Com-
mittee deserve our thanks I am
particularly interested in the North-
Fast Fromtier Rajlway, and 1 am
happy at the conclusion thst the
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Committee has come to.

“

They say:
. the existing arrangement
in regard to dividend being paid
at the average borrowing rate of
Government on the capital-at-
charge of the Commercial Sec-
tion of the Northeast Frontier
Railway and other special ele-
ments of capital may continue at
at present.”

This is a very helpful suggestion.

In this connection, 1 would like to
make another suggestion. Part of
this Northeast Frontier Railway is
regarded as a strategic line. 1 would
impress upon the hon. Minister that
the entire Northeast Frontier line
should be regarded ns strotegic line
from the other side of the Ganges up
to the farthes{ point in Assam, and
whatever expense is required to cone
vert the different parts of the line
into broad gauge or for making
small extensions of the line in broad
gauge to different border points with
Pakistan should be ganctioned and
executed, no matter whether they
give sufficient return to the railways
or they cause loss to the railways.
Because of the strategic character of
the line, this should be provided for.
1 would particularly mention two
points on the Pakistan border which
have mentioned in the House more
than once—the point where the rail-
way line touches Pakidtan at
Radhikapur, and the proposed ‘ine
where it touches the Pakistan side at
Hili. These should be taken up for
execution as a strategic line without
minding the cost, and without mind-
ing even whether they bring in a
certain amount of deficit in returs to
the railways.

wir aevarer g (d7T) - STeRw
AgrT, X1 gw iy Afem pag mw &
ary oo &k e 3 qefaw
wal 7 1 34 %, "ogn fad T A
T 7AEAT | R WY gAAT A el
% w1 w57 feqr § fowa gw ¥ fardw
# w9 ¥ A Agmen €. § 1 Afe ge
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A § A¢1 9140 6 17 aw F qg oF
w{ry §7a1 vafqz,a & fog apan m
ST A T G FT ! AT H 45
T WTEH . w11 56T 74 § a1 45
aTa wTEfAG & §HC W AORY TF §9T
f o % <y 1 vAfE T vk §
ag wr% ey & aew g7 Sl ) W Ow
o &1 ¢ 1 g w1 fogr g
At ag awn e grf oA § wiw @)
wraar | T arwt gAf w &) e
aref 2w ¥ guToETT AT § A SW oW
991y ag & fr aw & g Aqw g Ry
I I & AT daTwe e feew we
g o oYt fife 3w & ax v wwTw
T feqr mT | qw & gea FETAAR
I T wram ww R aoa wrefag)
¥ forg Agferma a§ar 1 A, &=w § A
wTa ff gw dvaw am W qm g g 7
& uw g waTy avn wrew f 1 B A
#at w1 fwam § 1 3¢ w7 AT wm
f giwn & & qF aeme B e @
g 1 wa i e & aw oF were
¥4 g%T AN wT gwar ? & Iqneqw
wgred, 19 % ag frvaw femmn g fr
&1 wa ¥ o w57 fvar & 1 & srwan qr
fir 2w & F97 ¢7 7w gvz § o OR
aw frds i fag =i 5 gy awwa §
K v niow H W w7 AT & W omar
w1 b wwife & swwan a1 [ & o, oy
™ garAq €1 2w % fiER % ww &
Lpail et nif SUEK L TRy of 3K 2]
w€ | 7 AT @x g § fa & wod
WHETH! UG, TIEA1E| ¥ 46T 6% | o
W W A v A FY, G 6 ww A
Al g &\ W E ymE oW A g A1
as w0y A & fey pefra . ¢ gfem
g fem oft g1 wvds # 1 efeg srad @
g7 & fog) A g3 aF ag gew i@ fow
v v frea g } fu o oy
WE OIAT GEATE f§ g A qTeT Wy
w! qgH waw ¥ AT 9 1% w1 femy
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[+fr qwrar= fae)

wid wF wT W Wrowqan w1 gfrar
¥ fag wm #0497 =1 F1f mRew
g A @ wafs gard dama dra, A
B AT A% ¥ w2 & 30§
uq ag FATY oA Al agt w9t a7 A
6 A% ¥ w7 &F g oawd § afew
FATE WA 4T AT AR & T 4|
74 7 A €T 9w wwn § | A qw
¥ awd § ag wed awry ¥ 99 | W HE
wrafagi & &t =f g1 e @ wore &
w62 Fwra ¥ a9 aqifs & a1 a7 £y
forer & ST A@TE | W9 HT qT AT
smardw e | Fogrorar AR &
wET T {7 § WY AT G AL T
FE FETH § FHT WO 61 FWET W7 AT
§ oy w fag 7 = &Y s §, AW
M aorraA | g T mT ™
I FAiAT ¥ & foemamd | g w1
¢ f5 gn W v w1 9T ) Fafaeed
T wro qr0 F gEE 9@y & & B
9 FH1q ¥ GHT T | qF ¥0H & AW
¥ fag gfawrg azigT and o

FC a1a A AH wEAT ¥ Aw 4w
fi Agorger RAar gz gAET & IRt
farfier <1 wTEWT @, SET wIEEE {REqE
#, 2zoa Afw 3w w1 wfacr 2w g,
AT Wt § T g gargrer &
Rt AT A Faw 5 e wr AwT @ oA
gmEgA § 1G9 ¥ sge & fog e
frerafr w43 & ) 08T TR I
w7 100 Pemfor e gw wfed
gfrar wgt v dz araifere wr v A1
§ i HEETT W ¥ T ETOTAT
w1 & Faaerr w1 4 TAfEww 30 @
Wt FraET g AwaT g wa fe ww A ew
100 fzmafor g ¥guge ¥ & )

IEw WNE : AT 'R
AR w |
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ot amaw few : Hoow fame &
gorer frr @ T § 1 wEET ®1 R
@ wgi & arw aw :15 wifew faw
agf & 1 q® gt feRa w1 aga aw
Fzx g\ agr T g AW T A
wfrg Gfmar wv & @ & 79t -
for gfreaefest § | maddez adwa agi
¢ 1 frad §rge agf o7 § 1 ol
w1 ¥z agf 97 § GHT o o At
qz w&7 grafes g wrfeg | SEwr
sERqT A g # WHT #1T WET W
qFT AT & | fHee R OgA 9 A
o ¥gga & gt Wy A few
wTe, Wy I EET TEAT ), WIEW W,
we ¥ i@ wgar @ | gefAw agt 9
rercfrs: AT T g g1 A § o
ggagT #ew ¥ aw oo frzmafm ey
AT oy | faA awa fadted) wered @
azl qrag # 37 Fogwt o w1 glaar
At & 1 witez (e F fom o
qFd § 3% TR AT 9T ZETA AL HIE
gfaen 71 & 1 9@ v waw fafwer
gy & ¥ A1 &gl 9T W & 3w Ay
frerafor =g gw7 g7 wfew

Shri D. C. Sharma (Gurdaspur): L
am astounded by gome of the-sug-
gestions made by the hon. Members
who have preceded me. One hom
Member went so far as to suggest
that the railways should be harded
over to the United States of America
so that théy could be run more effi-
ciently . . .

Bhrl Shinkre: Is he sure of what
he ig saying? The recordg may be
consulted for his clarification.

Bhri D. C. Sharma: I am sure. Ou
railways have been doing splendidly
all these years and we peed not have
any expert or any such petsons to
run our railways. Another hon.
‘Member said that 100 retiring rooms.
should be provided in Dehra Pun. F
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have been to Dehra Dun and I have
had the privilege of staying in the
railway retiring rooms. I tell you
that I was the only oecupant there
and all the other rooms were empty.
The man in charge of those rooms
said to me: why don't you stay for a
few days more?

It is a very good report and as
Mr, Shinkre put it, there js something
like uniformity about the recommen.
dations. Even those per.ons who
differ from the government have
given their blessings to this report.
I fee] the existing rates of allocation
of expendlture between capital, reve-
nue, depreciatian reserve fund and
the development fund are so well
balanced and adjusted and are so
well administered that I believe that
one could not tamper with these allo-
cations. If one does so, I think Lhe
railways will suffer a great deal, One
hon. Member said that there should
be a railway consultative committee
for all the railways. All the Mem-
bers will be in that consultative
commitlee. Al] of us are interested
in that. We have zonal consultative
committees; that is good enough.
Very little moncy has been given to
the users' amenities. This year it
has been raised to Rs. 4 érores I
hope with a little adjustment here
and there the hon Minister will be
able to provide a few more amenities
to the users.

Formerly teachers and. students,
these two.categories used to have lots
of privileges when they travelled oy
railways. Now some of them have
been withdrawn. 1 would request
the hon, Minister to restore those
privilegts. He should also think a
Iittle more kindly of those voluntary
organisations which are working for
the good of the country—not those
which get most of thelr funds from
the government but thosé which get
most of their funds from their mem-
bers. He should think more gene-
‘rously about them.

, T am glad that strategic lines have
been given preferential treatment,
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But what those strategic lines?
1 think al all the lines in India

are now strategic lines. If we have
another conflict with China or with
Pakistan, most of the lines in the
northern railway, some of the lines
in the north-eastern part of India
and some of the lines even in the
north-western part of India will be-
come strategic lines I believe that
some kind of re-thinking must be
done so far as strategic lines are
concerned; we should also foresec the
emergency that will arise some day
on account of the aggression by one
country or another or by both coun-
tries and we should differentiate bet-
ween strategic lines which are sensi-
tive and alive all the time and those
strategic lines which become sensitive
only occasionally. 1 think that kind
of differentiation has got to be made;
otherwise there will be no end to the
troubles so far as the railway minis-
try {s concerned.

The last point ig this. The Com-
mittee has suggested, in respect of
the payment in lieu of the pussenger
tax, instead of a flxed amount of
Rs. 12.50 crores a year, as ot present,
an additionul one per cent on capital
invested be paid to the gencral reve-
nues. 1 want to ask one question.
How is this money going to be spent?
I fee] unhappy; I think that the
States are not good partners of the
railways or the Railway Ministry.
When they want new slations, new
lines, they clamour for them, but
when it comes to the establihment
of an overbridge or having some
other thing in which the railways
can to-operate with them, they sleep
over them. 17 years passed before
an overbridge was constructed at
Ambala. I think that was a miracle,
because the State Government con-
tinued to resist jl; an overbridge is
needed at Rajpura, and I think that
is ¢till in the making; I do not know
when it will be completed. 1 believe
that so far as these manned level
crossings, overbridges and under-
bridges are concerned, the Railway
Ministry ghould take upon itself the
responsibility of constructing them.
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It the State Governments can give us
land for the Beas dam, for the
Bhakra dam, for the Nangal fertiliser
factory, for the heavy water factory,
for the Nagarjunasagar project and
for other hydro-electric works, 1 do
not see any reason why they cannot
be more appreciative of the hazards
ol travelling where human beings
are concerned, when there are no
leve] crossings and when overbridges
and undorbridges are wanting. I
believe that the Railway Minister
should eall & conference of the Chief
Mini:ters of States and in consulla-
tion with them evolve a policy so that
this thing becomes real. Otherwise,
as evervbody knows, so many persons
lose their lives only because our rail-
way crossings, in scveral places, are
not manned.

With these few words, I support the
Resolution,

ot wew qoiT ( THET): IITeE
wETT, qR Tg A L wvad g1 T
? % W@ Fgarm gaifEdl W oweR
waarfoat & afaardf o0 s el faar
& &1 qg W & & fay e
¥ aw & s wfsare g A &
TRt w1 gt & e arAx § e
% 71 go fro & wram , Wt o7 t@
A aga =l Fgl 7 A g af
# 1 S-wdt wEEw g ¢ e afan gw
frgraa pemdr 2w 8, fe =m-
ar wgA & arg o agt o7 wadfw T8
AT & | ATOEET ®T AT AT T o
Eom g A wEy art § fs ware
27 madde gy A+ 2, 71 uman & 7w
&, ofer Rz maade ot @ oTw
s R E R

Hqal wgRy W arw TEer oF
A ¥ 6§ LH §—9T I T 0T
e # awt v §i—, tafag @
st § fir o weme & qanfact o wn
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o ¢ | e 9 AT § aRfl A
AT FY a%g qrar w4 § | $gt -
fndt & forg 7€ gfrar =t § 7 d24
% gfar &, 7 90 & gfaar § Wl
A feadom 1 gfemr ¢

AT # w8 A a wpaf
#F ot ag g & 1 ag v § e @
Mtz 4% o geT B, Afe tw
ara 1 f A aww § fw foaw @ &
dar fam o &, s W gframt #
avs wr faan wnd | e agt 1 e
feafr @ 1 g dmd § s oorsde
fewa faeelt & T a1 vt o ATt
iz A § W s & #E garfeT At
ard §, wifr 37 & frod aga swrer &
ot fom &R F o GaT @, A WA
o ¢ 1| g qraee mival ¥ rae)-
wwe fesd Wi amr

qF F9 ¥ A HE  wTE KT
oY ghwn A AT ¥ | T s °
qre-greed g1 ¢ & fr wed s &
gl 1 o AgY frerlt 3 1 YR
¥ forear oY ey e @, 94 W
FTHTT T2 g frsd Aramge 7 fe A
TR ¥ g6 wTEH | & §E e 6
wrf wwT A T f 1 AT R
e % @ f 3, A Aw A oS
e ¥Te &1 gfawrd 93w & wrd,
wi F A #1 faewe s A avg
& ¥ o W gEdd w1 3 Ay ¥
A sfaa Al

& guwen § e dex w0 fomr ot
R fean s, &g 10 WA wifs
giRegdgmign oy E e twd &
¥ Fodk w fafreea A oft s
gired wrar § 1 O IA Ty
WY 3% & Al & 3w dwm, ghnar we
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& STy, AF-AT T a7
wt qfedd &y e ¥ | oW wwTAT A
T ar wwT 71 Gfafady ofew w7
T KFara ¥ ow gwET § At
§ IAATE, AT /G & 4T w0 AT
o §, Afvw T ot ww § o Afa-
H‘I"i’f‘l‘v‘ﬁif'&’l

IqTUW wPRE - TW AT
vz ox fewvm A @1 @ R
T ¥ A TR A wRET ¥
foirt g

ot wow qreyg ;' ow o
¥ WA &z w1 a1 feqr on &,
wmimme e d fegn @ w
gafedi ®) afrad &7 & form &F |

gad oA ieaw w1 G487 arat-few
T T WS ffaT O | @ & werar
A areAt W Awrer w7 ® TE A
T? FTF | g A 7N §, wifE 1w
T A AT T FRT KT AN
Tt 51 w0 g R wEEw &
F1 wadw § fe tw fomn faw
dm gwrd & fAav ¥ afm
e Al ¢ fr farn @) &%, gar-
fortt &Y 721, 77 *t Fq w1 AT
afwad w1 7 2 1 qrwT FTAqT § A
w9 o ol 8, 77 awdr § s ag e
a3y W oEFE 97 a¥ fear amg o
R g A %F I, A @ FET
woql o aT frm oad

% favng & (6 T 74t g ami
97 TR & 97 'm AT § A
1 miedi #1 gegq w73 w1 wifow w77,
wqifE & a9 54 § gm0 $O0 "w
et ¥ fmgwr o

ot oo me fwrdt (vrmeE):
FITSTW wgen , & vk seave afafa
= fawmfoiw T Fong Am
A & afufy ¥ T ofafdm & g
T OF wO¥ FoaT o) fear g, IR
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forr Sy 2 1 & Y g an fin
wad B v & o ot vt e wte
frz arr =fed—ar gw wwTT avfagy
7 ofafrdfs & fan &= @ w07 v
gm wifer--, aTife w9 garfesd &
fam #17 w<tz w9 fam o @, 5@ T
garftt o sen e ft Gk arx
war &, W gq S wr faemn T,
A qE TFF T ATTH AT ], 1 &L, A
oW famrmm g, v fiw 1 Afer
womFgadarol } o iagd
w1 AT, T 9T W oTA dar wfegw

@ wE Ow &, A R gt
*7 ofafrfre ¥ off o & | & otz
FTH ®T TX T AL AR T owd o
A & s § A wrfyge, afew 340
gmfedi #) ofafafis & o foar
mar & 3wt aw & e fean o
arfam , woif 3a8 aza av dan e s
# a7 gafeti €1 #r gfand fareely
arfgn, xafY faerdt

Fmg-x-wag AT foAr § faw at
e w1 & A ot aTEs T o g,
TR IW-ATT ALY g b wigan
¥ 2fam fe o ¥ feorr v o
TgT wifz qredz AvwT ¥ kTA AAre
¥ro #o UHo WT R AT aift ¥,
Afer 37 % @S oA G fag wrar g
7T FBUA 9T T, qATCE, TEF WTEAY Ger
8, 0 =t afunfgi & st e
fafsrsamramarafama &
qrr §HqR F) AW T qAeHT K
g e am, At 58 W =R v o
ufae aw gm o fefafms o
reT gm0

wwt gt e, oY fred, 3 o
6 tord A W1 R v fwdt o
¥ T e & v g Ay g wifgw
& waw! ff wrrar f 1 & wmar § fe
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Ty W 0T ZiENE | Fr-wrisawA
g1 arfg 9T Ag i 9T AT A AT GF,
g Uz w1 IFAYHT w<F afaw o
g, feredy A ®1 qrarara £ giaad
I 1 as | fom fawd gu gt
# Yod @reT § Ay § aga @y
o 3RE FwEar @ grn, afew aga
sarar qrEr gem,  agi wr-wriEaeE
w0F afgq &1 Fravge war arfgy |
A warag W e AT #) 1
grag ¥ U6 §0F, WTR H e S0
&t syaeqr wET afge, foed qor
®) ARSI W A ET, AT T R A A
T FTRTT T AT W T A7

# gg 7 wgw fw od Ampa W
o €t O, A gz g,
wTgaT 7 gY, afew aET AT g @)
afwa qw-anfea| 1 aremama #1 g
a1 &1 arAr arfge 9 @ gfaard ash
&1 o1 At B, wa e a6 ZreeTE
qaeal ¥ qroefor s-wfEave £
o & e 7 &4 e wr S s g
R AP AT gwar a1 19T A
B o gwar §, ) aro-wer 8 dmT
giramitTa ATy, sk dowe
wz o ad Wt awt § | qwy gesdwA
gra 3, ©ad ¥w vy nfaw grw g
wwi oy & OF & qwd ge g,
FieqIE O oY s g @ W = oot
waf grar & ) Oar F1€ gaew wowd
wo arfeg fr ot wrE Yod i & et
THT T FAT WY KT | GET 7 BY
e wgr t9d AT AT &, A@i T AE W
g faeelt § mfvgrare & o= ¥ ww
2w i frat W woret 1 ol wrgm
EE AR ewaw g1 we
wwn ) a1 gar Wt fear a1 e
afe g% @ g feadt § «F o
o1 9t § | e awi st u gud
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g A §, I 4 K fqwar § wgr
g ATga €Y & a1 3@t ¥ A w
gfgar @ avdt § 1 A FaW O
wxiwas S A ¢ | 72 ofens gEifat
F1 T AT | 7 A Sfeew gfefaey
1 fra & | AAt # wenfEawE gar
arfew 1 Svw & I frar ara o E, Slw
A1 FY 9T AFTG AR AW R ag-
Pora 3% & oA I3 § W19 qwER
AR

W QY 9gA Al At AT
o% faar 7 wgn o 7 ovg @t A
Tr & At arfgd | gy weEwa AT
Riaga@ragiasn & | Q¥ AKA
W AT O AT T TAFI gET WY
O ATER g T W T OF TG
TE ¥ ® A TAAAT w7 faEmen
fawe orgm | mAAET gEwr w7 A
aFal & | 9% TTH WUC WA EY AT
AT grawai § 1 x|, @y Targ
a1 /1 Z1 \Y /YA g7 AT 79 GEHI T
wr &wa § | da ag gare fay gl
JAF {1 AEAT & | HEAHT OF 679 g2T
T ¥ o Afegm wrafes ¢ ag wnw
gramam | 3 fw s o Y s
&H TAT gwTa 3T Wiy foed ffees
SETE |1 A FY WY AT T 7 AT XA
oy, W wY A gfrang fae o W
CHF HT AT 8 HATHT ® 9T FRqE
faamT # Wt srET E )

it fegreen feg (vrcwge) -
U WEIEa, A F9 qF A% AT @
& & I T §T 90 q@T wwT g
feaAt T e v gr foawe wT @
§ W WA Wz 9T @abfiv fasc
EIR S RE ... ..

Mr. Deputy-Speaker: I hope you
will not commit the same mistake.
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Shri Sinhasan Singh: I will mnot
commit that mistake; I will be quite
relevant.
PP ok

ag W wAdwa &H2 € foarE
T W WIRA FT AR A & AT
fawrod st § 1T gH ag S A WA
grern & o wrem AW 1 (e faan
we | gWl 5. 75 Sfgwe @ owT
YT W1 1971 A% 4T CEH w47 AT
1 oRIRAT §l, 9% "9 AwA qe A
T Wt W 103 w0 T ¥ TR E
AT TXAT W) WOA FH AT
TR & A 716 ¥ § T QW
WHETAI R E AT joa vz T TR R
1T 4. 75 wfawa & fpema & #foew
qz'lﬁrvtar:tm&runn
_—-——u‘ - -
# @ [ § aver W
fawmr w1 v €& W7 freran wrgar
for e @ T AT g9 § TRy U fow
ST A g A geT Ay e
fam & 1w wf weat w1 gt
gt 1 ffew gz wid gz & g wrw
1965-66, 2,675 FLF FIC 97 |
TRE gAY A1 faew aw ogwr
u &= #1 fomn ¥ wmw W w1 gw
s ¥ TR 7 wEE gH TE g

gArdr 1 AT §, WY Y sqaeqr
W T ST T g §, w v
qury sgaedr & 1 IW @maard
sqweqr & szt faaT G saww §
& Fowrdl @A & WA | A AT e
# ot ar e eaTlE B & A1 R
FHTA £1ATGT | T % E AT, Gy
e ATt ¥ e ey
sRTIATE W1 O FHE®! T e
arge! §, W H AAZ syl Wt s
¥ W TR ¥ fAgaw & gw A
o9 § €1 ¥ A o § ey ¥ fay
-atfw EaT: X9 &1 w1 97 g |

AGRAHAYANA 18, 1887 (SAKA)

Convention 6648
(Res.)

v w1 o & swrorTy v

AT | AFTHTEETR | FAFIAT
&G agr T Wy T wT 02
wfams 97 & 9o¥ amamyl § wAar g
o1 ¥ u gfamw msRdl 39 w0
TRt AT g qiw TEA
T S@EMI ST 9T g1q 0 s igary,
gawT e w7 faar § 3 WY
92 afaqma g g4 H et § AT FAw
s wfaw gl & 1 wT AWTE AR
7z S dan fran & v gw 93 W few
g & qwaEn w1, few a7 § wew
TEEga AN 7 wiuw sy §a
w¥ | qofrardt ot B, [roft  smaEmy
ard W1 Y, & govw daw ATy AN
#fwa gat  Uaga IO W
gz Wt 7 &m e @ faile W
fewz v frgr nay B &ies oir 36 fw
faiz gom feaar Fefatz 2w b
FATL /) 7R A 9w T fafavy
fegaras fean & Srg owae fefagw o
W | Y T agra | & fadem
g gTae fefavy ov ¥ fifeew g7
T grmeayfa g ) dfva gad
ATE WTT GTHA AT N VAW 475
afama §i fefatz 2@ & | mg & Towm
Ay b

ot forwt s x# fre BT
Farar B, ¥& w1 W 69 T4 |

ot fagem foy : oxz wfom
fefagz w97 feamar & 1 foory
dmeEr T T T THT Ex
Y e Al ¥ AR iy
fn xarn ¢k, ¥W €T oM #1 adt
M d1q W g W ¥ aw
i arEt % srA FfAq A w Twar
Tw arar ¢ | afes arg Ay ann
Wge A affam g & w Wy
adtama At ag AT W ¥ fAg
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FE o wry weA @ F1afas
%7 ¥\ feafa 7 €1 | g3 3@ <13 91 qurer-,
argY sgaedr F WAL 97 @A arfgd

oY Fiform w74 Aifed v faaq g
UET smEEg § F FTET wmaAr §

w7 fAdr sgaengi & § sgma HITTC
1 & Ad, varEr gs8 atd 7 aF

A4 FATT TR AT |

ur fAdt wr grwrdt snaaTm #
gear £ Y °ve F) a0 99w F e
AT ATA WY F1 TAFH EFw AT AT
g, quedamaraa d weda (w fagnd
Al & AT wagT W s #
Aral & fam g 1 [ § A AR §O
¥y ¥ Az W1 wTHr aur fefasy fraee
w0 § T Faor aisi Hent i 2ad
afma Fgr % @mETd  SgEETT AT
Frard § AT AN SRR IR QU EA
T 7§ 3T F guav fzfagr 2y ¢
afew wiz & wix awy § 1 faedt gow
QYAT FE AT AW A | 4Z OF AT
FROTQE AAGEY 1 CFY AATATH
foe dog & gw awm wyanfa oo
AT GHA J, FETAATE & CEX T H AT
wwd §, fea #og & S0 AT AT wTEn
EX A AWIAATE ®T w9A g T g,
IqFIHT arwied w7 awa § feaazg
& A a7 dfez T asa & 7 o
fa & A1 dAraw § 37 %1 9 FAS A
wrtrdfe d 3@ fwpgroe fraag®
wat o fwgy st awar & o9 fe AT
¥ ST SqTAT WIHE-T AW & wfaw
¥ ufus #lasd T wT w1 A & A
wwar &, wrdwfE g H 2 a0 Gwar
T

AT €W sgaETg ¥ WG W AT T
g€ & 3a o 9gH @ < wfama foa
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@rar a1, w7 &g ar g, fee o
qi9 91 W17 99 98 §: Afama §F T
BT A TET | A AT AT smEEmw
¥ wft g% @ Sadr &Y g o A
wre et g€ gw 3G 91T 9 F afemdt
q7 gfezar w3 a1 gH &xa gy &
FAAT F1E W F | 97 FY wie feadt
ar T TA R R T AnAd AT 1
SrET AT qEF AT § 1 77 & A woey
FrEY @ g & 9 { 997w §
wisa §av &7 &t | garr fegar fame
2w &1 Hfe gw dar o) Aw A1 w7
qrit § 1 %G1 EH W EEW L, O 60
BEATEE | Gz /7 AW HHAT WA W
g & zawT &% & fog dmv & 4
¥o 738 354 (g ga——sqagmal
9z fFar §1m, £ 778 58 § fawqdr
a1 T gt forg & awg 7 ag gam
wiwewrren g war & 1w &1 6 arfed
fx o faarr w3 & f[Gga@aow
wegfera &TH A AT i 8, Frm TR
JqraT ¥ IqraT WTAEAT B AT GwAT )
dramg wT TR E, T8 F1afearie 1
oEIe WY T 1 TR aTHE wE AT,
ar gz &% a1, wfamie ond
wE &t | Ffw we #1 faww q¥ o
e enra g1 arfgd s frgewEd
FORTC B0 &1 FTCTT AT A qer &,
foper a7g & 99 FVOF HrE7 sqAeQr §
AATAT TT awar & | A T et sy
wifedt w1, % ®1 wigr ¥ wfgs
T 3 U WY gATY ¥ S s
w7 ¥ T=wad & fa &R §
T ®1 9T7 &7 FwAr arfgy

ot warafor ame wwdt (wgwr)
TEF1 wAR-WA FALI R AR R wwwn
agfeay =mm woar g T gEw &
Fwd F7AT E | TF amw o s §
AT wA A T AT arefes s

Convention Comm. 6650
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agarg | AwrAar g W g AR
wagr W1 747 & fF w941 agew
A A TA faATT A WD ATHRT AT
B WY wT Ay w8 0 & A9 W@

2

FAR qAeReqe fafegwe it mad
qREfIQT ¥ TTEM OF T MgT W

faqls fom & oer o ow
oty & fwwr g WX

afemrs %, AT AT 7 THY WiT FAFA
wr grzfagt € B A N wag wA-
w7 & & folr 9 § T o faet
¢ ) wE ¥ AR A B oagr
ard & 1 Afwr A ardr & ogamy A
AT AT 97 W IR & qordE
FN ATET & TATH &, AT TC F1E 29 av
30 #T FTIHETF 1 A T W WIS
afrarfa vt d At g gfeww &
o Wy FgfrzRe ddT e ¥
aifes  gfesm & qaor wal
& gfistor & ww w1 afr Tgw o)
KA & q=F B 330 HroEm gom |

gl amr W ag wgh § fe oty
aga & o A v e T A ot e
g ot e &I™Y avE aww W
71 g § AT IEA Wi g Ay g
g & § wn o o faawre 3 o ga—
g @GR a1 §T N 7 T f
" arfagt & w1 e e 3@ & w7
wt ager A P g A w g
g gL am & A 9y gen fe
SR Wi ¥ W o ) @ g A aw
T P feawe & v v o
qror frnr ot Wi ow e fs
w37 6 S ww fraemi oy
g Ialfmmen €1 3w
w1 T o afr gt e WY At i
T T |
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# wv g1 e T A ¥ A
wrs e i wrgen g fie st o gfe
& ¥t 7g T AT HTHAT § W SEI T
w fgama A ot aga wgw wHAT
WAt F ek QT AR & 1 Efer
% f w3 2 70% w1y w1 sw A @ B
o fair 8% g % W oW W o
wwfae e fe swefrge o & &g
wferdt ot & o< fefge qaamoge
¥ aafray e oamee fr g
o ol agi as af arfy =T w7
Er

Shri 8. K. Patil: Sir, 1 am gra‘eful
to the House for al] the observations
hon, members have made. Az Dr.
Ancy pointed out, this has become a
reqular convention of this House—I
do not find fault with them for that—
that all these are treated asg if they
we.¢ a general debate on the rail-
W a I quite wunderstand ¢he
anxiety of memberg that the railway
services should be improved, although
the scope of this particular debate 15
limited to whut dividends we have
got 1o pay. This came into existence
some 15 years ago. Otherwise, It
would have been ap annual feature.
Therefore, in order to give some kind
of stability it was decided that avery
5 years, we could review our finances
for future development.

Many hon. members have sald the
railwayg should not make any profit,
but should spend the money on anie-
nities and opening new lines in
inaccessible areas. There are two
points of view. Railway is such a
gigantic business and i they go on
making losses, T do not undersiand
how the general revenues are going
to bear it. It is a matter of greot
satisfaction that not only is the rail-
way the biggest concern jn the public
sector, but it is being so efficiently
managed all the time. I do not take
credit for it, because it has always
been efficiently managed and the
resulty are there. The results can be
better and if we can really show
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bether results, it js at once a gain
to the society as a whole and to the
Eeneral revenues.

Year after year, ever since we
nationalised the railway, its capital
value has been steadlly increasing.
Now it is somewhere abowt Rs 2700
crores. In another 10 years, it would
be Rs. 5,000 crores and in another 25
yearg it would reach astronomical
figures. If on such a huge capital we
make losses, I do not understand how
it is to be met,

It is & matter of pride to us that
India is one of the very few countries
where the railways are making
profits. With the exception of per-
hapa the USA, no railway in the wide
world js making profits. In fact,
when 1 visit other countries as Rail-
way Minister, the first question they
ask us is, “Tell us what is that
alchemy or jugglery or magic wand
you have got in your country by
which you show profits jn the rail-
ways, while we are making lovses".
Most of the advanced railways in
many European countries are making
losses. In America, they have not
yet started making losses, but I am
quite sure they are not making huge
profits which they used to make,
when billions were made on rallway
shares. Now those shares are not
quoted even in the stock market. In
contrast to all the railway systems in
the world, with all our weaknesses
and deficiencies, we must be proud
that we have got a railway system,
of which nut only this country is
proud, but the rest of the world also
hos nothing but complimems. It
should be our constant endeavour Lo
se¢ that thjg becomes more and more
paying. I am not a believer in the
“no profit, no loss" system. At whose
expense, I do not understand. Every-
thing has got to bring profit. If you
have got more profit, you can utilise
it for extending the public services.
But if we start with the conception
that everything has got to be free, I
do not understand wherefrom all the
money that is required for that kind
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of society is going to come. There-

fore, the railway has taken the right
decision from the beginning that it
should be a profitable concern. The
profits should increase: by economy
on the one side and by increasing the
efficiency on the other. During all
these years that the railways have
been functioning in the public sector,
year after year they have been show-
ing progress,

I may specially mention gne thing.
The Convention Committee this year
was composed of all parties in the
House, not merely of new members
of the ruling party. There was no
question of mmjority or minority. It
is a matter for gratification that there
was 4 unanimous report right from
the first. 1 am not detracting from
the ability of those members—some
of them were men of proved reputa-
tion for their economic expertise llke
Mr. Dandeker and the communist
member, Mr, Indrajit Gupta, and
many others, besides our own mem-
bers. They did not blindly accept
whatever was put before them. They
would not have accepted it if they
had not been really convinced that
it was on wvery scientific lines. It
wiis not at somebody's pressure that
the railways have done it. It gives
me great delight that these sugges-
tions originated from the railway
administration itself that we should
give something increasingly to the
general revenues. I am extremely
thankful to the bers of the Con-
vention Committee for the assistance
they gave, for the benefit of their
knowledge and the upanimity with
which these recommendationg have
been accepted.

I shall now cursorily refer to the
suggestions made by hon. members,
because there was not much differ-
ence. Mr. Alvares said that we are
not giving enough by way of divi-
dend, that we are borrowing at &
higher rate and possibly giving at a
lower rate; and, jf that were o,
surely we were not making any sub-
stantial contribution to the general
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revenue. The figures have been
worked out. The average rate of
interest of Government borrowings
has been going up no doubt year
after year. But today it is still at
3.80 per cent, while we are giving, as
the paper has said to the extent of
55 per cent on all capital provided
up to 3lst March, 1964 and 6 per cent
on capital subsequently provided.

Shri Alvares: You are quoting the
dividend rate.

iShri 8. K. Patil: Yes. Various
other useful suggestions have been
made. Amortization is a useful sug-
gestion. Thig Convention Committee
also has been considering # time
after time. I said yesterday,

“The House will recal] that
amortization of at least some of
the unproductive elements in the
eapilal-at-charge of Railways has
been considered desirable by
previous Convention Committees
although they felt that its imple-
mentation would have to wait
unti] better times.”

But we have not waited for better
times, in spite of the emergency and
other things we have done this, Then
we have said:

“This Committee has recom-
mended that a modest beginning
may be made by applying the
interest on the balances in the
Railway Reserve Fund to this
purpose, and supplementing this
by such appropriation from Rail-
way Reverues as may be feasi-
ble depending on the financial
position each year.”

I can refer to onc thing just to
show the soundness of the Railways.
When this calamity came upon us—
1 am talking of the Chinese aggres-
mion and, later on, the conflict bet-
ween us and Pakistan and the strain
that was put on the railway system-—
if the Railways was not a sound
concern we could have quite under-
stood what would have happened.
Not only the Railways met that

2169 (Al) LSD—7
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challenge squarely and with efficiency,
but there was no drawing from the
general revenues at all. We could
look after ourselves. Even when we
suffered casualties compeneations and
other things had to be given. We did
not look to the Defence or other
departments. It was our duty to see
that to the extent we could do we
should do it ourselves. To that ex-
tent the pressure on defence and
other expenditure would be lesa
That is » matter really for satistue-
tion for all of us, that the Rallways
could do that.

Several other suggestions have been
made. My hon. friend, Shrij Samanta
suggested, why not have a consulta-
tive committee. We have got infor.
mal consultative committces. In fuct,
there are eight. The zonal commit-
tees are Informal consultative coms=
mitiees,. While other ministriey have
one, I have to face cight of them

scparately.

Shri A, 8. Salgal: They are only
for the eight zones.

Shri 8. K. Patll: There will be a
ninth committee when the ninth zone
will come in. It Is very good, Why
should not people take interest in all
these committees? There is nothing
wrong in it. I can quite see the
substance of what my hon. friend
Shri Samanta has suggested, and
even supported by my hon. friend
Shri Saigal who has interrupled me,
that there is not one committee to
think about the policy cte. 1 shall
consider this suggestion. If # is pos-
sible, if the interest of the railways
could be really advanced by having
such a committee, gurely 1 am not
coming in the way and that could be
made. But that should be really
useful, and from thap stand-point it
would be very carefully considered.

My hon. triend, Shri Yashpal Singh,
a very great friend, who always
takes a very practical view of things
—like Bhishmachar he sleeps on &
stone slab, on gteel sheets and so on
and go forth—made a suggestion.
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‘Surely he does not recommend it for
all of us. If that were so, all the
comforts that the railways provide
would be superfluous. If his stan-
dards have to be taken, a little stone
slab would have been all right. But,
surely, the great rigidity of life that
he has brought wupon himself, the
discipline with which he lives, is a
rea]l object lesson for many. I am
really sorry I am so weak that I
cannot take that object lesson in my
life and sleep on a stone slab or
things of that kind. But I can quite
understand what he means, that an
attempt should be made to extend
those facilities to a larger number of
people. I can do away with the
saloons etc. But they do not cost
much. Their cost is an insignificant
thing. Money spent for amenities is
not spent on saloons. Therefore, if
they really become a bugbear and
they have to disappear, the same
day they might disappear. Surely
it should not be honestly contended
that their disappearance iz going to
add to the amenities, is going to pro-
vide substantinl amenities to any
particular section of the community.

Shri Yashpal Singh: What
air-conditioning?

Shri §. K. Patil: There has been &
continuous hue and cry from every-
where in all zonal committees that
there should be more and more air-
conditioning. When we are able to
have our own compressors and we
have not got to depend upon foreign
exchange, I think it shall be our duty
to have air-conditioning in all the
classes. A section of the third-class
ere now enjoying that facility. If
it can be brought to the ordinary
third-class it should be done. The
idea iz not that our standards should
not go up. The idea is not that our
standards should come down in order
that we are one with the people. Our
attempt should be that those who are
down below should be brought up,
and not that those who are already
up should go down altogether, That
is not the intention. That should not

about
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be so. 1 do not think that his idea
is to bring down the standard. I can
quite understand his anxiety that
more and more amenities should be
provided to the poor people,

My hon. friend, Shri D. C. Sharma
talked about teachers, students and
voluntary organisations. These are
suggestions that would be borne in
mind.

Sir, I have nothing more to add
except that what we are now paying
in lJijeu of thig passenger tax will
ultimately benefit the States. They
are benefiting the States. Otherwise,
if it is left to the States to have any
passenger tax that they like, it would
be such a drain and there would be
no co-ordination at all in this busi-
ness, some State acting in a particu-
lar way and another in another way.
It is precisely for that reason, in
order tp bring about uniformity, that
this has been done. When the States
suggested that they wanted some
more money to meet the cost of the
crossings, bridges ete., this hag been
provided go that they will get so
many crores more. From Rs. 12:5
crores we have gone to Rs. 18:25
crores. This will be reviewed from
time to time every flve years. We
have been examining it and a lot of
money would be made available for
that purposes.

Some doubt has been expressed that
the States may not spend that money
for that purpose. I am quite sure
that the Stateg have been co-operat-
ing. Even without this money, so
far as manned crossings are concern-
ed, there was an identity of view
‘between the States and the Central
Government and we have come to
some kind of an understanding as to
how this difficulty has to be overcome.

Therefore, Sir, I am very glad that
the House has given the reception
that thig resnlution deserves, and I
suggest that this resolution regarding
the report of the Convention Com-
mittee be passed unanimously.
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k_lh- Deputy-Speaker: The question

“That this House approves the
recommendations contained in the
Report of the Committee appoint-
ed to review the rate of dividend
which is at present payable by
the Railway Undertaking to Gene-
ral Revenueg as well as other
ancillary matters in connection
with the Railway Finance vig-g-
vig the General Finance which
wag presented to Parliament on
20th November, 1985

The motion was adopted,

14.57 hrs,
DELHI HIGH COURT BILL

The Minister of State in the Minls-
try of Home Affalrs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): Sir, T beg to
move: *

“That the Bill to provide for the
constitution of a High Court for
the Union territory of Delhi, for
the extension of the jurisdiction
of that High Court to the Union
territory of Himachal Pradesh and
for matters connected therewith,
be taken into consideration.”

Sir, under the present arrangement,
a Circuit Bench of the Punjab High
Court functiong in Delhi to deal with
the High Court cases arising in the
Union territory of Delhi and the Delhi
Administration is paying to the Pun-
jab Government the actual cost of the
Circuit Bench in Delhi, and it has
alzo to share the expenditure on the
rent of the building etc. It is not a
question of money. Really, the ques-
tion is that Delhi is now expanding
and the number of cases are also
increasing. In order that the people
of Delhi may have the benefit of
having a separate High Court this
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muur! is brought forward. Delhi is
a growing city. With the Supreme
Court here, because the advocates
come from outside, there is no settled
Bar here. A High Court in Delhi
might also give a good Bar. The Bar
Association of India has made a
demand that there shoudd be a
scparate court.

Court Bill

Shrl Hari Vishng Kamath (Hoshan-
gabad): Sir, I rise to a point of order.
1 am sure you will agree that when
the hon. Minister is piloting an im-
portant measures for the capital of
India there should be quorum in the
House.

Shri Shinkre (Marmagoa): At least
Members from Delhl ought to be pre-
sent here.

Bhri Hari Vishnu Kamath: They are
protesting against the Bill or what?

Mr. Deputy-Speaker; The bell is
being rung.

There is quorum now. The hon.
Minister may continue his speech,

15 hrs.

Shri Hathi: On that consideration
as well as on the consideration that
there should be separation of the
executive and the judiciary and that
this would be the first step in that
direction, this Bill is being brought
before this House. After all, the
judiciary has to play a very important
role and an independent High Court,
which will have control over the
judiciary—the magisirates and the
judges—would be a welcome step. 1
am sure the House will welcome this
and support me in this measure

So far as the Union territories are
concerned, there is no High Court yet
in any Union territory; but the Con-
stitution does provide for setting up
High Courts. Article 241 specifically
says:—

“Parliament may by law con-
stitute a High Court for a Union

*Moved with the recommendation of the President
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territory or declare any court in
any such territory to be a High
Court for all or any of the pur-
poses of this Constitution.”

It also provides that for consequential
changes—

“The provisions of Chapter V of
Part VI shall apply in relation to
every High Court referred to in
clause (1) as they apply in rela-
tion to a High Court referred to
in article 214 subject 1o such
modifications or exceptions as
Parliament may by law provide.”

In this Bill, therefore, ag the House
will find, out of 21 clauses, clause 2
dealg with the constitution of the High
Court, clause 4 deals with these modi-
fications which would be necessary in
order to constitute a High Court for
Delhi. For example, there is no
Governor and when the question of
appointment of the Chief Justice of
the High Court or of the judges of
the High Court is concerned, it is
done by the President in consultation
with the Chief Justice and the
Governor of the State. That word
“Governor” will have to be omitted
and that is provided in this clause;
but here we are not substituting the
word “Administritor” because the
President would not have to consult
him instead of the Governor.

Similarly, modifications are being
sought in articles 219, 225 220 and
230. 1t was really not necessary that
any modification should be made in
article 230 because there is already a
provision, namely,—

“Parliament may by law exterd
the jurisdiction of a High Court
to, or exclude the jurisdiction of
a High Court from, any Union
territory.”

That is, the jurisdiction of one High
Court can be extended to another
Union territory; but, we thought that
because the Constitution only deals
with the High Courts of States, it may
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perhaps sometimes be argued that
only the jurisdiction of a High Court
of a State under article 214 can
either be excluded from or extended
to a Union territory. In order to
remove that doubt and make it
absolutely beyond doubt, modification
of this article also is sought to be
made.

Then, clause 5 deals with the juris-
diction of the High Court and lucre
it is provided “ordinary original ciwvil
jurisdiction in every suit the value of
which exceeds twenty-filve thousand
rupees.” That will be the original
civil jurisdietion. Then, clauses G 1o
9 are only procedural and practice
provisions.

In clause 10 a specific provision is
sought to be made to the effect that
when a single Judge tries a suit in
exercise of the original jurisdiction
vesting in the High Court, an appeal
would lie to the Division Bench.

Then Clause 17 is another import-
ant clause where it is said that the
Jurisdiction will also extend to the
Union Territory of Himacha] Pradesh.
That is an important provision. Then
Clauses 20 and 21 are about the
power to remove certain difficulties if
they arise and power to adopl laws—
all these are procedural ones. The
important Clauses are only 3, 4, 10
and 17. In order to see that the
Himachal Pradesh people do not
suffer any inconvenience in coming
over to Delhi, provision ean also be
made for having a circuit bench for
Himachal Pradesh. Therefore, while
keeping in view the importance of
having &8 separate High Court for
Delhi, we have also looked to the fact
that people in Himachal Pradesh do
not suffer. T am sure that the pres.
measure, which is a step forward in
separating the Executive from the
Judiciary and in having an independ-
ent High Court for Delhi itself, will
be welcomed. I move.
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Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill to provide for the
constitution of a High Court for
the Union territory of Delhi, for
the extension of the jurisdiction
of that High Court to the Union
territory of Himachal Pradesh and
for matters connected therewith,
be taken into consideration.”

Shri Harl Vishnu Kamath: I rise on
a point of order. You will please
recollect—I do not know whether you
were in the House at that time; Mr.
Speaker was in the Chair—that I had
raised a point of order, which he held
over and said that I could raise it
later.

1 invite your attention to Rule 376,
proviso to sub-rule (2). I am con-
cerned because the sudden change
without notice in the order of business
has handicapped us to a certain
extent. 1 will explain to you as to
how it has handicapped us. The order
paper that we got yesterday put the
High Court Bill low down in the list
after the Seeds Bill and the Foreign
Marriages Bil, if my memory
serves me aright. This morning I
was taken by surprise, when I noticed,
that the Delhi High Court Bill had
been upgraded, so to say, and had
been put on top of the other two, We
had planned, I had planned—I will
speak for myself—to give certain
amendments on the basig of what we
got yesterday—the order paper of
yesterday. But when [ saw the order
paper today, 1 was aghast, taken
aback, because 1 have been deprived
of the opportunity and the right, if
1 may say so, to table amendments to
this Bill. That is number cne.

Mr. Deputy-Speaker: There is one
amendment here.

Shri Harl Vishnn Kamath: That is
another thing: that is about referring
the Bill to a Select Committee. But
there is an amendment to one of the
Clauses; I have given notice this
morning; and I shall take it up when
the time comes.
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Another matter which I wanted to
raise was with regard 1o arrangement
of business. Yesterday, you will
recall, when you were in the Chair,
the Central Vigilance Commission’s
report was taken up, discussed and
put off. 1 do not knmow whether it
will be taken up during this session.
It Is a bad precedent that it showld
be jaken half way through and left
in the middle. Therefore. 1 would
request you to discuss with the
Speaker and the Minister of Parlia-
mentary Affairs and the Leader of the
House, as to whether they want to
put through at least the pusiness
which we got this morning in today’s
and tomorrow's order papers; this
business will take much more than
the time at our disposal. I would,
therefore, suggest that the House
should be told before we rise today
whether we will git on Saturday be-
cause it is necessary, if you want to
dispose of this business—considera-
tion of the Central Vigilance Commis-
sion's report etc.—to sit on Saturday.
If you want to push it to the next
gession, you can do anything you like,
There must, however, be some sort
of method in thelr madness, some sort
of planning. This has been a trun-
cated business but if you want to push
even that to the next session, it will
be a hopeless affair. I, therefore,
request that we should be told before
5.00 p.m. today whether this business
is meant to be transacted in this
session and whether the House will
sit on Saturday.

qw srAle weed  fafiret ot
aferdedt adad B qury g

ot g fawy wom oY g, iy
et iy arfAarded aRue €t g
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1 had planned—but I find after the
Minister's speech that my plan has
fallen through—to raiss this point of
order based on the Constitution—
Articles 214 and 230. I was not aware
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—because 1 was not a member of Par-
liament at that time—that a Union
Territory also is entitled to have a
High Court if the Parliament so
decides, under Act 341. I am glad
that Delhi will be the first Union
Territory to have it. I do not know
whether the Constitution has got some
such disparate Articles. We should
take separate steps to make them
harmonious. The Deputy Law Minis-
ter must take potice of this and bring
them in line with the others.

Shri Hathl: Not for the purpose of
this Bill?

Shrl Harl Vishnu Kamath: Not now;
later. Articles 214, 230 and 241 should
be brought together; at |east Articles
214 and 241 should be put together
in one Article and not in two Articles
because otherwise we lose the thread.
I would suggest that the Constitution
may be amended at an appropriate
time;

I would now move:

“That the Bill to provide for the
constitution of a High Court for
the Union territory of Delhi. for
the extension of the jurisdiction
of that High Court to the Union
territory of Himachal Pradesh
and for matters connected there-
with, be referred to a Seleci Com-
mittee consisting of 25 members,
namely: Shri S. V. Krishna-
moorthy Rao; Dr. M. S. Aney;
Shri Bhagwat Jha Azad; Shri
Ramchandra Vithal Bade; Shri S.
M. Banerjee; Chodhury Brahm
Perkash; Shrimati Renu Chakra-
vartty; Shri P. R. Chakraverti;
Shri N. C. Chatterjee; Shri N.
Dandeker; Shri Shiv Charan
Gupta; Shri K. Hanumanthaiya,
Shri Himmatsinhji; Sardar Kapur
Singh; Shri Harish Chandra
Mathur; Shri Bakar Ali Mirza.
Shri Gulzarilal Nanda; Shri Naval
Prabhakar; Shri Shivram Rango
Rane; Shrimati Yashoda Reddy;
Shri Sham Nath; Dr. L. M
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Singhvi;  Shrimati  Ramdulari
Sinha; Shri Ram Sewak Yadav,
and Shri Hari Vishnu Kamath,
with instructions to report by the
first day of the next session.”

1 will not take the time of the
House. I will only pemind the Minis-
ter, the Government, the House and
yourself that the Delhi Administeation
Bill has rightly been referred to a
Joint Committee, a Joint Committee
of both the Houses of Parliament. It
was o big measure, but as regards this
Bill, the Minister, in his speech, has
indicated how certain Articles, certain
provisions in the Constitution

Mr. Deputy-Speaker: Let me put
the motion and the amendment to the
House. The motion and the amend-
ment are now before the House.

Shri Harl Vishnu Kamath: The hon.
Minister has indicated in the course
of his speech, and a lucid speech at
that, that certain articles of the Con-
stitution will have to be seen in &
new light, so to say. But I am sorry
to note that the time allotted, if T am
informed aright, is only one hour for
this Bill. That is what I am told,
and T am saying this subject to cor-
rection. Allotting one hour for this
Bill seeking to create a very important
institution in a Union Territory for
the first time, the first of its kind, a
pioneer institution for a Union Terri-
tory, and expecting the House and the
Parliament of the country to dispose
of it in one hour will be atrocious,
to say the least.

Shri Shinkre: Ridiculous.

Shri Hari Vishno Kamath: It is pre-
posterous!

No doubt, the measure is welcome,
and we hope that the people of Delhi
and of Himachal Pradesh will take
advantage of the new High Court
which is going to be set up. I do not
know, but T am told that some other
neighbouring districts would also like
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to take advantage of it, and I hope
that it will be examined by the Minis-
try and by the Government. The
people will naturally feel a sense of
gratification at this institution of
the High Court that is being provided
for them in the Union Territory of
Delhi and the extension of jts juris-
diction to Himachal Pradesh, But
may I ask the hon. Minister whether
he really, in all conscience, thinks
that the matters which he hag referr-
ed to in the course of his speech with
regard to the various articles of the
Constitution are such that the House,
with the quorum bell ringing now and
then and with this atmosphere that is
prevailing at the fag end of the session
—I do not say that it js extraordinary,
but it is usual—is in a mood to dis-
cuss and finish off this important Bill
in one hour?

Shri Kapur Bingh (Ludhiana):
is only joking.

Shri Hari Vishnn Kamath: My hon,
friend Shri Kapur Singh has made a
wise observation, u pertinent observa-
tion. He says that the hon Minister
is only joking. But this is no matter
for a joke. The Delhi High Court Bill
is a serious and important measure,
and Shri Kapur Singh will agree with
me that it the hon. Minister is really

He

joking, he is not doing the right
thing

Shri Kapur Singh: [ agree with the
hon, Member.

Shri Hari Vishno Kamath: 1 would
submit that he should not do so.

Shri Hathi: I only meant that the
Bil was mot controversial.

Shri Harl Vishno Kamath: [ thought
the joke was non-controversial, but T
think the Bill is controversial.

Shri Hathl: Olherwise, most of the
Members who want tn oppose the Bill
would have been here.

Shri Harl Vishnu Kamath: The
statement made by the hon. Minister
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is soi:ewhlt remiiscent of the
attltude which he took on the Judges
(Inquiry) Bill . ..

Shri Hathl: [ was not there at all
in connection with that Bill

‘The Deputy Minister in the Minis-
iry of Law (Shri Jaganatha Rao): 1
was there,

Shri Harl Vishon Eamath: Anyhow,
one of the two Ministers was there.
After all, it is collective responsi-
bility or juint responsibility.

He resisted the proposal for refer-
ring that Bill to a Select Committee.
But the entire House was with me
at that time. I had proposed that, that
Bill should pe referred to a Select
C ittee. Gover t resisted it
till the last minute so lo say; it was
a last-ditch resfstance, so to say until
the entire House came down upon
them, literally. Hwe, then took time
to consider, and sald that he would
tell us ghe next day. Government
were feeling uncomfortuble here, and
the entirc House had agreed that it
should go to a Select Committee;
then, of course, Government had no
alternative, and they wenl cven one
step further, and rightly I accepted
their forward step. That was that
they wanted to refer the Bill to a
Joint Committee of both the Houses.

In the case of this Bill too, I myself
would have been huppy lo refer it
to a Joint Committee, bul I suppose
this is a financial Bill or money Bill
coming under article 110(a) to (f) of
the Constitution, and, therefore, a
Joint Committes of both the House
is ruled out for this BHl It is be-
cause of that that I have sought to
move this motion for reference of this
Bill to a Select Committee.

It is only in the placid, quiet, sober,
sedale and contented atmosphere of a
Select Committee or a Joint Com-
mittee that we can pay adequate
attention to measures of this nature
We have been pleading—you. Sir, will
also recollect, because you have heen
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for long in this House and in the
other House, and you know, Sir, that
we have been pleading—for umpteen
Years or many years (I would not like
to use the word ‘umpteen’ because it
may be ruled as unparllnmenu.ry but
if it is not unparliamentary, theu 1
would say ‘umpteen years') that Gov-
ernment should as a matter of course,
on their own or sou motu refer all
important measures, important in
public interest, whether they are con-
troversial or not, all Bills in the
national interest, to a Select Com-
mittee or a Joint Committee. That
has been our plea during all these
yeurs. But Government have been
shilly-shallying, dilly-dallying and
‘billy-ballying' oved this issue,

Delhi High

T would, therefore, request that this
Bill should go before a Select Com-
mittee, because this can not go before
a Joint Committee. 1 would request
the House, it Government are allergic
to it and are intransigent over this
matter, to bring sufficient pressure to
beir upon them so that this Bill also
goes before a Select Committee of the
House and in the next session which
is a long session, we can consider it
before the Demands are discussed or
after the Demands are disposed of, and
not in one hour or two hours as fs
proposed now.

If Government are not going to
accept this motion of mine, let the
time allotted for this Bill be extended
at least to four or flve hours. One
hour is absolutely, hopelessly, in-
adequate, and it will be an outrage
upon the House.

1, therefore, move and c d my
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Shri Hathi: No.

Mr. Depuiy-Speaker: Then, we shall
have two hours for this.

Shri Ram Sewak Yadav (Bara
Banki): Three hours,

Shri Hari Vishnou Eamath: Lei us
have three hours, because there is the
stage of clause-by-clause considera-
tion also. Let us have 2 hours for
the general discussion and one hour
for the clauses,

Shri Shinkre: Let the allotment be
2 hours, but if the debate indicates
real interest by Members, then you
can extend the time.

Mr, Deputy-Speaker: We shall have
two hours for the time being.

Shri Hari Vishnu EKamath: Let us
have one hour for the clause-by-clause
consideration.

Shri P. K Deo (Kalahandi): That
means that the Seeds Bill will not
come up today?

Shri N, C. Chatterjee (Burdwan):
I think the hon. Minister has done
well in sponsoring this measure. [
know the feeling of the lawyers in
Delhi, both of the district court as
also of the Circuit Bench which is
functioning here. I am now coming
straight from the Circuit Court and I
may tell the hon. Minister and you,
Sir, and the House that there is a good
deal of feeling among the senior
Members of the Bar Association func-
tioning in the Delhi Cireuit Court over
the fact that there is one observation
in the Statement of Objects and
R which has offended them

motion for the aoceptance of the
House.

Mr. Deputy-Speaker: No time has
been allotted for this Bill. Shall we
have two hours for this Bill? Are the
Government accepting the motion for
reference of the Bill to a Select Com-
mittee?

namely, that the present arrangement
is unsatisfactorily. I assured them—of
course, I had no mandate from the
Minister or from the Government—
that that meant no reflection on the
judiciary which was functioning in the
Delhi Circuit Bench or on the Bar.

There were three Englishmen as-
sociated with the High Courts in India.
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One was Sir Trevor Harris. You
know, Sir, that he was an eminent
judge who was induced by both
Pandit Nehru and Sardar Patel to
continue to function as Chief Justice
of Calcutta after India became inde-
pendent and he continued to the
great advantage of the High Court,
and he maintained the rule of law
fearlessly in my High Court. 1 had
the privilege to work with him, and I
can pay a tribute to that gentleman's
forensic and juridical ability.  The
next one was Mr. Justice Mootham,
who was the Chief Justice of the
Allahabad High Court. The last in
the series js Mr, Justice Falshaw, who
is now the Chief Justice of Punjab
High Court. 1 am quile sure that
there is no reflection on the judiclary
now functioning in the Circuit Bench
here.

Shri Hathi: Not in the least. I may
say that straightway.

Shri N. C. Chatterjee: 1 am quite
convinced that there was no such feel-
ing, but I m very happy that it has
come out from the horse's mouth and
that will satisfy all people,

Shrl Ram Sewak Yadav: Not the
horse's mouth, but Hathi's' mouth.

Shri N, C. Chatterjee: 1 know the
importance of Shri Hathi and so I
would not use that language.

1 must say that we are all com-
mitbeq to the rule of law. That is
the very basic foundation of our Con-
stitution. The rule of law will be
administered in this part of the coun-
iry if we have a properly equipped
High Court here.

I remember I was appearing in the
Delhi  Circuit Court, when the
Attorney-General  was  appearing
against me, and we had to open out
some maps; the room was so small
that the map hit the judge, and we
were likely to be hauled up for con-
tempt of court. The arrangements
really were very unsatisfactory, but
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that is ugt@-am the juridical point of
view but from the other point of view.

What I am plcading for is not in
any spirit of obstruction but in a
spirit of co-operation. I am support-
ing Shri Kamath, because [ want this
High Court to be given as much power
and as much jurisdiction as possible
and to be a properly equipped High
Court.

The Circut Bench of the High
Court which is now functioning is not
at all inferior to any other High Coury
in India. T have had the privilege to
know some of the High Courts and
their standards of juridical and
forensic werk and also those of the
Bar, and they have been quite satis-
factory and up to the mark.

But what 1 am thinking s this. 1
am appealing to the Minister also to
take into consideration the future of
the Punjab State. Punjab is itself in
the melting pot. We do not know
what wil] happen. I am not here a
protagonist of either side, either for
Punjabi Suba or against it. But you
know that a demand has been made;
some leaders of the Congregs and
some leaders of other parties have
strongly opposed it; some are in
favour of it; great leaders like Sant
Fateh Singh and Master Tara Singh
are strongly pleading for the creation
of a linguistic state called Punjabi
Suba. If that happens, there Is bound
to be Hariana, and it will be necessary
to place Hariona under this proposed
High Court. Everyone is anxious that
a quick decision should be taken. All
that I am saying is that & man from
Rohtak or a man from Gurgaon does
not want to go to Chandigarh if he
has goy a full equipped High Court
next door. It will, to some extent, be
fantastic to ask citizens who have now
got the right to go to the High Court
for the vindication of fundamental
rights to take a long detour to Chandi-
garh when they have got to pass
through Delhi where there is a fully
equipped High Court.

Therefore, I am suggesting that the
Bill be sent to a Select Committee.
Shri Kamath has suggested it. He has
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fixed a time-limit. Do not allow it
to be extended.

Shri Harl Vishnu Kamath; First day
of the next session.

8hri N. C. Chatterjee; In the mean-
time, we shal] know the fate and the
contour of the Punjabi Suba or the
Punjabi State. We shall know where
we stand and accordingly we adjust
the territorial contour of thig Delhi
High Court.

Shri Harl Vishnu Kamath: Heavens
won't fall by that time.

Shri N, C. Chatterjee: 1 do not
think there will be any difficulty in
just waiting till the commencement of
the next session. I think jt will be
desirable; it will be good for the liti-
gants.

You know there is a good deal of
congestion in that High Court, a good
deal of congestion because of one
judgment. You may remember, as a
man of law, that Mr. Justice Patanjali
Shastri declared in the leading case
of Election Commissioner v. Saka
Venkata Rao, that all election cases
in which the Union of India is a party
must be heard in Delhi. The Election
Commissioner issued an order only in
respect of @ Madras election. He went
down to Madras himsel! and said, 1
will pass some order’, which was
being challenged. But the Supreme
Court said, ‘You cannot have a writ
filed in the Madras High Court; You
must come up to Delhi’. It was argueq
very strenuously by Shri Mohan
Kumaramangalam that it is really a
travesty of the fundamental right
given to our citizens under art 32.
We have not merely given them
fundamental rights, but, we have
given them a remedial right to go to
the Supreme Court for the vindica-
tion of the fundamental rights. We
have made a conscious departure from
all other constitutions in the world
and we have made that remedial right
a fundamental right.
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That is why Chief Justice Patanjali
Shastri said that that is a fundamental
right, but that must be vindicated in
the Delhi Court. You cannot file any
writ petition in any High Court in
India. The result has been that
hlmd.m:ls possibly thousands, of writ
petitions had to be flled here and

many of them are still pending
adjudication, blocking the normal
work.

Now, to some extent, the mischief
ha; been redressed. But still there
is a lot to be done. I am pleading for
the early establishment of a properly
equipped High Court. I hope there
will be no provincial or parochial con-
siderations entering in the recruit-
ment of the Judges, that it will be
only motivated by the highest con-
siderations of merit, judicial integrity
and probity, and that would be a
suecessful venture,

I am pleading not for Delhi; I am
pleading for a practical, pragmatic
approach so that this thing may be
put on a proper pedestal,

Shri Kapur Singh: May I, first of
all, support the proposal made by
Shri Kamath for referring this Bill to
a Select Committee instead of being
considered straight on, ag is now pro-
posed?

Shri Hathi has said that this Bill
is not being referred to a Select Com-
mittee because it is non-controversial.
After a perusal of the statement of
objects and reasons, it does nol appear
to be so obvious that the Bill is
altogether non-controversial. As far
as I can see or as far as one can read
out of the statement of objects and
reasons, four reasons are given as to
why a separate High Court should be
set up for Delhi Ome of these is
that the population of Delhi s
increasing. The other is that the
work in Delhi is also increasing. The
third is that it will facilitate separa-
tion of the judiciary from the execu-
tive. These three reasons are far
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from convincing. Even if there is no
separate High Court for Delhi, it
should not be a hindrance or a bar
to the separation of the judicial from
the executive functions under the
present arrangement. With regard to
increased work and the increase in
population, it is an argument for
increasing the strength of the Punjab
High Court and not an argument for
constituting a separate High Court for
Delhi.

But there is a fourth reason which
may have weighed with Government
in coming forward with this Bill. It
is stated in the statement of objects
and reasons—il is proposed to have
a separate High Court for this reason,
it is proposeq to have a separate High
Court for this reason, it is proposed
to have a separate High Court for
this reason, and for other reasons.
As far as the other reasons are con-
cerned, they can only be of a nom-
judicial and political nature. If one
can hazard a guess, perhaps, the other
reasons relates to a  type of work
which the Supreme Court Judges and
the Circuit Bench Judges of the
Punjab High Court have to do here.
That work sometimes relates to the
executive actions of the Government
of India itsclf—and by way of writ
petitions it comes up before the Cir-
cuit Bench. If it is for that reason,
a non-judicial ang political reason,
that a separate High Court is desir-
able for Delhi, this is a question which
requires very calm consideration and
it should not be hustled through, as it
is proposed to be done.

With these words, I support the
motion moved by Shri Kamath.

Mr. Deputy-Speaker: Shri Yaduv.

Shri Shinkre: On a point of order.
Did 1 not catch your eye now or
before?

Mr, Deputy-Speaker: My eye can
caich only one Member.

Shri Shinkre: I stood up more than
twice. I have no objection to allow
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Shri Yadav tq sphak, but I should also
be called.

Mr. Deputy-Speaker: Order, order.
One by one I am calling.

st Tdww Ul . IOTEOW
wgreg, a7 a1 faeelt & I mETAG
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¥ wm wTH ¥ v won § f ot wmr
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@ F ot worafas wwAt w7 g
wTaT @ It gfeemr afeer g1 o @
At ag g w1 & Araga & w1 AL
YAl s W A A E s st
AT & WY AT we o wgy §
@t = fowm ¥ fefr i owrh
®Y WY SWTHA FT FH IE T 6, Faw
wary fawr &1 w1 Ew oy g
wfeg 1

ot 9T agt 9T o faes somaa

wfew & agm fs 9t o vt
st wERa A gt 9T Ivw AmreAw
¥t caryar w1 fear fe faeelt €t gramdt
w T Y, e Iy WY, I
<t wy oty awe & Avaew § o sy
# v w | o & A Al S
®Taee w1 & qrawTy W o) gt wr
welt wgTew oh W1 faeeft o st
w FEgE W g WA ey 3
¥ ara W G § At I W) fed e
feeelt & forlr o Foreirere sy ot ,
wiifs 79 ¥ a7 § & og fag & wman
3 o gowt wravgwat g 1 K o
fortt g Fg Wrgan g fe vl Frww A
FFE & | 99 UF aU oF A
#1 #1qq F77 ¥ faiy foesft 8t wremdy
W A% 47 T FEO ACH 77 @ Arar
t b gt wwera ¥ goa o foar
AT R ) A Y AW W AX T
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SUTHA QT WM @RI FATY AT aATH
= w1 v & A F 9g ww
gt & o qar ot #¥e s e T g7
FREEFE & oW T, ¥ sl iy
& AW @A AT AT G gwA & 1 A
ey & 5 wfY &eft o) owd aft et
b Bwgm s woag Fga @
Fyr e fmafrm aaas @
Tag

¥ v gl am A FErAT AR
g1 7wt Ay ¢ fw v s
& | &few wra ¢ @ & ag g g
fs g B ¥ T sgEeq WY wA W
wficdr s srergre & iy i of ) mqrarera
& g fawgen Y Frrome g 1 g Foromwr gy
w2 wat HA w31 afew ag ot g
W9 T AT ATl #Y oo 47 )
wqrataEl &1 §EATT w47 | § wrg wy
exra WYY fis o s faam awr &
WO ® FHL TN qATAT ¥ fEware
AT T WAWTEA WA T WA W
watew ATy & gIE fen mr o
arw & fady, o et W w6 whafen
g e mmmew W e TwT
¥ S W A% w7 8, I ¥ whrerd
w7 w2 wrf of o @ fowh
va ot & srgen g fr e A aw,
wfea |Tq /19 g7 I8 TTATAT ¥ g
ot %%, s & Fare & o' oo gt amr
it wg, it gER fnafren &
FgEia & qaT ®7 AR gATRETT
I & ATAA A ATAAT 4T )
TATgTTE 959wty A Gwat faar
fragt & Jupavfa %t frgfer sda-
faw Y, Foerlt fF 1 wE T SEE
Ft WA T & qAT I O GET
£, 9 wwTEA @, wgt ¥ A goee d,
I TF FEO WERW A s
w6 et w17 w1 wrAr W o )
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W TORTAT ®TH 9T qW 16 & WA
ot 7 wiffe wop A e & o
weqraw At o, o & @@ T
wifww #t 7€ 5 N a7t F gl
33 w1 ¥ wwnia WgET faaT o,
g T a1 1w o gfam & oo
g W I AT Y ITF ey
sqrarefar ¥ oAt frgfer 39 vt & A
o egwafy w1 g ol & ) a
g Af FT AXY 9 | T qF WERW
¥, w777 # 18 S 1 g o s
T & A9 a% ITEART € Aot o
qETA & gr0 &9 ST e ar |

Delhi High

15.43 hrs,

[Mn. SPEAKER in the Chair]

&q fordr & wgar argan g fw =amar—
g T, ¥fwT afy 3q sararerg o
g7 A0 & § A1 3@ 1 1f aga qw
am aff g & [gm e o ard
FTAT Y 6T F TE KT A FIE F1T KT |

Shri Himatsingka (Godda); 1 sup-
port the Bill that has been introduced
in the House. The Bill is a very
simple one, for the cstablishment of
a High Court for the Union Territory
of Delhi. I do not think that it is at
all necessary that it should be referred
to any Select Committee. After all, the
provisions are very simple, and [ feel
that it is not necessary.

While we are discussing this Bill, I
feel that the conditions of service of
Judges need very early consideration.
What is happening at present is that
you do not get the proper kind of
persons to accept this high post of a
Judge. Previously you would never
hear of any case of anybody having
been offered a judgeship refusing the
same, but now a number of advocates
who are offered and invited to be
Judges do not find i possible to
accept it, and the reason is obvious.
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_ When the Courts were estabe
lished, the sal#ry of a Judge was fix-
ed at Rs. 4000, and there was no
income-tax. Subsequently, even up
to 1939, the income-tax was very low.
But now the income-tax is so high
that no one having any good practice
is at all willing to come and join the
High Court Therefore, I feel that
the conditions of service shoulg be
such that they may attract proper
persong so that the disposal of cases
may be quick and thvy do not become
costlier. From my personal experi-
ence [ can say that cases which used
to take about two hours or three hours
before take more than a week and
this is the case with at least one High
Court that 1 know of; I am tolg it is
s0 in other places also. The result
is that litigation has become more
expensive. Similarly, I think their
pension should also be raised so that
they will not have to do something
after they retire as judges. It does
not appear to be wvery suitable for
a High Court judge to seek employ-
ment after retirement. So, it is neces-
sary thay their conditions of service
should be examined and made suitable.
Only then you can have proper
persons to administer justice. If the
standard of justice deteriorates, it will
be a very bad day for the country.
The courts commangd very great res-
pect in this country and it will be a
very sad day if the standard deterio-
rates. So, it needs the consideration
of government. The salaries should
be raised or some other advantage
should ba given so that proper
persons may be selected.

Shri U, M. Trivedi (Mandsaur): Mr.
Speaker, it is a matter of pleasure for
one to be able to take part in this
debate. 1 welcogne this Bill. After
all wisdom has dawned upon the gov-
ernment to re-establish the system of
ordinary original civil jurisdiction of
the High Court. This has somehow
or the other fallen in such disrepute
and in Bombay ‘he powers of the
Bombay High Court have been taken
away by the provisiona of the Ciwvil
Courts Act. As I said, I welcome the
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[Shri U. M. Trivedi.]

establishment of a High Court which
ig long overdue in the capital city of
this great country.

I cannot understand for a moment
how the same attention has not been
paid in framing this Bill as has been
paid letters patent in framing the
leiters patent of the warious High
Courts, of the charter of the several
old presidency High Courts. Dubious
provisions have been made about
appellate jurisdiction to be exercised
by a single judge; that is put in by
implication and not by the provision
of law. 1 am afraid thet it is going
to create troubles. I also find that
no provision has been made for testa-
mentary jurlisdiction whichl is very
essential, especially so whep the
original civil jurisdiction has been
granted ‘The distriet judge ought to
have bwen divested of that jurisdie-
tion

Mr. Speaker: Somc other talk has
been interrupting the proceedings for
the last few minutes. T am waiting
but it is not subsiding.

Shri  Yashpal Singh
Senior Members do so .
ruptions).

(Kairana):
(Inter-

Shrl U. M, Trivedi: No provision to
that effect about the testamentary
jurisdiction has been made. Then
again, although original civil jurisdic-
tion has been given for sums more
than Rs. 25,000 suits, yet there is no
provision for transfer of the business
thut will be pending in the district
courts. I therefore say that there is
some substance in the suggestion made
by my hon. triecnd Shri Kamath; as
usual, he is the one man who applies
his mind more towards legislative
measures than many others do. It is
a good thing that we hawve at least
one man amongst us who does that.

Shri P. K. Deo: He is from Madhya
Pradesh too.

Shri U. M. Trivedi: That is certain-
ly a credit to me. I find that this
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reference to the Select Committee,
therefore, becomes necessary, Of
course, the Government, if it wants
to get through this Bill in a hurry,
may do so, but then the whole diffi-
culty will be that for all times to come
jurisdictional matters will crop up
and create gifficulties,

One more thing which I would
suggest and on which I strongly feel
nowadays is this. Some provision
ought to be under existence for the
exercise of the appellate jurisdiction
of the high court, pointedly in view
of the present position—sections 98
and 100 of the Civil Procedure Code
—that in second appeals, the high
court refuses to interfere, generally,
on account of the recent position of
the law as laid down by the Supreme
Court that any concurrent finding of
fact will not be disturbed. A man
pays his courts-fees—a heavy amount
for a poor man,—and his advocate gets
a chance of standing up in a high
coury like the Punjab High Court; he
hears the very sweet words of the
high court judge—'dismissed’, and goes
out. For hearing this word ‘dismissed’,
he need not be made to pay a heavy
fees, Some provisions must be made
that for the purpose of preliminary
hearings, a token fees may be
chargeq ang not the full court-fees.
I it lay in my hands, I would go
further and recommend to the Gov-
ernment that the procedure obtaining
in England about the filing of suits
and registering of suits must also be
established in India and that court-
fees must not be a thing which may
be considered remunerative for the
Government but that it should be a
fixed sum.

In very recent days, there is a
growing tendency among the various
States to increase the court-fees; the
court-fees have been  increased
abnormally. In the Bombay High
Court, where for a suit under a parti-
cular provision of the charter and
under section 3 of the Court-fees Act,
a nominal fee of Rs. 10 was charge@.
for, the highest amount of the suit,
now, there has been a change; a
change has been cffected, and while
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those who have to sue for Rs. 3 lakhs
may not pay, those who have to sue
for a lakh of Rupees or Rs. 15,000 or
Rs. 20,000 have to pay a very heavy
fee. That obtains in all the Stules,
and slowly they have veered round
the view that the subject must be
fleeced as much as possible and the
people must not be encouraged in
litigation to have their rights estab-
lished. The difficulty arises in cases
where Government officers act dis-
honestly, in a corrupt way and in a
capricious manner and so act as to
deprive a man, who has entereq into
a contract with the Government, of
his legitimate dues, and the man finds
it extremely difficult to approach a
court, because, unless and until he
establishes himsclf as a pauper and
shows to the satisfaction of the
Tahsildar concerned that he is a
pauper, he will rot be able to
approach a court for the redress that
he wants. Under these circumstances,
this was & proper time when a pro-
vision could have been embodied in
this Bill; this is a new Bill which
ought to have all the various con-
comitants necessary for the purpose
of setting up a corrr ' picture of the
administration of a hi " court. A pro-
vision to this effect, aoout the exemp-
tion of court-fees, ought to have been
embodied in this Bill.

As I sajd earlier,—and I reiterate i
=all the provisions must be studied.
1 reiterate it so that it may be noted
by the hon, Minister who is in charge
of this measure: that all the provi-
siong must be studied in proper pers-
pective and in relation to each other.
It is not suffickent to ex'cnd by catch
phrases the provisions of this law to
the Himachal Pradesh Territory as is
done in this case. Let there be a
gencral Letter Patent for the whole
of this territory. Also, specification
must be made whether or not parti-
cular laws will or will not apply.
Even today it is doubtful whether the
Transfer of Property Act applies to
Delhi or not and it creates difficulty
in equitable mortages. Any amount
of litigation crops up in Delhi on
account of this. Sometimes the Pun-
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jab Actg apply, sometimes the TUP
Actg sometimes the Delhi Acts, some-
times the Bengal Acts and sometimes
the Rajasthan Act  Thus, a big
hotchpotch is created. It would have
been better if in a schedule it was
put down that these shall be the laws
which will apply. ‘That schedule
must be complete. 1 do commend this
Bill for the purpose of being referred
to a Select Committee for a proper
appreciation of the wvarious aspects,
ot wreslie®t (wwt) : wsw W,
& @ frios wr gao & eava A
g1 o wrew g7 frf 7w enifin
w1 & oy 7Y § RTHT W e w

gz rovw & a8 ©@ qwiv §

“The volume of work in Delhi
has been on the increase and is
likely to inercase further. Having
regard to the importance of Delh,
its growing population and other
considerations, it is proposed to
have o separate High Court for
Delhi. This would also facilitate
the implementation of the scheme
for separation of the judiciary
from the executive in the Union
territory of Delhi”

faset &7 agat g wrandy o1 2wk
g W qel 9 fom wwT ® oA
gaw grm arfgg, e o owifen
FaFt gfez & ot o7 wmeww § f
agt 97 pEFE wraw fran oo aet
g fomr W T ¥ gy FrgwE
o\ fw agi o7 frvvz 9= gf wfen aten
griwe mqrfea fogr w3 | qomw &
griwrE & wflw o1 &fFe wiw gut o
19 ©7AT § THT7 €W %1 74Ty Aigw
¢ mmw A oo g ¥
T wwT e w1 ¢ froww oA
=g & 4% S % 'E 0 A NS
g & ar At ew W werEr
oA w1 AT w1 W@t o
TrgE ¢ a1 we A3F & Ag fama
w1 ava=g §, ag = fo=em adt B
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HqTaAtT wAT AT A Star wg1 97 fw
TEET TATE T3 Y 78 A% § W
Tg 2aar § 5 sgraqifasr 91T -
arferr & weae g arfge AT gA
frg¥ a= a9t ¥ waL Ig AG@ ¥
sqrqarfewr W wTfAwT ® e
w1 & faq wrd aw w@r § W IEer
e WY fiear @, feeet & weaw
ot g griwid £ wqroa ¥ IWH 0%
wfaa fadnft | &fwe fw o g 2w e
aifae ¥ wdTfET ¥ gan w7
& arg A7 f T ¥ smar afer &
Ty KA g gwar §, a8 dmA #
A

ww o zaTa (oA o gfer & e
W gHe Eriee | qv ) gfuw § Al
X9 & F9¢ W mfww gama grm oo &
fret o gfer & warer = a1 fvef
ST &1 T I §8, 77 A7 gfezaiw
a#f & afwT a7 ama faepa s & fw
oo WY A/ T T AF | g
ar 4y w1 a1 waghar § ag a9
T A g ar §AFEIE g1, agi v om
WEITH(T ®T AT A7 TA AE
w § I 9q8 (@ "z ®, qgAT
wrEH! ) A Ared A f awr
gt % 14 ZrEwT? A eqrar 6 Freey
¢ oy avkwrE ow Gar frarafge A fis
ared 3w g% 9 fagw oF A
gt & oo eqrfem &1 &% 0

16 hrs.

a1 % amaay fear mav'd s 3w
& w2t 331 gf A 71 gua
fFar S &fwT g8 avg F WA
a7 ¢ & W F weET gumAr aw Wy
¥ T AT §9 IH EW 7 A A%
W fer foar mar & feT Wt g
oY AW & a7 g7 v avt ¥ e
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W wT A qeckat v oA @
R WY geriEh
FT TF AT 47 A § ¥ 5w dwax
TATH AT AW THIH @, TAH
W & for wowTe wt waer st 8,
TgrEA @A

awatT ¥ qg @r wm § fs
T 30 & WeaT W ow 91F v oo
¥ 0w it 921 §1 oy @ awr wa
10 AFEH AT ok & Ayt avz F 47€ /)
ARGH TEA A X § | gHGAT
e agdt wlt A Y | Fd g A
1% 77 { fr & fret Y wTe Gramie
ar awr & falra # 4 § Hfw a7
T T} i 3% T & wwsi A
waaT qg oA § | iy o §7 wezmar
Y a7F ¢ feqr @ F aw ATE A
e ¥ fog darc g fe it aw &
T A W A T S e,
TaAta feafa arat 8, marg 7Y Frear
& vy s it s ez & aewret
A wrd S grar & 1 et e
oA T AT A wETqr e iy &
FAwAr g o & ag ot 3aga fea e
I 7 TR AR W GEAAT AEA
g IR wE a7 fr ot s @ ag
ww ® arey At grard s e
& i & fordr &, gafa = & oy
qr frard oz & &% <1 o /1 7@
gafeal &1 TFaT & awar @ afer
W 3fee ¥ @@ gar wAETUG W
AwaT A4 T 1 g8 W WA
qet 1 wwrA wrsfan FIX g owEA
AFA § % 3% wr€ Gar wew wOAv
wifgy forrly oo st o @12 wvae
AR F TR F AFCFCF T AW
Y 9 & araA I9eed g1 W% |
TJER! TG A F JT I AR 6T FT

6636
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Ffez & 7t ard q@t W @ W Al
S¥ A B wife F wwwl § g
R # EE |

#% § qraar g fe 9 gt gfoon
T & qwgh & Ard ag weqwar €
gfee & grar gedrgfoe & W1 gF 3a%
fore gorer fear mar @ fr 33w €@
A0E ¥ agraar gred gl Afws
WA wETEW %7 Aty wiefea w4 gQ
FEA1 Agal § fr a@ "gwar gaw
oY g=t wlm A w A oy g
2 WY feft ot AR & Faw g ad
faer aran & 1 =wTT w7 W91 wAAA O
¢ f\ =77 g% ®1 0% 9T gV £,
At w1 fae ws foed A aed g &
w13 aug § gfae g A% | AT w
faqq & f& g a7 aeen 97 g
AqTq WARTUTOO &1 AT AR &1 a7
TR & | AEAT T HilE vy grvex fiar
apor gE F wAmm §

T A% AW WX FET A
w7 wwplogt oF favaw T £ A aw
mmm ara A wgn awar 8 1 g%
o |y T A R eafeg &
ag Sra s A g fw dw & e
VT 7 ar v AT T 0T KT wAEpf
¥ famgw fawama 7 § W7 qmaTn
ol % AT A1 T dw
seT ¥ wagh 7 W orw wr
Fagdl 7 aT § 9 LA fean @
TA9) §W AO® ¥ AW grA Ag #
AT & 7 ¥W aTg ¥ ae far o
sifgm arfe srget AT wT OF ATETON
g & FIT W A o aw o
famey wnfuw feafa frdt gd & 37
2169 (Ai) LSD—S.

Doctors (C.A.)
oIt favia w9 ¥ goRTT W AT
arfgr | v A eoen frafe @
® 5awr § wiefeke ®@m a1 "
w1 s A v Ay 9F gfaer
WA Er Sy | Aa owgan § e
TRGT AT qieig aAAr wifgo are
LIC UG E G R AR L L
qTa g oav )

fesaft & wwav ag o griwE saw
foar o gy & wg ewvra & Gvg Ay
& & wgm § fe agi % ag am
w15 AV & 9%z g1 fi o Ayt wreH
agt 9r @y ¥ a7 I3 ® ;e ofy
wam gar & A1 3T sma o #
at gfewr @ addt o gad grbed
9 ot w7 gt Afew faedlt & griwrd
1 0% qIT §F ATL & wTOW ST
arfgr | gwr 9w o wdtw fi
wirtr @ afus §fer of wd §
wfwz §9 § T@1 77 2-2, 3-3, 4-4,
5-5 WYT 7-7 @e aa wry § Afeq
s feedry wYe af) oy arft &

§ A Rl & ama fo oy fedaw
T €A w771 WY S A e sqrr
wiwfea wear § fw w2 ow
arare AT w1 &€ AT K AR A
MTA §AW B A% TAT A T e
arfe o

16.65 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

THReaTENED sTRIKE BY CGHS pocross
1N Derwr—contd.

Mr. Speaker: We shall now take up
the Calling Attention Notice which
was held over yesterday.
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Shri §. M, Banerjee (Kanpur): Sir,
1 want to make one submission.
Yesterday there was only a news
item in the Press that there was going
to be u strike by the CHS doctors on
the 9th. We thought it was better not
to give & Calling Attention Notice
yesterday and wait for today. Teday,
Sir, when some of us gave Cailing
Atlention Notices about this  strike
which has teken place today, you
have been good enough to disallow
them. 1 only request, Sir, tha: we
should be allowed to put questions

Mr. Speaker: How can. I do it?
Once it has been brought on  the
agenda, no further notice is required.

Shri 5. M. Banerjee: It was nol un
the Order Paper.

ol TEWE g (aTOEET)
et wEvEy, WTET 49T  4v |

Mr. Speaker: Attention of the hon.
Minister was called yesterday. The
hon. Minister,

The Minister of Health (Dr, Sushila
Nayar): 1 had yesterday seen certain
. Press Reports regarding strike Lhreat
by sume doctors in the Central Health
Service if the Central Goverament
does not withdraw its order conscript=
ing two hundred of them to the Army.
No official notice about any thremten-
ed sirike had been reccived uniil this
morning when 1 received a telegram
about the strike. I have learmt this
morning that some of the doclors
have absented themselves from duty.
The Central Health Service Fules
were published on the 1st May, 1963
and the Central Health Service was
constituted on 1st Jenuary, 1966.
Rule 11A of the Central Health Ser-
.vice Rules provides that any person
appointed to that Service shall, if so
‘required, be liable to serve in any
Defence Service or post connected
with the Defence of India, for a
period of not less than 4 years in-
cluding the period spent on training,
it any. The Rule also provides that
(a) such a person shall not be re-
quired to serve as aforesaid after the
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expiry of ten years from the date of
his appointment; (b) shall not ordi-
narily be required to serve as afore-
said after attaining the age of forty-
five years,

The Defence Ministry needs medi-
cal men and a quola was fixed by
them for each State and the C.H.S.
As the House is aware the defence
needs are rather acute at present and
the Defence Ministry has desired that
the requisite number of doctors be
supplied by the CHS., In pursu-
ance of this requirement and the
aforesaid rules, a letter was sent on
the 3rd December, 1965 to certain
Heads of Institutions intimating them
that it had been decided to depute 117
officers to Army Medical Corps. The
doctors hag been requested to com-

plete the application forms for
Emergency|Short Service Commis-
sion. The forms duly completed

were to be returned to the D.GH.S.
by the 8th December, 1985. The offi-
cers are to be interviewed in the
office of the Director General, Armed
Forces Medical Services, on the 13th
and 14th December, 1965. I am sure
the House will agree that the CHS.
doctors should come forward to serve
the Armed Forces with readiness, as
has been done by doctors in several
States.

Shri 5. M. Banerjee: She has not
covered the demand.

«ft ayrare fay (F77) - oo o
7o THe ¥ ¥A Tl A fafww
wifurat & & feadt #1 g fran an
o\ mm A7 & I A oarmdE ¥
W gawr € QAT fro G ;T
#1o Uo fgy mar a1 AdY fagn mav ?

To AT ATAY : A1 §7 &4 F1d
" grEET A gar Ffr g #m
Ft W AT E W1 AWy ateg % fawiy
fowmm gerl afatw W ah g
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wE TR w1 N wEY w
ar fad med afm & @7 O o7
ECLE A
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ot mare foy 15 WEA §A
1965 & avg fo (o= 0977 & Zrawe

go ?
SICTH WEWT ;A7 AT |

o} TWRWE TTRN | STEY E G5
& arg EA ey & o fedt wew ey
# ezl W rqmree gon o afz
gt 1 fiex fwa Fimd) o gat Aiv
AN W FTT TAX A4, W WS
¥ wrf &§ war w17 3w ol @
aTa gar 7 HA A wrwerd fash p
IAE WAATT Y gl A 479 enfe #
Axara gt 0% forraa ag o df

wro gaftar Az faq Ay §
1 Wi w% 1 aAdl awa wufe fana
1 Faa ¥ wp AT M TR O A
wIFE TIGT ¥ AGT AL A1 2AE qH
an fadm

weaw wfien owwe A4 G5 ¥
arz vt grafagl w1 1 99 ar® W
wo A wrgr A7 ok efw omrE mE
IAE FARTT A FaA F O o W
wr wwiq {7 o1 9z feaar
aq & wqr 1€ way qrf B 7

wio g are K7 frdew
for fo Qay wdt a1 gam B

oft fewa qzame  (FvaTe )
giE 74 & wvzel & faw gfnng ge
sqrer @A arfem, a7 AR gown
F41 AF1ET T & B & 91 TR
# WA ¥ Arwed 7§09 X @7 AT
faam s, fag & 1 & Tovs A
wgA e Framr 7

2
AGRAHAYANA 18, 1887 (SAKA) C.G.H.S. Doctors 669

(C.A)

ate gi*r v wAfl A
w1 g FzA garfaw @, ofw o owi
A% 21 41 Avaea ®, afraa el w
A7y gra wiam &1 IA7 FATAT MEAY
aft ¢, wfew wied Kifwe & Ao owd
faaw a=a % @ @ mAAIG 90T A
w1 g faay ¥, 9w a7 g faare
far s

Shri D, C. Sharma (Gurdaspur): Is
it not & faet that the doctors wrote
a letter 1o the Director-General of
Health Services or whatever he s
called, asking for clarification of the
terms before they were sent to the
Army? 1 think it was written about
10 or 15 days ngo and they have not
received any clarification.  If  there
is any substance in this allegation. . .

Dr. Sashila Nayar: There wos no
question of clarifleation. Whatever
are their terms of service on the civil
side would be applied by the Military
authorities. T am nol aware of any
letter. .

Shrl D. C, Sharma: Did the Diree-
tor General of Health Services reccive
the letter? Did  the doclors  seek
clarification® Was any reply given to
them?

Dr. Sushila Nayar: To the best of
my knowledge, we have not veceived
nny letter asking for any clarification.

Bhri & M. Banerjee: If 1 have
heard the hon, Minister correctlv, she
has mentioned that the Defence Minis-
try wanted certain doctors and these
doctors have refused to go or are re-
fusing to go. 1 want to know whe-
ther it has been brought to the notice
of the hon. Minister that Dr. Sharmu,
Convenor of the Delhi Doctors Joint
Action Council has already written a
letter to the Prime Minister in which
among other things, he has =aid:

“Besides this, we will further
state that we are keen to join
the AM.C. but only after the
Central Health Service rules are
finalised to our satisfaction. . .”
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He has also pertinently pointed out:

“Contrary to the assurances and
promises of the Health Minister,
more than forty doctors are being
transferred under the old, disput-
ed ang unsettled rules of Central
Health Service, 1963 and the
medical officers are supposed to
comply with the same by B8th
December, 1865, giving only a
notice of two to four days.”

I want to know whether this is a fact

, and it so, whether the hon. Minister
or the Deputy Minister has cared to
meet a deputation of doctors at this
hour when the country needs them so
much?

Dr. Sushila Nayar: We cannot in-
vite a deputation. No deputation has
asked to see the Minister or the
Deputy Minister nor have I seén any-
body. (Interruptions).

Mr, Speaker: Order order! let her
reply.

Dr. Sushila Nayar: A certain doc-
tor, who has styledq himself as the
Convenor of the Delhi Doctors Joint
Action Committee, has sent a Memo-
randum to the Prime Minister, a copy
of which was sent to us yesterday
and in that copy, he has mentioned
some of these things. But it has
nothing to do with any rules. The
rules under which they are being sent
were finalised in 1083 after the
Chinese invasion.

Mr. Speaker: These are the three
members. There was no other signa-
tory, 1 suppose,

Shri Shinkre.

16.15 hrs.
DELHI HIGH COURT BILL—contd,

Shri Shinkre: Although I fully
share and subscribe to the view ex-
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pressed by my hon. friend, Shri
Kamath. . .

Shri 8. M. Banerjee (Kanpur): I

thought he was putting a question on
the Calling Attention Notice,

Mr. Speaker: That is over. We are
now on the next item.
Shri Shinkre: . . .that this a very

important Bill, 1 regret to say that I
do not think that a strong case has
been made for the reference of this
Bill to a Select Committee. For,
after all, what this Bill aims at or
intends to do—to put in figurative
terms—could be said to be this; in-
stead of a hut or a shed or a barrack
that a person has today, he would be
given a proper bungalow to live in, I
do not know whether there is any
case for referring this Bill to a Seleet
Committee on that basis or otherwise
also.  Presently, the Delhi people
have a high Court provided to them
in the Circuit Bench of the Punjab
High Court. Instead of that Circuit
Bench, they will have in future, after
the adoption of this Bill and its pas-
sage into an Act, a fully constituted
High Court of their own. Constitu-
tionally, as you know, it is the in-
herent right of every citizen to have
his own High Court accessible to him
as closely as possible, and from the
Circuit Bench of the Punjab High
Court to a fully constituted High
Court at Delhi I think that it is only
an improvement, The people of
Himachal Pradesh who will be under
the jurisdietion of this High Court at
Delhi, as is contemplated in this Bill,
will also be benefited thereby, be-
cause ag everybody knows, the judi-
cial commissioner's court is only an
excuse for a High Court. Instead of
that, they will be having a fully con-
stituted High Court. Since Himachal
Pradesh cannot provide for a fully
constituted aulonomous High Court. it
is in the fitness of things that they
should be allowed to take advantage
of the High Court which is proposed
to be set up in Delhi.
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The argument that the Punjab
Question itself is not yet settled is no
argument at all. At least in this Par-
liament thig kind of view should not
be expressed because that would only
encourage flssiparous tendencies which
are already unbearably voRiferous or
vocal in thiz country; even if we
assume that eventually something
might happen and the present Punjab
may not continue to remain as it ls,
and Hariana would require a separate
High Court, I would submit that that
does not justify the reference of this
Bill to any Select Committee. In
clause 17 which seeks to extend its
jurisdiction to the Territory of Hima-
chal Pradesh, a small alteration
may be made by adding the words ‘or
any other territory’. The clause as it
stands reads thus:

“As from such date as the Cen-
tral Government may, by notifi-
catiopn in the Official Gazette, ap-
point (hereinafter referred to as
the prescribed date), the jurisdic-
tion of the High Court of Delhi
shall extend to the Union Terri-
tory of Himachal Pradesh..

At the end we may add the words
‘and any other territory which the
Central Government may appoint or
nominate, as the case may be'. This
addition will cover a possible event
or emergency whether or not Hariana
might require a separate High Court
and whether or not Hariana might be
coming under the present Punjab
High Court; supposing that Hariana
might have its future in doubt or in
question, thiere would not be any
objection to the jurisdiction of the
Punjab High Court being extended to
Hariana thereafter also. The argu-
ments advanced by my hon. friend
Shri U. M. Trivedi, undoubtedly a
very senior member of the legal pro-
fession in this country, also do not
appear to my mind to make a strong
case for the reference of thiz Bill to
a Select Committee.

Mr, Speaker: About whom Shri
Balmiki had spoken so highly.
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Shri Shinkre: 1 do not think that
his arguments on the ground that the
court fees are too onerous or too heavy
etc. have any real base in this Bill.
This Bill simply aims at establishing
a High Court for Delhi. If really it
is felt that the court fees charged at
present are too heavy for the com-
mon man to bear, then the Court
Fees Act may be suitably amended.
Besides, in some cases, I do not know
whether when we go to a High Court,
the court fees are very relevant at all,
because for a writ petition the court

fep is wvery nominal irrespective of
which High Court it is flled in.
An hon, Member: It is Rs. 100.
Shri Shinkre: According to the

Central Court Fees Act, the fee for
writ petition is only Rs. 10.  So, the
Central Court Fees Act may be made
to apply to writ petitions in the High
Court which is gought to be establish-
ed in Delhi also.

1 also fail to appreciate the other
argument of Shri Trivedi's that the
testamentary jurisdiction should also
be extended to this High Court, may
be his experience has shown him
otherwise, because to my mind the
district judge is undoubtedly a very
experienced and seasoned judicial
officer who can be, In the first inst-
ance at least, entrusted with the res-
ponsibility of dcaling with these
cases. If his decision be not accept-
able to any of the parties, there s al-
wayvs appeal allowed under the Bill.

So 1 do not think that this Bill re-
quires any reference to a Select Com-
mittee. 1 support the Bill.

Dr. L. M. Singhvl (Jodhpur): Mr.
Speaker, [ am very sorry that the dis-
cussion of this Bill was availed of by
an hon, Member of this House to
level an unmerited attack on the legal
profession and lo seek {o suggest in
this House that for all the illg that
afflict our nation, the legal profession,
and the statute book of which we
here in Parliament arp the creators,
are responsible. Sir, this s a popular
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prejudice against lawyers which is
often expressed with a conspicuous
lack of* appreciation for the service
that the lawyers give. For, after all,
what is the object of any state or
society? A state or society is consti-
tuted for securing justice and it is for
securing justice that the legal pro-
feasion exists,

Having said that, T should like to
pay a tribute to the way in which our
judiciary has generally functioned.
There have been lapses here and
there. There have been shortcomings
and deficiencies, but there is no deny-
ing the fact today that the judiciary
in this country represents the beacon
light, a tower of strength, of trust and
of confidence even among the popular
people. To deiract from the dignity
and the respect of the courts would
be really to hit hard at the vwvery
foundantions of our constitution and
constitutional government in this
country,

I am at one with Shri Kamath in
the feeling that, by and large, legis-
lation is a matter which is best tran-
~acted, at least in its preliminary and
preparatory stage, in  committee.
There are details to be gone into;
there gre verbal changes which might
have to be considered in somewhat
greater detail; there has to be a more
fruittul exchange of the underlying
ideas and intentions of the draftsmen,
and this is just not possible on the
floor of the House. In accordance
with this, T would have been very
happy if the hon. Minister were in-
clined to make a reference to this Bill
also to a Select Committee. How-
ever, whatever be the situation in res-
pect of Shri Kamath's motion for ref-
erence to select committee which I
support in principle, 1 should like to
point out some aspects of the present
Iegislation, though it is not possible,
as 1 mentioned. to discusg the various
technicalities in respect of this plece
uf legislation in any great detail.

In the first place. it appears to me
to be & very questionable boon for
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the people of Himachal Pradesh to be
divested of the office of Judicial Com-
missioner which they have now and
to have all those functions which are
at present exercised by the Judicial
Commissioner in Himachal Pradesh
to be exercised by the proposed High
Court of Delhi. For ome thing, it
means greater distance from Himachal
Pradeh to Delhi; secondly, it seems
that it would be wrong not to give a
High Court or a Judicial Commis-
sioner to an existing area where there
seems to be considerable justification
for it. At the saome time, it has to be
borne in mind thet the various
grounds adduced by the hon. Minis-
ter of State for Home Affairs for con-
stituting & High Court in Delhi are
equally applicable to the case for
constituting a similar court or at least
a circuit court in Himachal Pradesh.
If, therefore, it is proposed to abolish
the Judicial Commissioner’s court in
Himachal Pradesh, 1T would very much
hope that steps would be taken to es-
tablish a circuit bench in Himachal
Pradesh, without which a great deal
of hardship would be caused to the
people of Himachal Pradesh.

We would also like to know from
the hon. Home Minister as to what
would be the size and the initial con-
stitution of the Court. How would
the Court be constituted in the first
instance, what would be its size? We
are told that it ig likely that the ex-
penditure on the High Court of Delhi
would be about the same as the
amount now payvable to the High
Court of Judicature for the State of
Puniab. but this is an extremelv un-
satisfactory statement We should
like to know what the contemplated
size is. whether the contemplated size
would be able to meet squarely with
the problem of arrears which i= evi-
denced in most High Courts today in
the country, what the total cost of
this High Court would be, and whe-
ther the Government contemplates
that this High Court of Delhi and
Himachal Pradesh as it should be
called or renamed—not merely the
High Court of Delhi, if you are going
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to have a Circuit Bench in Himachal
Pradesh, which is what I deduce from
the assenling nod of the hon. Home
Minister—would have exactly the
same jurisdiction which it has been
exercising.

There are certain matters which
arise in respect of the Constitution.
Shri Kamath referreq to some of
these at the outset when he raised a
point of order. It would be found
that article 230, which is referred to
in this piece of legislation, says:

“Parliament may by law extend
the jurisdiction of a High Court
to, or exclude the jurisdiction of
a High Court from, any Union
territory.”

In this particular respect it has to be
borne in mind that it is not merely a
measure to exclude the jurisdiction of
a High Court or to apply the jurisdic-
tion of an existing High Court. This
is & measure which seeks to bnng
about a new High Court, and there-
fore, as a matter of fact, article 230
does not seem 1o be directly appli-
cable, excepl in respect of excluding
the jurisdiction of the existing High
Court, but in sg far as the application
of the jurisdiction of the new or pro-
posed High Court is concerned, article
230 cannot be relied upon.

In article 231, which relates o the
establishment of a common High
Court for two or more States and a
Union territory, it says, if I may read
the language:

“Notwithstanding anything con-
tained in the preceding provisions
of thig Chapter, Parliament may
by law establish a common High
Court for two or more Stales or
for two or more States and a
Union territory.”.

This also does not say that Parlia-
ment may by law constitute a High
Court for & Union territory alone, be-
cause article 231 clearly is applicable
only to instances where it is proposed
to establish a High Court for two
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States or fu!two States and & Union
territory.

16.29 hrs.
|Mn, Deruty-Seeaxen in the Chair.]

Article 214 was referred to, but
article 214 cannot again be relied on
lo support the argument for constitut-
ing a new High Court for the Unlon
territory of Delhi. [t reads:

“There shall be a High Court
for each State".

It does not say that there shall be a
High Court also for each Union terri-
tory. That being the position, there
is some doubt in respect even of the
constitutionaly of constituling a new
High Court for the Union territory of
Delhi. 1 should like to know under
what provision the hon. Home Minis-
ter is coming to the House.

Shri Harl Vishnu Kamath: Article
241,

Dr. L. M. Slaghvi: Article 241 is al-
ready referred to earlier. It says:

“Parliament may by law consti-
tute a High Court for a Union
territory or declare any court in
any such territory to be a High
Court for all or any of the pur-
poses of this Constitution.”.

This was later enacted in respect of
the Union territory. 1 was saying
that a reference to article 230 made in
clause 4 does nol appeer to be proper
in view of the fact that article 230 is
not really applicable to the facts of
the situation, After all article 214 is
the controlling provision, Article 241
has been enacted in respect of the
union territories. There is therefore
some doubt in respect of the conflict
that is produced by the uncasy co-
existence of these two articles in our
Constitution. It would, therefore
have to be clarified either by way of
constitutional amendment or perhaps
by some judicial interpretation of this.
But mssuming that article 241 gives a
warrant for constituting a separate
High Court for the Union territory, 1
should like Lo relterate two things.
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One is that this should not be called
the High Court of Delhi; it should be
High Court of Delhi and Himachal
Pradesh because you are extending
the jurisdiction of this High Court to
the territory of Himachal Pradesh.
It is invidious not to mention the
territory of Himachal Pradesh as if it
is a very unimportant and insignifi-
cant sagment of our Indian Union.
This would be improper and to say the

least disrespectful to that part of
the country which today comprises
Himachal Pradesh, Secondly, 1

should like a definite assurance to be
given that the proposed High Court
would also have a circuit bench for
Himachal Pradesh replacing the exist-
ing office of the judicial eommissioner,

Our hon. Law Minister who is him-
self an eminent jurist is found of say-
ing that it is incumbent upon ihis
country to create an adequate machi-
nery for legal aid and assistance to
the poor. My hon. friend Shri
Balmiki when he launched a sort of
tirade against the legal profession had
perhaps this in mind particularly, that
the legal profession does not fulfil its
social functions and responsibilities in
respect of the poor and indigent liti-
gants. While there exists some excuse
for evading the responsibility so far
as the central government is concern-
ed in respect of the various States,
there exists no such excuse for evad-
ing that responsibility so far as union
territories are concerned and I should
like in this context when the hon.
Home Minister rises to reply to this
debate to say very definitely as to
what the government proposes to do
in respect of providing adequate legal
assistance to indigent and poor litigants
who could not otherwise afford to go
to courts of law on their own. This
is a matter which touches our social
conscience as & nation and it is only
necessary that a scheme should be
evolved in consultation and active col-
laboration with the legal profession
for providing such Jegal assistance.
The law schools in this country and
the law faculties should also be enlis-
ted in this task as is done in the
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Uniteg Stutes where leading law
schools contribute in a sizable man-
ner and a sizable measure towards
providing legal assistance, bolth pre-
litigation assistance and litigation as-
sistance, tp the poor and indigent
litigants. I would like very much the
hon. Minister is able to reassure the
House in respect of this responsibility
which this government owes particu-
larly because it levies such a huge, al-
most unconscionable court fees, on
litigation., I would like to have these
points clarified, and if a reference is
not made to the Select Committee as
proposed by Shri Kamath, at least an
assurance should be given in respect
of some of the points that we have
raised in the course of the debate.

Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, I do not know in what
kind of climate our Ministry of Home
Affairs lives and works. We have had
two Bills dealing with Delhi already
and this is the third Bill which deals
with Delhi. The first Bill dealt with
private schools in Delhi. The second
one dealt with the political set-up of
Delhi, and both these Bills were re-
ferred to a Joint Commitiee. There
wus no provision for reference to the
Joint Committee so far as the first
Bill—the Bill relating to the schools—
was concerned. But wisdom dawned
on the Home Ministry and they re-
ferred it to the Joint Committee.

1 ask one question: is the high
court less rmportant than the private
schools of Delhi? Is the high court
of less consequence than the so-called
political set-up of Delhi with which
nobody is satisfied? 1 believe that the
judicial set-up of Delhi is very, very
important, and I do not understand
why after having swallowed the camel
twice, the elephant twice, . . .

Shri Hathi: No, no.

Shri D. C. Sharma:. ...they are not
trying to swallow this elephant also.
1 would, therefore, request the hon.
Home Minister that he should yield
to the demand, a persuasive, reason-
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able and judicious demand, of the
Members of this House that this Bill
should be referred to the Joint Com-
miitee. If that is gone, I am sure some
of the loopholes which have been poin-
teg out on the Aoor of this House will
be plugged and the Bill will emerge in
a much better shape than it is now.
That is my first point.

Delhi High

My secona point 15 this. All the
time we have been talking about smo-
tional integration of this country, and
I feel very happy that we are taking
50 many Sleps lo build up the emn-
tional core--one ynified, single, cen-
trallsed emotional core of this country,
But when [ look at  this Bill, 1 find
that thi: high court of Delhi is going
1g have jurisdiction alsg over Hhmacha!
Pradesh. 1 ask the hon. Minister of
Home Affairs, docs he know how far

Rampur-Bushahr, which is  part of
Himachal Pradesh is from Delhi,
How will the poor litigants travel

from Rampur-Bushahr to Delhi to
tizht their cuse® How will the people
living in the far-off region: of Hima-
chal Pradesh, who sometimes live in
inaccessible areas, wend their way to
Delhi? Do you want to say that Delhi,
like Allahabad, is going to be a plac.
of spiritual pilgrimage? Will you
want to say that Delhi should become
a place of judickal pilgrimage for ull
kinds of people from all parts of the
world? If that is so, I do not mind,
but T think a step like this, that Delh:
should be tied up with . Himachal
Pradesh for the matter of setting up
this high court is to lay the axe at
the root of the emotional integration
of this country. T can integrate my-
self with my neighbour; [ can become
friends with my near-neighbour, and
from that I can proceed onwards. for-
wards, but here, the emotional integra-
tion in the matter of the judiciary
which Himacha| Pradesh has built up
and preserved with respect to Punjab.
is going to hc cut to pieces. Why?
Berause the Home Ministry, which is
a ministry of topsyturvvdom so far as
this is concerned, has taken it into its
head to take away the prestige, power
and jurisdiction from the Punjab High
Court and has decided to set up a
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High Court here. Thinking that they
niay nol hnfe enough work to do, they
want that il should be tied up with
Himuachal Pradesh. 1 will be satis-
tied if this High Court has ulso juris-
di'tion over the Andaman and Nicobar
islands, the Laccadive snd Minicoy Is-
lands and some other islands also, be-
Ciuse you are going to distort the laws
of geography and cut at the roots of
peographical things. If you want to
do that why don't you say so? Why
not say that this High Court will wub-
serve the interests of all the Union
Territories? Then 1 can  understand
You are going to huve a new map of
India in terms of judicial needs, But
you are nol doing that. The poor
prople of Hmmachal Pradesh, whose
per capita income ix not very high,
whe are mostly illiterate, who have
Kol their legislative assembly only
now and who have started prospering
now under the wble guidance of Mr.
Y. S, Parmar will have to come ull
the way from Rampur-Bushahr to
Delhi

It i= «md here that the volinme of
work has increased and that Delhi has
a special problem. Hag Delhi o special
problem only so far us judicial things
nre concerned? Has It not  special
legislative  problems? No, they will
turn a blind eye to the legislative pro-
blems and be aware of only the litiga-
tinn problems.

1 have great regard for our judi-
ciary. 1 take my hats off to the prac-
titionery of luw und feel Jike touching
their feet sometimes. What wonder-
ful people they ware! What great
services they have rendered to our
country! Here is a man who violates
the foreign exchange regulotions and
the government imposes &8 penalty on
him. say so many lakhs. How is it
that this man gees to a courl of law
which reduces his panalty. Another
court reduces it still further und the
third reduces it still further, with the
result the penalty which was llke an
elephant becomes after being sifted
through these judicial bodies like a
little mouse. Of course, there should
be rule of law. But iz it meant for
such people only? I8 not the rule of
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the law meant for poor people? How
can a poor man fight a case in a court?
Do you know what it would cost them
in terms of courl fees and lawyer's
fees? My friends speak very highly
about lawyers. 1 also feel very proud
of them. But they have no idea of
the exorbitant fees they charge. What
provision are you wmaking for these
poor people whp have to fight their
cases in a court of law? I think, Sir,
that a clause should be embodded in
this Bill, a clause should form part of
this Bill, that a person whose income
is less than Rs. 1800 a year will be pro-
vided free legal advice right from the
Senjor Sub-Judge's Court up to the
High Court. Unless you do that, I tell
you, all this justice of yours becomes
a justice for' those who can pay and
not justice for those who cannot pay.
Therefore, this kind of a clause shouid
be written into this Bill. T would,
therefore, sny that this Bill should be
referred to a Joint Committee.

Wt aew qt¥w (Tawr) o dar fe
wfowar w8 wu & wradfo weegt A
wx faer &1 oy fear @ & oft @
faret T wrpiTE Wt § 1 TRy o fin
w§ gredt A gare ot § fn faeet §
% Y ATaTery % wqTAT W faw &
aru vt afe & wowe f den fe
araA deit 7 w1 W gET T
ot st Jarat g o are ww ot Wi
foraaT T wrEE ot qF & faw
§ 3 avg w1 wrdrEa ghamEr o=
¥ oft 1 7T & A, & wwwan g e sl
A wet frwe whaen & & & v
Feaw guit fe fass &1 o 67 & og
ai, T Fe1 favara W fan ayra
# guwar g & mfs sarfem s
mewa Ag ¢ | gw T & quwar g
fx ¢\ fam %1 7q a% & fag @®7 &
wqfm e AIfg w@ o 6 gw A1
& F wrar & qrere g s & i
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¥ 90 &6 AF F7 37 o910 IeF A
TR & e fe wAdm wEem
1w oY 7 To1 FFT § B sk e afafy
¥ quzfem o o aad dw ogwT
mTaY & ua # o=t @ @ ot oAl
EUEE R AT CoR Lo L I
T ArETET w1 omew sfrga wear
arfen adife o ms gmt  uraTegy
#r o Ay fwdr v fadt A 2
wat f& w7 frt & wwr awET &
T H gy a1a a6 & fw qw o A
Har a7 9t wfefwad & € ¢,
an ek £ 7 A 2, Afws gaw oAy
wrt &1 71 A E ek of i ma
o5 AW A O Ad AwAr o gafan
wa fan mw oATAdl wAT @y
wrvATHA &1 AR A7 TAT w7 Ay
wufa wear smf w@ w1 @
oY e 3 f Jvr e &Y won Fwen
FCAT ATRA & | WIEAT HOATAT AN
faw gaw & w17 a7 #r oafeew &
FE o1 ®R T 9 FEAT § 7 FaET
fir wrar§ ofr F %a s fareg 3w o oY
Y oft TET WIAT GETAT 0T gy AT
i fao &t vt & fam o feaan
aferw & o arw fe feerd & ford
&R ALY 3, AT W1 37 & for dun Ay
& o el ®ows & fAm qar ad
g griER A wEn A1 & qrA-
A W ogwe WA w7 oW
EATEI 6T A FIAATAE | AT QAT
2w § qrarT g off ¥ Ahara AT
anfgy fe fareg gawr & 394t o &=
AT W7 o oFgAa TRl fvoww
srraaferat F1 FTEE & ooew gia
#afaardrirar & 374 (81§ fewm
ot gHEFTE 9EF i WI9E & W@l 97 a8
Few 35 7 ¥ fewma & 7 FE AT
F 77§ W /41 IBET AW AT R
g wteaT g fr et wa A gme
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Fat i foia a1 ® qza b 3o s
Az ¥ A 9T @z AW A A
O} AT WA a¥ A% &
Faaea g e i adi maafr g
afr i fer o 0z wss wam 3, oot
FUIT EAr afgm oW & g
fr gadt a7 wiwle ¥ q@@ famr wig
w7 o T A gw gadt wagl Wim A
fie gart zw 7 grn mat § agife
T8 WA § v g g fet
gFRI Aram g & oA g @R
amgw TE & o fg wE g § I
%7 q1v & arwErfee At 7 fadw
fear o A W1 oW fey
AW & FTT AT 97 | AT A WHAAT
§fs g foadr gvdt wy frand
feat Mt T foarq afer s
F WAL & GTAA FAWT TART HEAT
qur & WY EAT qET

wafag & aagar § fe @ o
et § et &% 30% § feamamg
T T ATEE & F qama W W
s @ @ @ et eifer A f
F7%T o g an &g | wrfeT ag
it ewfrai 1 @ £ fr o am &
T wat gw wEAr 9@ § | 96
& Wt ¥¥ qFTC Y TAAG °T G E
wafeg & At § e o et 9 s
gfufy w1 &9 fror o arfe @
Fifygfes @A o1 &% o7 aq
far o @ Fomd what & samw foey
% wr fred FPT Y " F wren
grEw

wafa & s g fe woer o
% sy 5t @fwre w7 for am o
| 1w § gy A7 W 97 faww
& s wmi qT TR

it
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Mr. Depu peaker : Shri Hathi,

Dr, L. M. Singhvi: Dr, Aney wanis
to speak with his great experience and
background.

Shri Hari Vishou Kamath: The
calling-attention took 15 to 20 minutes,
You were not here perhaps then.

Mr. Deputy-Speaker: 1 will allow
him,
Shri Hathl: 1 do not mind

Dr, M. 8, Aney (Nagpur): Sir, the
Bill has been represented herc by
many persons as non-controversial, but
let us see what the Bill is. This Bill
glorifics Delhi by having a High Court
here taking away the jurisdiction of
the Punjab High Court; at the same
time, this Bill wants to wbolish the
judicial Commissioner’s Court of Hima-
chal Pradesh und thug creste some
difficulty in the way of the people of
getting justice. It may be very good,
and even very necessary in the ulti-
mate interest of those people to have
4 High Court here. But are thesc
muatters such ay gn which those people
should be stupped from having their
say?  Arcthe people of Himachal, like
dumb catile. not 10 be consuiteg at
ull, When o meusure, which you econ-
sider as an importunt reform is being
enacted in this House should they not
bg given o chance of having even a
look &l the measure even though it be
ultimately going to result in the abo-
lition of the existing Judicial Commis-
sioner's Court which has got all the
powery of the High Court and they
will be required to come to Delhi for
instance?

I do not suy that it is not a reform--
that is another matler—but it is a
matler in which not only Members of
this House should have better chance
of considering it but pven the people
of Himachal should be consulted and
their opiniop obtained. Unfortunate-
Iy, the ever vigilant Member of Himu.
chal is not present in the House today
I am sure. if he had been there, he
would have raised this point at least
for claiming the right of the Himachal
people. These points are put before
the House to show that it is not &
non-controversial measure. It can be
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non-controversial in the sense of cer-
tain persons.

As regards the language of this
stutute, my hon. friend, Shri Trivedi,
has shown that the language is defec-
live. When we are passing a statute
to create a High Court, we must take
care that we approach the House with
a statute which is properly framed, If
statules constituting a High Court con-
sist of graring mistakes here and there,
it would be a matter of laughter for
all and the persons whp are passing
it would be held in competent to con-
sider o 'mensure regarding the estab-
lishment of a High Court,

One point more. It may be that the
suggestion for reference of the Bill io
a Select Commitler has come from
Shri Kamath, but T want Shri Kamath
to pive the Hon'hle Minister the op-
tion of having his own list of Mem-
ber: of Seleet Committee; if he agrees
to the principle.  We shall be prepared
tn uccept that list. This is a matter
which ought to go to the Select Com-
mittee and be  properly  considered
there before this House is called upon
lo give ity verdict gn it. There is no
urgency about this matter. It cannot
be eonsidered as o measure of emer-
gency so that it iy passed immediately.
It is not certainly a matier of that
kind; al least, no casv of that kind
is made out. Therefore [ sup-
port the motion for reference of ihe
Bill 1o Seclect Committee placed be-
fore the House by Shri Kamath.

Mr. Deputy-Speaker: The Minister

may reply.
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Shri Harl Vishnu Kamath: Let the
Minister reply tumorrow morning, The
hoi. member is [rom that arca and he
should get a chance to speak,

Mr  Deputy-Speaker: We have to
lake-up clause-by-clause consideration
also.

o} ayrare oy : 21 92 w1 ooy
wifrs #a¥ figar a7

Mr. Deputy-Speaker: He did not
stand up.

Shri Harl Vishnu Kamath: He also
stood up. Sir. Probably you could not
wee him

Mr. Deputy-Speaker: No, | cannol
allow. The Minister may reply.

Sh i Hathi :
members. ...

1 am thankful io the

Shri Harl Vishau Kamath : It is en
important Bill. There must be quo-
rirm in the House.

Mr. Deputy-Speaker ; Does the hon,
member challenge the quorum?

Shri Hari Vishnu Kamath: Yes, 1
do.  Mr, Hathi must have a quorum.

Mr.  Depuiy-Speaker : The bell is
being rung. ...

I am sorry there is no quorum. The
House will stand adjourned  till
1100 a.m. on Friday, the 10th Decem-
ber, 1965

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, De-
cember 10, 1965/ Agrahayana 19, 1887
(Saka),
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